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LEGISLATIVE ASSEMBLY� --, r:r 

Wednesday, 17th Augiist, 1938. 

'rite Assembly met in the Assembly Chamber at Eleven of the Clock, 
:\11'. Pl'csident (The Honourable Sir Abdur Rahim) in the Chair. 

S'l'ARRED QUES'l'IONS AND ANS\iVERS. 

(a) ORAL ANSWERS.

INDIAN TRANS-CONTINENTAL AIRWAYS, LIMITED. 

266. '':rth'. Govind V. Deshmukh : (a) Will the Honourable Mem­
ber for Communications please state if the Government of India ex­
pressed in 1929 a ·wish to have not less than 75 per cent. o{ the voting 
l'ights to give it the control desired over the Indian Trans-continental 
Airways, 1Jimi1etl, and if they have got them ? If not, why not 1 How 
is this desired coll'trol to be secured now ? 

(b) Is the control, direction and the management of the Indian
Trans-Continental Airways, Limited, in the hands of Government 1 If 
so, i11 what way ? 

( c) What is the percentage of Indian share-holders in the lnclian
Trans-con1inental Airways and its components Impefiul Airways mld 
Indiau Natiorn-11 Airways, Limited ? 

(d) Did Government enter into a new agreement with the Imperial
Airways, Limited, before the old one expired ? If so, why ? \Vilat 
are the terms, if any, to secure control of Government over it '/ 

The Honourable Mr. A. G. Clow : (a) I would refer the Honourable 
Member to the reply I gave to part (b) of Mr. Satyamurti 's question 
No. 32 on the 8th instant. ,, 

(b) No, Sir. Government are shareholders and are represented on
the Board of Directors. 

( c) I have no informa t10n as to the number of Indian shareholders
in Imperial Airways, the shares of which are obtainable in the open 
market. 87.3 per cent. of the shares of Indian National Airways are

at present held by Indians. The respective holdings of the two com­
panies and of Government in the capital are 51 per cent., 25 per cent. 
and 24 per cent. 

Cd) I would refer the Honourable Member to the replies'"'! gave to 
parts (a) to (f) of Seth Govind Das'_s starred question No. 151 on th'i, 
12th instant. 

613 
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Mr. GoviDd V. Desbm.ukh : May I take it that the contr('l, directioDl 
and management are not with the Government 7 

The Honourable' Mr: A. G; Olow: I would refer my Honourable 
friend to the answer I gave to part (b) of the question. 

Mr. T. I. A:vinashilmgam Chettiai' : May I know, Sir, what is the 
pereentage of shares which Government- hold in this company' 

The Honourable l't'lr. A. G. Clow : 24 per cent. I said that at the end 
of part (c) of my answer. 

l't'lr. T. B. Avina,sbjJjnga.Dl ChettiaT : Will the Honourable Member 
kindly read that portion, as I could not catch it T 

The Honourable Mr. A G. Olow : The respective holdings of the 
two companies and of Government in the capital are 51 per cent., 25 
per cent. and 24 per cent. 

Mr. Goviad V. Deshmukh : May I know, Sir, w-hy this control was 
not secured when the Government wished to have it T 

The Honourable !VIr. Ii.. G. Olow : Because it was not a p'ractical 
proposition. 

Mr. M. Ana.nthasay&n&Jn Ayya.ngar: May I know, Sir, how man, 
Directors represent the Government of India, and what is the total num-
ber of Dir·e!.'tors ? 

The Honourable l't'lr. A. G. mow: There is at pres('nt ()nc Govern-
ment Director, the actual number of Directors, speaking from memory, 
is seven or nine. 

Mr. M. An.anth&s&ya.nam Ayya.ngar: May I know, Sir, if there is 
no registered office (If the ('ompany in Indin ~ 

The Honourable !VIr. A. G. Olow: I cannot answer that without 
notice 

Mr. M. Ananthasa.yanam Ayya.ugar: There ought to be a registereti 
office. Is it very difficult for the Government to get this inf9rmation as 
to how many shares al'e held by Indian shareholders' 

The Honourable Mr. A. G. ~  : I have rriven the number of Indian 
shareholders in the Indian National Airways; but it if> not easy to get 
it in the Imperial Airway!>, which is a company ~  registered in India. 

Mr. Manu Subedar : May I know. Sir, if there is anything- in the 
terms of the c(,ntract or licence, given to these .people by which ~ 
~  can interfere or make ~  when .any actiyities of this C9m-
pany are not in accord with Goyer,ument '8 ideas of public interests' 

The Honourable Mr. A. O. mow : I am afraid that is far too general 
for me to answer. 

1tIr. Jlanu lubedar : Sir, I want to know whether there is anYthing 
in the terms of the licence or contract given to these!)eople which ,vill 
enable the Gov.!'"rument to intervene any time during the pendency ()f 
these 15 years' contract if the company does something which Govern-
ment feel is against public interest , 



8TABBEDQUBlTIONB AND .aNSWERS. 

The Honourable 1Ir . .&.. G. Clow : There is a: Govemment D.i!'eetor on 
the Board. As I have stated in (b) Government aN ~  but 
.Governm·ent have not got direct control over· the com,paDy. .  • 

Mr. Manu Subedar: Have they any indirect control over the eoBl-
.pany T 

The Honoura.ble 1Ir. A. G. Clow: Government have no control over 
Ule ~  

Mr. T. S . .&.vinashilingam Chettiar : In view of the fact that the 
(}overumellt hold a large number of shares, may I know if.t.hey have 
imposed any condition, t.hat tbey should employ as far as possible Indians 
only and also train them wherever they are available? . 

The Honourable Mr. A. G. Clow.: Not, so far as I am aware, but 
I cannot give particulars without notice. 

Mr. K. Sa.nthana.m : What is th(; principal place of busineSl!l of this 
Indian Trans·Continental Airways Co., Ltd.,' in India '1 

The Honoura.ble Mr. A. G. Clow : I think it is Delhi, but I am not 
. certain. 

Mr. N. M. Joshi: May I know, Sir, if the Government Director has 
.any special powers or he is only an ordinary Director like others T 

The Honoura.ble Mr. A. G. Clow: lIe is an ordinary Director. 

EXTRA-DEPARTMENTAL OFFICERS APPOINTED BY THE POSTAL DEPARTMENT. 

267. "Mr. T. S. AvUmsbiling&m Chettia.T: (a) Will the Honour-
able the CommunIcations Member state the number of extra uepc;.rt-
mental officers appointed by the Postal ~  thr')ughout Inllia , 

(b) How many of them are practically doing the work of full-
tIme ~ as judged by their hours of work Y 

(c) What is their remuneration , 

(rl) What is the maximum number of· years of service they CB..J 
put in' 

The Honourable 1IIr. A. G. Clow: (a) The total nU":l'.bcr of ~ 

departmental employees of all categories in the Posts and Telegraphs 
Department was about 28,200 in July last. 

(b) ~  speaking, extra-departmental agents are employed 
when the amount of work involved does not justify the employment of a 
whole-time official. No information is available of the actual number 
of hours of work perforn:':ed by them. 

(c)' The remuneration which depends upon the amount; and nature 
of the work done, varies from about Rs. 5 per mensem in the case of 
htra"departmental chowkidars and similar classfls of employees, to 
Rs. 30, and in special cases Rs. 40 pel" mensem, in the case of extra-
departmental sub-postmasters. 

(d) There is no maxImum prescribed. 

!tIr. T. S. Avinashilingam Chettiar : May I know, Sir, in what clasS 
of work are these extra-departmental ofllcers flJllpioyed f -. .'-

J .. 246LA.D .&.2 
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J: .,: •. Thtt .oaoa.rable Mr,. A. G. Clow: Inpoltal work. 
1Ir.· 'T: B. AvinasbjJmgam Ohettiar : The Honourable Member men-

ti,oned twocllowkidarl!! as well as postmasters, are these extra-depart-
m.ental officers UBed in any other capacity f 

The Honourable lIfr. A. G. Clow : There are delivery &gents &8 
. well. 

lVIr. T. S. AvinaabjJjngam Ohettiar : May I know, Sir, how their pay 
.is governed or how their pay and promotions are fixed , 

The BonODl'&ble lIfr. A. G. Olow: I would refer my Honout"able 
'friend to my answer to part (c) of the question. 

lIr'lr. N. 111. Joshi: May I know, Sir, whether among these extra-
departmental agents there are a large number of pensioners of the postal 
department causing unemployment among the younger generation f 

The Honourable Mr. A. G. Olaw : I am willing to believe that there 
are a certain number of ez-postal ~  

Mr. N. .. Joshi: May I know whether the Government of India 
will reconsider their position and remove these pensioners from their 
posts so that younger men might get jobs T 

The Honourable Mr. A. G. Olaw: No, Sir, I don't think it can be 
done ; in many cases they are very suitable for the work. 

lIfr. K. Ahmed: Are the Government of India aware that ~  are 
a large number of sub or branch post offices in rural areas where, when 
letters are posted with stamps on them are either stolen or the letters never 
reach their addressees and none of the postal officials or even the Director 
General of Post Offices here cares to look into this matter' May I hope 
the Honourable Member in charge will look into this matter and ap-
point very soon some officers and peons, whether from extra depart-
mental men or from somewhere else, to look into the matter, so that the 
poor village people· in this country, who spend an anna over every letter, 
may have the satisfaction of knowing that the letter they have posted has 
reached the addressee' It is really a shameful commercial business, 
Sir, that is going on in the department of my Honourable friend, and 
the poor people of this country are the worst sufferers , 

(No reply.) 
Mr. T. S. Avinashilingam Chettiar: In answer to part (c) of the 

question, the Honourable Member. stated that their remuneration varies 
from about Rs. 5 per mensem to about Rs. 30, may I know, Sir, how 
their pay is regulated, is it according to their seniority Or aecording to 
the nature of the work , 

The Honourable Mr. A. G. Clow: If I used the word' pay', I was 
not speaking correctly,-it is an allowance for part time employment. 
,It is regulated naturally according to the nature of the responsibility,-
it is not a question of length of service. 

Mr. X. Santbanam : Are any special facilities o1fered to these extra-
departmental postmasters to enter the regular postal service t 

The Honourable 111'. A. G. Olaw: No, Sir. 



ST ARBED QUESTIONS AND ANSWERS. 

Mr. K,. 8a.D.thaDam : May I know, Sir, if the Government will con-
sider the desirability of pl"oviding special facilities to those bright young 
men who work as extra-departmental postmasters Y 

The Honourable Mr. A. G. Clow : 'rhese are not bright young men; 
they are normally men who are beyond the ages of recruitment to the 
postal ~  

Mr. It. Sa.nthanam : Am I to under'stand that there are no young men 
at all in these extra-departmental offices 7 

The Honourable Mr. A. G. Clow: I cannot say there are none, but 
they are normally people who have retired from tlle postal service, or 
·people who undertake other work like school masters, station masters 
and jobs of that kind. 

Mr. It. Santhanam : If there are such bright young men, will Gov-
ernment provide them special facilities Y 

The Honourable Mr. A. G. Clow : I don't see why they should get 
special facilities over other young men who may be more capable. 

Mr. T. S. Avinashilinga.m Chettiar : Considering the fact that the 
minimum pay offered to these extra-departmental men is too low, will 
Government consider the desirability of increasing the minimum 
salary Y 

The Honourable Mr. A. G. Clow: No, Sir. 

Mr. Lalchand Navalrai : May I know, Sir, if these extra-depart-
~  officers .... 

Mr. President (The Honourable Sir ~  Uahim) : Next question.. 

WORK DONE BY THE MAnRAB-BEZWADA RAILWAY, MAn. SERVICB 
SECTION. 

268. *Mr. T. S. Avinashillngam Ohettiar: Will the Honourable 
the Communications Member state : 

(a) whether thev have received statistics of the work dl.ne by 
the Madras-Bezwada Railway, Mail Service Section; 

(b J whether they are heavily worked ; and 
(c) 

The 

whether they received representations that extra hands are 
necessary to do the extra work, and if so, with what 
effect f 
~  Mr. A. G. Clow: (a) No. 

(b) G(lvernment have no information. 

(c) The reply to the first part is in the negative. The second part 
does not arise. 
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Thm 01' hmlAN MATERIALS roB THE CoN8'1'&UCTION AND RBpAJBS OJ' 
AERoPLANES IN INDIA. 

269. *Mr. Lalchand Bavalrai: (a) With reference to the reply 
given to the supplementary question under starred ~  No. 1119, 
asked on t.he 31st March, 1938, will the Honourable Member for Com-
munications be pleased W explain the reason for his statement that an 
inYestigation for finding out whether Indian materials can be used. ror 
constructing Illropianes in India would be entirely uselelJil T 

(b) Will the Honourable Member be pleased to state if there are 
mstferials available or likely to be available in India for construction 
&Dd. repairs of Illroplanes T . 

{ c) How many Illroplanes have actually been made in India and 
hal"e any Indian materials been used for their construction or repai.r T 

(d) What steps do Government propose to take for construction 
and repair ().f moplanes in India and w find out Indian materials for 
their nsc T 

The Honourable Mr. A. G. Clow: (a) and (b). No general investi-
gation into the possible uSe of Indian components in aircraft construc-
tion is likely to be of value because, although some of the raw materials 
£rom which the-manufactured articles are made are found and produced 
in India, the very complicated processing required fol" practically aU 
materials used in aircraft construction cannot at present be carried 
out in India. I might add that even so far as the basic raw materials 
are concerned, an inquiry into the suitability of Indian timbers for the 
purpose of aircraft co.nstruction and repairs which is in progress, is not 
giving promising results so far. 

(c) No II'roplanes have been constructed in India, i)11t a small num-
bPI' of reroplllnE's has been assembled or rebuilt in India frnm imported 
manufactured ~  No Indian materials have been used because the 
processing of raw materials is not carried out in India, and no material 
may be used in the construction of an Illroplane unless It f.nmpUes with 
approved specifications. 

(d) The Honourable Member is referred to the repl.y giveu to 
part (c) of starred question No. 131 by Mr. Satyamurti on the 5th 
September, 1935. 

lIr. Lalchand Navalrai: May I know if any such material as ia 
available here is being used or is usable or not T 

The Honourable lIr. A. G. Olow: I have explained that there are 
materials which can be used. They are not being used at present. 

Mr. LalchaDd Navalra.i: Why are theY' not being used' 
The Honourable Mr. A. G. Clow: Because it is a: completely un-

economical proposition in a number of cases. 
Mr. Lalchand Navalra.i: That proposition will remain for ever. 

The point is why a beginning should not be made' 
The Honourable Mr. A. G. Clow: There would be no .point in 

using a material that costs twice as much as an imported material 
merely to use the local material. 
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Mr. x..Jchand IT.valra.i: May I know if any attempt has been 
made to train engineers for the purpose of doing repairs and for the 
purpose of making these mroplanes Y 

The Honourable- Mr. A. G. Olow: I submit that. hardly arises out 
of this question which relates to materials. 

BIr. S. Satyamurti: With reference to the answer to clause (a) of 
the question, I think I heard my Honourable friend say that no investi-
gation is likely to be of value ..... . 

The Honourable Mr. A. G. OIOW' : I said, no general investigation. 
Mr. S. Satyamurti : May I !tnow how the Government havc come 

to the conclusion that no general investigation with regard to the 
possibi1ity of using Indian materials for constructing IProplanes will 
be of any value, in view of the fact that India should be self-sufficient 
in a matter of this kind, if possible' 

The Honourable Mr. A. G. Olow: I am afraid I cannot accept the 
conclusion of the Honourable Member. Self-sufficiency irrespective 
of cost is not, I suggest, the ideal which we should aim at. 

1Ir. S. Satyamurti: May I ask the materials on ~  ~ Govern-
ment have come to the conclusion that investigations will not show 
that, even from the point of view of my' Honourable friend, namely, 
that it should be economic before we can become self-sufficient-that 
that should not be examined' 

The Honourable Mr. A. G. Olow: I did not say that no investiga-
tion of any kind was necessary : I said no general investigation. As 
a matter of fact, I have mentioned in my answer that an enquiry into 
the possible use of Indian timbers is in progress. 

Mr. S. Satyamurti: Have Government come to a conclusion that 
no investigation into Rny other materials is likely to be of any value 
except timber' 

The Honourable lIIIr. A. G. Ofow: I am not aware of any other 
promising line at present, and eyen that is not very promising. 

Mr. S. Sa.tya.murti: How have Govermnent come to that conclu-
sion? Hayc they consulted any experts, or have they pnt on special 
duty anybody to collect materials. before they came to the conclusion 
that the investigation will not yield any yalue , 

The Honourable Mr. A. G. Olow: They haye not put anybody on 
special duty to conduct an investigation of this kind. A general 
reyiew of the situation leads them to this conclusion. 

Mr. Manu Subeda.r : Mav I know if Government have looked into 
the ~  of the mRnufadture of Rluminium in thhs country, which 
is a substantial raw material for IProplanes ? 

The Honourable Mr. A. G. Olow: No : I could not answer that 
_ithout notice. 

Mr. l't'Ia.nu Subedar : When the Honourable Member said that some 
of the Indian materials cost twice as much ~  the imported material, 
will he kindly let us know what those materials Al'E'! which cost twice 
aA much as the local material' 
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'!'he Honourable Mr. A. G. Clow: I said nothing of that kind. I 
said in reply to my Honourable friend, Mr. Lalchand Navalrai, that 
if a thing costs twice as much as an imported material there would 
not be sufficient ground for using it merely because it was an bdian 
material. 

Mr. l'tIa.nu Subedar: May I enquire from the Honourable Member 
whether the aluminium castings made in India are not much cheaper 
and very much better than the imported articles' 

The Honourable Mr. A. G. Olow: I am willing to take it from 
the Honourable Member. I have no information on the point. 

Mr. ltI. Ana.nthasayanam Ayyangar: Will Government start an 
investigation into this matter to find out whether aluminium is not 
really cheaper and if the other materials are not available with a view 
to start an mroplane industry as early as possible Y 

The Honourable Mr. A. G. Clow: That is practically the same 
question which my Honourable friend, Mr. Lalchand Navalrai, put 
and I have given an answer. 

Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
tion. 

ApPOINTMENT OF AN AsSISTANT CoNTROLLER FOR BROADCASTING. 

270. *Mr. Lalchand Havalrai: (a) Will the Honourable Member 
for ClJunnunications state if an Assistant Controller for B ~  
in India has been appointed' If so, is he an Indian, and what ilre hi;; 
qualificlltions ? 

(b) Where is he posted, and do Government propose to place him 
in nombay to be directly in touch with the functions of the Bombay 
Rroadeasting Y If not, why not , 

'!'he Honourable Mr. A. G. Olow: (a) No post of Assistant Con-
troller has been created, but an Administrative Officer has been appoint-
ed. He is an Indian with Secretariat experience. 

(b) He is posted at Delhi. His duties are to assist the Controller 
of Broadcasting in the administration of his Department, and ~  the 
headquarters of that Department are at Delhi, the question of posting 
him at Bombay does not arise. 

Mr. Lalchand Havalrai: May I know the difference between a 
ministerial officer and an Assistant Controller' 

The Honourable Mr. A. G. Olow : There is no Assistant Controller. 
Mr. Lalchand Navalrai : Is there any difference between the duties 

of an Assistant Controller and those of a ministerial officer' -Are the 
duties the same Y 

'!'he Honourable Mr. A. G. Olow: I cannot explain what the 
(lifl'erence in duties is between 8 post which -exists and a post which 
does not exist. . . 

Mr. Lalchand Bavalrai: May J know if this gentleman has been 
taken from the department or has II(' bp.p.n recruited dire('fly , 
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'.l'he Honourable Mr. A. G. Olow: No. He has had long Secre-
tariat experience. . 

Mr. Manu Subedar: Have Government considered the advisabi-
lity of putting an I. C. S. man at some place in the control of this 
departlJlent T 

The Honourable l't'Ir. A. G. Olow: This officer is not an I. C. S. 
officer. 

Dr. Sir Ziauddin Ahmad : Why not a :Membcr of the Legislative 
Assembly' 

Mr. President (The Honourable Mr. Abdur Rahim) : Next ques-
tion. 

CoNTRACT OF THE NORTH WESTERN RAILWAY WITH MESSRS. WHEELER AND 
COMPANY. 

271. ·Mr. Lalchand Navalrai: (a) With reference to the supple-
mentaries to starred question No. 1031, dated the 28th March, 1938, and 
starred question No. 522, asked on the 19th September, 1935, will the 
Honourable Member for Communications and Railways please state 
whether the contract given to Messrs. A. H. Wheeler and Company has 
terminated on the North Western Railway T If not, when is it to end T 

(b) Has any fresh contract been given to the above company on the 
North· W('stern Railway since the 19th September, 1935! If so, on wha.t 
terms and for what period Y 

(c) Have Government received any definite information from Agents 
of State-managed Railways, since the above date, that the aforesaid com-
pany does not charge more than is chargeable on books sold by companies 
dealing with similar business in large towns , 

(d) Did the Railway Administrations inform Government that they 
had made enquiries to satisfy themselves that the aforesaid company does 
not charge over and above the prices charged by similar firms in large 
cities f 

(e) Have the Railway Administrations, since 1935, at any time, asked 
the aforesaid company to reduce the price and sell books at ~  rates 
of the cities in which the aforesaid company is doing its busmess , 

'.l'he Honourable Mr. A. G. Olow: (a) and (b). The (;ontract was 
given for a period of five years from the 1st July, 1930, and \Va;; renew-
able for a further period of five years. The cont.ract ~ renewed fO.r 
the second period from 1st .July. 1935. on the same terms and coildl-
tions. 

(c). (d) and (e). The question of the prices charged by Messrs. 
Wheeler and Co, was examined bY' Government in 1936 when it was 
found. after a reference to the General Managers of certain railways 
that, taken as a whole, the prices charged did not eompare unfavour-
ably with those charged by other important booksellers in large cities. 
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Government did not, however, consider that it would be reasollable 
to insist on Messrs. Wheeler's prices being in all cases the same as: 
those of other booksellers, as : 

(i) the contractors have to maintain a number of unprofiiable 
bookstalls at several stations; 

(ii) the contractors have to depend on casual saies, and :fluctua-
tions in the number of passengers travelling affeet such 
sales considerably, making it difficult to estimate the 
number of publications required at each bookstall. This 
results in their usually having an appreciable number 
left on their hands ; 

(iii) a large percentage of their books are damaged by exposure 
aml handling on bookstalls. 

The contractors, however. agreed to reduce the price of two Magazines 
from Re. 1-2-0 to Re. 1-0-0 and of shilling novels from Re. 1-0-0 to 
Re. 0-14-0. 

:Mr. Lalchand Navalrai : Mav I know since when Messrs. Wheeler 
and Co. had been getting this contract' II there no other contractor 
who can take their place T 

The Honourable Mr. A. G. Clow: I do not know how long they 
have been having this contract. I think they have had it for a con-
siderable time. 

:Mr. Lalchand Navalrai: May I know if tenders were called or in 
what way the contract is being given' Why should a monopoly be 
given to them , 

The Honourable Mr. A. G. Clow : I understand that they have been 
there for a considerable time and have given on the whole satisfactory 
service. 

Mr. Lalchand Navalrai : Because they have given satisfaction, may 
I know if others will not give satisfaction, and they should not be 
called ...... . 

Mr. President (The Honourable Sir Abdur Rahim) ; The Honnllr-
able Member is arguing. 

Mr. Lalchand Navalrai : I should like to know why others are not 
being called ..... 

:Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has given an answer. 

Mr. S. Satyamurti: May I know the business principles on which 
the railways are supposed to be run where they agree to give a COD-
t.ract of this kind to one firm on a monopolistic basis, and refuse to 
invite tenders for the Rel1ing of books at railway stations t 

The Honourable Mr. A. G. Clow: I think' that is a question I 
should have had notice of. 

Sardar Sant Singh: What is the value in annas charged per 
~  price by Messrs. Wheelers' 

'!'he Bonour&ble Mr. A. G. Olow: There is a question on the 
Order Paper hy' lfr. Joshj which deals with the matter. 



, Prof. N. G. B.aDg&: Is the Honomable ~ aware of the fact 
that whereas other important booksellers ~  upon getting and 
obtain only 25 per cent. commission from the book publishers, Messrs. 
Wheeler and Co .. insist upon getting and obtain 40 per cent. commis-
sion and, therefore, it is unreasonable for them to continue to charge 
higher rates than are charged by other accepted booksellers' 

The Honourable Mr. A. (I. Olow: I am not prepared to accept the 
Honourable Member's premise. [f he will direct me to the book-
sellers who sell exactly at the rupee equivalent of sterling prices I 
should be glad to patronise them. 

Mr. II. ADantha8ayanam Ayya.ngar : May we know if any amount 
of money is paid as consideration for letting this contract to Wheeler 
and Co. ? 

The Honourable Mr. A. G. Claw : I cannot ssy. 

APPLICATION OF HOURS OF WORK CONVENTION TO RAILWAYS. 

272. ·Mr. N. M. Joshi: Will the Honourable Member for Railway. 
be pleased to state: 

(a) to which Railways in India the hours of work convention 
(International Labour Office) is not yet made applicable; 

(b) when it will be applied to these railways ; and 
(c) if they do not propose to apply the convention to all railways 

immediately, why t 
The Honourable Mr. A. G. Clow: (a) to (c). The Hours of Em-

ployment HeguJations, which provide for the l'egulatilJ!l of honTs of 
work uuder the Washington (Hours of Work) Conventioa, ha\'e, so far, 
been giyen f't.atutory effect on the North Western, East Indian, Eastem 
Bengal, Great Indian Peninsula, Bombay, Baroda and Cep.tral India, 
Madras and Southern Mahratta and Bengal and North ~  Rajl-
ways. The question of extending- these Regulations to ~  principal 
railways is at present under consideration. 

Dr. Sir Zia.uddin Abma.d : Does this Convention apply to assistant 
station masters also ? 

The Honourable Mr. A. G. Clow : I think it does, ~ B they are 
exempted under the provisions of the Convention itself. 

Dr. Sir Ziauddin Ahmad : In a large number of stations, there are, 
only t:wo station masters and each of t.hem works for 12 hours a day, 30 
days in the month and 365 days in the year ? 

The Honour<tble Mr. A. G. Clow : Unless thr work is intermittent, 
there are ~  three. 

Prof. N. G. Ra.nga : What are the difficulties in extending this Con-
vention to the other railways ? 

The Honourable Mr. A. G. Clow : Financial diffirolties. 
Prof. N. G. Ranga : How long do the Government propose to take 

before tlley can extend this Convention to the othGr railways., 
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The Honourable Mr. A. Q. Olow: It is being done gradually. I 
cannot mention a final period. 

QUi Muhammad AhJnad Xazmi : Has this been e:dended to the 
Shahdara-Saharanpur Railway Y 

The Honourable Mr. A. G. Clow: I am not sure whether this ques-
tion in relation to the light railways has been fully considered. 

Qui Mubammad Abmad Kumi: What is the reason for not ex-
~ this Convention to this railway' 

The Honourable Mr. A. G. Clow : I said I was nQt sure whether this 
matte.-has been considered or not. It certainly is a :rp.atter ~  look-
ing into. 

RATES FOR BoOKS CHARGED BY MEssRS. WHEELER AND CoMPANY AT RAILWAY 

BoOKSTALLS. 

g73. -Mr. N. lItl. Joshi : Will the Honourable Member for Railways 
be pleased to sta,te : 

(a) the rate of exchange in Indian currency per shilling charged 
by Messrs. Wheeler and Company for books sold at bookstalls 
on Indian Railways ; 

(b) whether the rate is higher than the ordinary rate of exchange 
between the British and Indian currencies; and 

(c' if so, what steps Government are taking. to compel Messrfi. 
Wheeler and Company to charge reasonable rates , 

Tht. Jlol'ourable Mr. A. G. Olow: (a) I presume that the Honourable 
Member wishes to know how the rupee price compares with the sterling 
price of books imported from England. If so, the answer is that l,be 
ratio varies with the price of the book. For SOme of the more expensive 
publications, it is only a little over 12 anpas per shilling, whereas shilling 
novels are sold at 14 annas. 

(b) Books are not normally sold at the rupee eqwvalent of the Eng-
lish price. 

(c) I would refer the Honourable Member to the repl,. I have just. 
given to Mr. Lalchand Navalrai's question No. 271. 

Mr. N. M. Joshi: In view of the fact that the lowest price charged 
for a shilling by Wheeler and Co. is 14 annas and in view of the 
fact that many of us purchase Our books in Bombay at 10 Annas a shil-
ling, will the Government of Indla appoint a committee of thi .. House to 
consider this ~  instead of leaving it to their officers to sa,. that 
the books cannot be available cheaper T 

The HODourable Mr. A. G. Clow : This is a request for action rather 
than a request for information. 

Mr. L&lcha.nd Ravalrai : May I know from the Honourable ~  

when the contract is given to Wheeler and Co. whether 'the exchange 
Tate is fixed or it is left to them ttl do as they like , . 
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The I ~  Mr. A.. ~ Qlow: I. ~  explaiJij)d ~ ~ ratio 
varies with the prIce of the book but Government hav:e On ~ ~  occa-
sions made arrangements with Wheeler and Co. to reduce the price. 

Mr. N. M. Joshi: In view of the fact that the conclusions arrived at 
/by thc Government are obviously shady, will the Government I)f India 
make an investigation into this question' 

The Honourable Mr. A. G. Clow : I must object to that insinuation. 
Prof. N. G. Ranga : Axe the Government aware that n.o bookshop ill 

Simla and no bookshop in Delhi charge!! more than 12 an!las whereas 
Wheeler and Co. charge 14 annas. 

The Honourable Mr. A. G. Clow : I am not aware of the statement 
contained in the first part of the question. On some occasions I ~  ~  
char,ged more than 12 annas. 

IMPROVEMENTS IN THE RULES FOR ISSUING FREE PASSES FOR RAILWAY 
ExPLOYEES. 

274. ·Mr. N. M. Joahi : Will the Honourable Member for Railways 
be pleased to state : 

(a) whether he has come to some decision regarding improvements 
in the rules for issuing free passes for railway employees ; 
and . 

(b) if so, what the improvements are , 
The Honourable Mr. A. G. Clow: (a) No. 
(b) Does not arise. 
Mr. Lalchand Navalrai: This question of passes has been hanging 

fire for a long time and promises have been made that a decision will be 
arrived at. Does the Honourable Member know that subordinates in 
the Railway De.partment all over are very impatient over this qucH1ion f 
Will the Honourable Member give a decision SOon or not , 

The Honourable Mr. A. G. Clow : I am aware that the question of 
the revision has been pending since about the last Session. I am nat 
aware that it has been pending before that. It is a matter ip. which the 
rules have been revised froin time to time. Naturally subordinates of 
the Railway Department take a very great interest in this impject. 

Mr. Lalcha.nci Navalrai : This question has been penai!lg for more 
than two years and the Honourable Member's predecessors have toM us 
that a decision will be reached very soon. Promises have bee'll given in 
the Central Advisorv Board also. Will the' Honourable Member take 
up this question and decide once for all in any way the ~  
chooses T . 

The Honourable Mr. ~ G. Clow: Ido not think it has been pending 
for over two years. The last revision of the rules was ~  January, 
1937, and I certainly cannot promise- that any. conclusion I may reaeh 
will be binding once and for all. 
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Dr .. Sir Zid4itin AbIjl., :. A ·d'fJPb.tatiMl of soble MemberS waited 
on the Chief Commissioner. and the Honourable Mem!>er for Railways 
last year in the Simla Session and requested that the conditions of the 
passes, as they existed in 1933, should be restored and we. were given to 
understand that an announcement would be made in the Simla Sessioo 
last year. Why was this announcement delayed Y . 

The Honourable )fr. A. G. Clow: I am quite willing to ~  it from 
tlte Honourable Member that there was a deputation. I had no part 
in the matter at all but the question is an extraordinarily involved one 
and it has been very difficult to reach decisions which will do justice 
both to the revenues and to the persons concerned. 

Mr. La.lchand Navalrai: When will the Honourable Member take 
up this question T .. 

The Honourable Mr. A. G. Clow : It is actively uuder consideration 
at the moment. 

Mr. K. Santhana.m : What is the estima!ed value. of the passes 
annually T 

The Honoura.ble Mr. A. G. Clow: I could not give the figure with-
out n()tice. 

Mr. X. Santhanam: Alhough I have put several questions on thip. 
subjec'. Government have never taken care 10 calculate the amount of 
loss which the Railways incur in giving these passes. 

The Honourable Mr. A. G. Clow: I am not aware of that. 

1tIr. P. R. Da.mzen : Will the Honourable Member ~  why the 
assurance given to Sir Henry Gidney on the 21st February this year 
has not resulted in the improvement in the issue of passes Jo ~  
employees? 

The Honourable :Mr. A. G. Clow: I am not aware of the assurance. 

Mr. P. B.. Damzen : The assurance was given by the Honourable 
Memher's prfldecessor, Sir Thomas Stewart, to Sir Henry Gidney ~  
thereupon withdrew his motion. Will the Honourable Member explain 
why no action has been taken , 

The Honourable Mr. A. G. Clow : The question is being considered. 

111'. ~  DamIeIl: No! 6onclusions have been arrived at Y 

The Ilcmourable 111". A .. G. Clow : .That is so. 

Mr. S. Satyamurti: Will Government also consider that the rail-
way revenues are not yet out of tlie wood, and ~  railways lieing a.com-
mercial concern, we 'are ~ with the revenUes of the State also t 

The HonOUrable lIr. A. G. 010.. : That is an important consid:era-
tion. 
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'STANDARDISATION OF CoNDITIONS OF'SERVICl!: ON RAILWA.Ys. 
'IiI 

,. ~  If ... .Toahi : Will the HOBourable Member for Railwaya 
be }Ue.ased to state : .. 

(a) whether the Government of India have given consideration to 
the question of standardising" conditions of service to the 
extent it iii practicable on Indian Railways' ; . .and' 

.(b) if they have not done so, whether they propose to take 11, the 
question for investigation, and action at an early date' 

The Honourable Mr. A. G. Clow: (a) and (b). As regards the 
State-managed Railways, I would refer the Honourable Member to the 
reply giY£\ll to Pandit Krishna Kant Malaviya's starred question No. 973 
asked in this House on the 9th October, 1936. 

The staff employed on Compauy-managed Railways ~ not Gov-
f'l'nment servants. 

Mr. N. M. Joshi: May I ask whether the Government 01 ludia have 
not reconsidered that question :-..inc(' 1936 and whether they propose to 
('onsider this question .. 

The Honourable Mr. A. G. Olow : I think the conditions are to a 
cf'rtainextent stabilised. On the State-managed Railways I see no 
nced for further consideration at the moment. 

Mr. N. M. Joshi: I am asking for standardisation and not stabilisa-
tion. 

The HonoUl'a.ble Mr. A. G·. Olow: Well, standardisation then. 

brrRODUCTlON OF FAIR WAGES CLAUSE IN CONTRACTS ElIo"TERED INTO BY 
RAILWAYS. 

276. -Mr. N. M . .Toshi : Will the Honourable Member for Railways 
be pleased to state : 

(a) whether he has enquired that the fair wages clause is introduced 
in all con,tracts entered into b'y all Sta(e and Company-
managed Railways in India ; 

(b) if not, whether he proposes to make such an enquiry ; and 
(c) if so, whether he is prepared to place before the Assembly the 

result of his enquiry , 
The Honourable Mr. A. G. Olow: (a)· Orders have been issued to 

the State-managed Railways to the effect that contracts for WOl'kR should 
trtipalate that the contraetor shall pay his labourers not less than the. 
wages paid for similar work in the neighbourhood. ~ ~  
Railways wp.re asked to consider favourably the adoptIOn of thts pro-
eedure. . 

(b) No' enquiry appears to be necessary. 
r·, .' (c' Does not arise. 

Prot: N. Q. Ranga. : May I know ~  of the ~ I  
Railways have carried out this suggestion , 
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The Honourable lVIr. A. G. Olow : I have not yet got particulars 
here. . 

lWr. '"1'.8. AviDashiHngam Ohettiar : May I ask why the Government 
have not specifically asked for the introduction of a fail' w.age ciause 
in each contract , 

The Honourable Mr. A. G. Clow: A " fair wage" must necessarill 
take into consideration the conditions prevailing in the neighbourhood. 

Mr. E. Ahmed : Will Government please define what a" fair wage" 
is' 

The Honourable lVIr. A. G. Clow: I am quite unable to define it. 
lWr. E. Ahmed. : Does it not mean that it must provide for the 

maintenance of the labourer, his wife and two children at least' 
The Honourable lVIr. A. G. Clow: No, Sir, that is more like a cost 

of living wage. 
Mr. E. Ahmed: Is it above or below the cost of living wages' 
Mr. T. 8. Avinashilingam Ohettiar : Do Government expect, in the 

ordinary course of things, to get information from these Company-
managed Railways in regard to the suggestion of the Government of 
India that they should try and introduce thi., fair-wage condition' 
Will they call for that information Y 

The Honourable Mr. A. G. Clow: If the Honourable Member will 
table a question, I shall try to get him an answer. 

Mr. T. S. Avinashilingam Ohettiar : In the absence of a definition 
as to what is a " fair wage" in each particular contract, which ma,. 
differ according to the localities, may I ask if it is not the case that, 
unless that is defined in each contract, this condition may never come 
into effect' 

The Honourable Mr. A. G. Clow : A " fair wage " must differ not 
merely in space but in time, and to lay down a particular figure and to 
say that that is a fair wage at all times and in all places would be 
impossible. 

Mr. T. S. Avinashilingam Ohettiar: Are there any steps taken to 
define a "fair wage " for each place, in these contracts T 

The Honourable Mr. A. G. Clow: That depends on the character of 
the wor.k also. . 

CoN'!'lU.CT FOR U EXPORT Smu.P " ENTERED INTO WITH A JAPANESE FmM: BY 
THE NORTH WESTERN RAILWAY. 

277. *Dr. 8ir Ziauddin Ahmad: (a) Will the Honourable the Rail-
way Member ~ state what is meant by , export scrap' , 

(b) Is it a fact that the term' export scrap' came into vogue when 
the Japanese started buying waste il'on scrap of .... certain sizes a few 
years ago' 
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(c) Is it a fact that the North Western Railway entered into & 
contract for a big quantity of this stuff direct with a Japanese firm 
in Karacht in 193a-34 Y If so, what was the rate obtained and was the 
contract f. o. r. Karachi Y Were loading charges at ten annas per ton 
received from this firm , 

(d) Is it a fact that items for which there was no local market, i.6., 
which were for less than the rate obtained by the Railway for export 
scrap and were within the specification of export scrap, i.6. less than five 
feet and not ]<.'ss than a quarter of an inch thick, were included in this 
contract f 

The Honourable Mr. A. G. Clow: (a) The term ,. export scrap' I 
was originally applied on the North Western Railway to unserviceable 
material of all kinds which was not expected to find a market in India 
for local use. In this connection, the attention of the Honourable Mem-
ber is lnyited to paragraph 3 (3) of the Press Communique, dated the 
27th May, 1931, a copy of which was placed in the Library of the House 
as intimated in the information laid on the table of the House on the 
23rd August, 1937, in reply to starred questions Nos. 1281, 1286 and 1287 
asked on the 15th October, 1936. 

(b) Yes, but all items were not described by dimensions. 
(c) Yes. The rate was Rs. 201610 per ton for light and Rs. 17\6\0 

pel' ton for heavy material. The contract was F. O. R. Karachi and 
hence no loading charges were leviable. 

(d) The Honourable Member's question is not clearly understood. 
The dimensions he quotes for the specification of export scrap are, so far 
as they go, approximately correct. It was the general policy to include 
in export scrap only items which were not expected to find a market in 
India for local use at a price not less favourable tlian that obtainable 
for export scrap, and at the time the contract referred to was entered 
into, there was no demand locally for this class of material. 

Mr. Manu Subedar : Are Government satisfied, in connection with 
this contract, that sizes which were useful for sale in ~ internal 
market Rnd which would presumably have fetche,d higher prices, were 
not mixed up with the export of the other st.uff, and may I ask whether 
there was no depart.mental inquiry to that effect Y 

The Honourable Mr. A. G. Clow : There was a departmental inquiry 
but as far as I remember it established the fact that there were no sub-
stantial irregularities. 

Mr. Manu Eoubedar : What were the irregularities complained" of 
and what were the irregularities inquired into by the aepartmental 
inquiry Y Will the report of that be made available Y 

The Honourable Mr. A. G. Clow: I would refer thfl Honourable 
Mp-mbfl' to the communique to which I have already referred, ,vhieh is 
a long one and which explains the position. 

Mr. M. Ananthasayanam Ayyangar : What is the duration of this 
contract' 

The Honourable Mr. A.. G. Clow : I do not know, but I rather think 
that the period of this contract has expired. 

L246LAD B 
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.. 8ardar Bant Singh: May l' ask when the Honourable Member says 
that loading· charges were not leviable, whether they were actually 
'levied or not f 

The Honourable Mr. A. G. Olow: I presume not. 
Sardar Sant Singh: Does the Honourable Member know that one 

fum actually made the payment! Will the Honourable Memper be pre-
pared to refund it to that firm if that were levied' 

The Honourable Mr. A. G. Olow : No Sir, not unless there is a good 
claim established' 

Sardar S&nt Singh: Will the Honourable Member see if the infor-
mation that has been supplied to him is correct or not, and does thE' 
Honourable Member realise that under the term" leviable " the Depart-
ment has taken shelter for supplying incorrect information to him f 

The Honourable Mr. A. G. Olow: The Honourable Member cannot 
have it botb ways: be cannot say tbat I bave not replied to his question 
and also tbat I bave supplied incorrect information. 

Sardar Bant Singh: Will the Honourable Member inquire whether 
this was actually levied from one firm wbile it was not from another, 
witb the result of a loss of Rs. 20,000 to the North Western Railway f 

The Honourable Mr. A. G. Clow: Is tbe Honourable Member 
j'eferring t(} a case now pending' . 

Sard&r Sant SiDgh: Probably. 
The Honourable lVIr. A. G. Olow : Then I am not prepared to assist 

hiIn. • 
.. Sardar &ant Singh: Will the Honourable Member inquire whether 

this was actually levied or not , 
The Honourable Mr. A. G. Clow : The ease is now pending and the 

matter must rest there. 

LIABn.ITY INCURRED BY INDIA UNDER THE TREATY OF YEMEN. 

278. *Mr. Govind V. Deshmukh : Will the Foreign Secretary please 
state: 

(a) if he ~ aware of the treaty of Yemen to which the United 
Kingdom and India are parties ; 

(b) if it i"l n fact that article 5 of this Treaty confers on the 
British Colonies the same benefits which are conferred on 
India under the treaty, though they are not parties to it ; 

(c) ~  India was made a party to this treaty along with the 
lTni ted Kingdom ; 

(d) thn yalue of tbe import and export trade of South Africa, 
Rritish Somaliland, Kenya, the United Kingdom and India 
hom and to Yemen ; and 

(e) if India incurs any liahility under the treaty; if so, which 
and under what circumstances; and whether British 
Colonies incur a similar liability' 
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Sir Aubrey Metcalfe: (a) Yes; 
(b) British Colonies on whose behalf the Treaty has been signed by 

His Majesty's Government will enjoy the same benefits as are conferred 
on India; 

(c) India is not a Colony and arrangements were, therefore made 
for her to be a separate signatory to the Treaty ; ., 

Cd) The information is not available. Trade with Yemen is not 
separately recorded in the Indian returns nor in those of the other 
countries mentioned ; 

(e) India incurs no liability under the Treaty except that she 
must under Article V accord most-favoured-nation treatment in the 
matter of trade and navigation to subjects and vessels of Yemen in 
return for similar treatment accorded to India in the matter of trade 
and navigation by the Yemen Govcrnment. His Majesty's Colonies, on 
whose behalf the Treaty has been executed by His Majesty's Govern-
mcnt, have incurred a similar liability in return for similar privileges. 

Mr. Govind V. Deshmukh: Is there any liability co.ntemplated 
under this treaty of rendering military help in case of need Y 

Sir Aubrey Metcalfe : Absolutely none ; the treaty does not deal 
with that subject at all. 

Mr. M. An&nthasayanam Ayyangar: Is the balance of trade in 
favour of India or of Yemen Y 

Sir Aubrey Metcalfe : As I have just explained, there ax:e no trade 
returns available and r cannot possibly answer that point. 

Mr. It. Santhanam : May I know if the Dominions also are signatories 
to this treaty , 

Sir Aubrey Metcalfe: I think not, so far as I remember. 
Mr. K. Santhanam : Were the Government of India cons\Jlted when 

this treaty was entered into , 
Sir Aubrey Metcalfe : Certainly. 
Mr. K. Santhanam : May I know if the Government of India had 

any representative among the delegates' 
Sir Aubrey Metcalfe: There was only one representative. 

AIR-CONDITIONED CARRIAGES ON RAILWAYS. 

219. *Mr. Brojendra Narayan ahaudhury: Will the Honourable 
Memher for Railways please state: 

(a) tllt' number of air conditioned carriages introduced, and 
where thcy are running and for how long; 

(b) the class of the air-conditioned carriages; the extra fare 
charged: 

(c) the cost of air-conditioning 8: carriage j the recurring and 
ventilating costs; 

(d) if the air-condition.ed carriages are running full ; and 
L246LAD . sZ 
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(e) the time within which the original ooat, with the reeurring 
cost, are expected to be redeemed at the present rate of 
patronage of air-conditioned carriages' 

The Honourable Mr. A. G. Clow: (a) In December, 1937, a daily 
-air-conditioned service employing five air-conditioned carriages was 
introduced between Bombay and Calcutta. An air-conditioned service 
twice a week between Bombay and Delhi employing a single air-
conditioned carriage was introduced somewhat earlier in that year. 
The number of air-conditioned carriages employed on the latter service 
has since been gradually increased to five and the service extended first 
to a daily service between Bombay and Delhi and more recently to a 
daily service between Bombay and Kalka. 

(b) ~  carriages or compartments have been provided 
for first class passengers only. The surcharge on the Bombay-Calcutta 
serviee is equivalent to one rupee per 50 miles. On the Bombay-Kalka 
service surcharges of Rs. 5, 10 and 121810 are leviable for any portion 
of the journey between Bombay-Rutlam, Bombay-Delhi and Bombay-
~  respectively. The higher rate of surcharge levied on the 

Bombay-Calcutta service is explained by facilities other than air-condi-
tioning such as bedding, attendance, etc., having been provided on this 
service. 
. (c) The cost of air-conditioning is dependent upon the type of 
air-conditioning equipment adopted. On the Bombay Kalka service 
two four-herth compartments and one coupe in ~ carri.u:.\'c-:; have 
'been air-conditioned with the aid of ice-activated equipment at n cost 
of approximately Rs. 9,000 per carriage. For the Bombay-Calcutta 
service new fully air-conditioned 14-berth carriages were constructed 
nne} equipped with electro-mechanical equipment at a cast .)f approximatn-
ly Rs. 36,000 per carriage. It is not possible at this stage to give reliable 
iigures of actual recurring COl'ltR. 

(d} For the period from 1st December, 1937, to the 30th June, 1938, 
the air-conditioned accommodation available has been utilised on the 
average to the following extent : 

From Bombay to Howrah 
From Howrah to Bombay 
From Bombay to Delhi 
From Delhi to Bombay 

Per cent. 
30 
50 
53 
59 

(e) Based on the surcharge earnings on the Bombay-Calcutta service 
during the six months following its introduction it is estimated that 
after meeting interest and maintenance charges the original cost of both 
air-conditioning equipment and additional facilities ,vill be redeemed in 
five years. The period on the other route may be somewhat shorter. 

Mr. Lalchand Navalrai: Mav I know from the Honourable Mem-
ber if the policy of the raihvay authorities is to supply these air-condi-
tioned carriages only in the parts of the country where there are ex-
tremes of temperature and it is too hot and too cold, to begin with, or 
anywhere they like , . 
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'!'he Honourable Mr. A. G. Clow: The policy is to supply them 
where it is likely to be profitable. 

Mr. Lalchand Navalrai : In view of the fact that there is too much 
of heat and also too much of cold in Sind, may I ask the "Honourable 

~~  ~ the North Western Railway are using these air-
p,ondltIoned carrIages there or not' Will they use them or not , 

The Honourable Mr. A. G. Clow: They are not using them in Sind 
at present. . I presume they are not satisfied that the servIce will be 
profitable there. 

:Mr. It. Santhana..m : With reference to part (d), may I know if the 
Railway Board are satisfied with the utilisation of the 30 per cent. of the 
uir-condiConed ~  from Bombay to Howrah' 

The Honourable Mr. A. G. Clow: Naturally, they would like to 
have a good deal more, but, as I have already answered, the ludieations 
are at present that even that accommodation will prove profitable. 

Mr. :Manu Subedar: May 1 ask whether it is not a fact that some 
of the users of the air-conditioned carriages are obliged to use them 
because berths are not ayailable in the ordinary carriages' 

The Honourable Mr. A. G. Clow : If the Honourable Member is 
speaking from his own experience, I do not. know why he asks me. 

Mr. llanu Subedar : May I ask whether the Railway Board can 
regard this return as purely economical T 

(No answer.) 

Sbrimati It. Radha Bai Subbarayan : May I ask if it is a fact that 
any compartment in these air-conditioned carriages is reserved for 
women' 

The Honourable Mr. A. G. Clow: I do not know that it is a fact. 
But I know there have been· compartments exclusively occupied by 
women when there were sufficient women passep.gers travelling by these 
trains. 

Shrlmati X. Radha Bai Subbarayan : Are the ~  aware 
that there is no compartment reserved for women in the carnage from 
"Bombay to Kalka , 

~ Honourable Mr. A. G. mow: I am not aware. But I. know 
that compartJpents have been exclusively assigned to women gomg the 
other way. -

Shrimati X. Radha Bai Subbarayan : Will the Government consider 
the advisahmtv of reserving a compartment for women on all these 
coaches' . 

The Honourable 'Mr. A. G. Clow: It depends on thp. ~  
These bert.hs are normally booked ahead and there would be no pomt JU 
reserving 8. compartment for women if no woman was travelling. 
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MAIL ROBBERY NEAR SHETABGANJ RAILWAY STATION. 

280. *Mr. Brojendra Narayan Chaudhury: Will the Honourable 
Member for Railways please state: 

(a) 

(h) 

if his attention has been drawn to the report from Dinaj-
pore, dated the 28th May, published in the Hindustun. 
BtOlndard, regarding mail robbery near Shetabganj station; 

is it a fact, as stated in the report, that the guard on being 
threatened by robbers found the vacuum brake defective ; 

(c) if the Honourable Member aware that in the case of local 
and less important passenger trains the public complain 
that alarm chains do not work sometimes; -and 

(d) will the Honourable Member please state 'thc stcps tltI{en 
to keep utmost vigilance over proper condition of alarm 
chains and brakes' 

The Honourable Mr. A. G. Olow : (a) No, but the Generall\fanager, 
Eastern Be.ugal Railway, states that there was a mail robbery which is 
being in\"cl>tigated by the Police. 

(b) The train concerned was a mixed train on the metre ~ 
section where all such trains run without the vacuum brake being in 
operation. The guard must have known this. 

(There was noise in one part of the House.) • The Honourable Mr. A. G. Olow: Sir, how can I proceed with the 
answer when there is 80 much noise in the Chamber. 

1Ir. President (The Honourable Sir Abdur Rahim) : Honourable 
Members really must not make noise like that. The accoustics of this 
House are bad enough, and if the Honourable Members go on making 
noise by talking loudly amongst themselves, it will become impossible 
to hear any Honourable Member. 

Pandit LakBhmi Kanta Maitra. : Nobody can hear the Honourable 
Member from this side of the House. . 

1Ir. President (The Honourable Sir Abdur Rahim) : That is all 
the more reason why the Honourable Members in that l,art of the House 
should not make noise and make it still worse. 

The Honourable Mr. A. G. Olaw: (c) I understand t.hat complaints 
regardi:r;tg defective alann chains are very seldom received. 

(d) The instructions laid down by the Administration provide for 
the maintenance and the periodic testing of aU such apparatus. 

Mr. Brojendra Narayan Ohaudhury: Will the Honourable Mem-
ber eonsider the desirability of having vacuum brakes in all_trains Y 

The Honourable Mr. A. G. Olaw: No, Sir. It is impractieal to 
have vacuum brakes in mixed trains. You may have goods wagons in 
front and the passenger carriages behind. 

Mr. Brojendra Narayan Ohaudhary : In that case, such trains run 
the risk of being robbed by robbers without there being vacuum brakes 
to catch the robbers there and then' 
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The Honourable Mr. A.G. Olow : I suppose the risk is a lit.tle' greater. 
Mr. Brojendra. Na.ra.ya.n Ohaudhury: Is the Honourable Member 

aware tha.t such cases are always happening throughout the year in some 
portion of the country or the other 'I 

The Honourable Mr. A. G. Clow: Not always. 
Mr. B~  Narayan Cha.udhury: Will the. Honourable 'Mem-

ber accept It from me as a fact that ~  was a case recmtIy? 
The Honourable Mr. A. G. Olow: As I said, there was one case re-

eently. 
Mr. Brojendra Narayan Chaudhury: Is the Honourable 'Member 

ready to accept another case from me ? . 
The Honourable Mr. A. G. Olow: If the Honourable Member will 

give me particulars, I will certainly accept it. 
Prof. N. G. Ranga : Why do Government carry mails in these mixed 

trains' . ' 
The Honourable Mr. A. G. Olow: They may be carried. 

INCOME .AND EXPENDITURE BY PROVIDING FACILITIES FOR PILGRIMS AT 
IlARDWAR DURING THE KUMBHA MELA. 

281. *Mr. Brojendra Narayan Chaudhury: Will the Honourable 
Member: for Railways please state : 

(a) the extra cost incurred by the Railway Administrations in 
providing extra accommodations for pilgrims of Hardwar 
KUmbha Mela; the extra gross' ~  and extra net 
income earned ; 

(b) the same figures for Posts and Telegraphs Department; 
(c) the contribution, if any, towards housing and sanitary 

arrangements at the mela, given by the Central Govern-
ment or Railways ; 

(d) the same figures of extra expenditure, extra earnings by 
Railways,Posts and Telegraphs for Rathajatra at Puri; 

(e) if the Honourable Member is aware that extra facilities in 
accommodation and cheaper fares draw extra crowds, 
throwing extra burdens on Provincial Governments to meet 
housing and sanitary conditions; and 

, (f) if the Honourable Member is aware that, according to Hindu 
Sastras, pilgrims to earn Punya must travel on foot , 

The Honourable Mr. A. G. Olow: (a) The approximate ~  
arc: 

COlilt (If additional temporary facilities .. Rg. 1,60;000. 
Gross earnings Rs, 28 ~  .. 

The figure relating to net income carned is not a.vailable. ,To ascertain 
this, account would have to be taken of expenditure incurred in several 
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other tijrections, such as for additional staff, publicity and the ~  
of a large number of special trains. It would be difficult to ascertam 
with any reasonable approximation to accuracy the cost of the latter. 

(b) The figures are : 

Cost 
Extra grOBS income 
Extra net income 

Rs. 
12,700 
37,600 
24,900 

But I should add that the cAtra net income does not take account of 
correspondence which pilgrims would otherwise have sent from their 
homes. 

(c) No contribution was made by the Central Government or Rail-
ways for any arrangements outside their premises. 

(d) The figures are approximately : 
Railways.-

Us. 
Extra accommodation fo rthe provision of tem-

l>orary facilities at Puri BOO 
Extra earnings 1,46,000 

Posts and Telegraphs.-
Us. 

Extra expenditure 6 
Extra income .. 4:7 

(e) Yes, but I have no information as regards the latter part of the 
Honourable Member's question. 

(f) I am prepared to accept this f.rom the Honourable Member. 

PLACING OF MAIL V ANB AND FEMALE C.ABBIAGES IN THE CENTRE OF A TRAIN" 

282. .... Brojendra Barayan Ohaudhury: Will the Honourable 
Member for Railways please state : 

(a) if his attention has been drawn to the public ~  in the 
press that mail vans and female carriages should be placed 
in the centre of a train to minimise chances of injury from 
accidents to postal officers who travel eyery day. and to 
the weaker, sex; and 

(b) what steps, if any, have been taken to give effect to this 
demand' 

The Honourable Mr. A. G. Clow: (a) No. 
(b) . Does not arise. 
Mr. Brojencira Narayan Ohaudhury : Has the Honourable Member 

considered the fact that the Postal Officers have to travel every day and 
therefore they run far more risk than the ordinary passengers , 
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The Honourable Mr. A. G. Clow: In the aggregate they do, but 
not on a particular journey. 

DEVELOPMENT 0]1' THE .Am STATION AT JIWANI. 

283. "'Mr. Govind V. Deshmukh (on behalf of Seth Govind DaH) : 
Will thc H01lourable Member for Communications please state : 

(a) whether Government considered the question of developing 
Air Station, Jiwani, as an alternative Air base to Gwadur 
for land and sea planes ; 

(b) whether Government corresponded with the British Gov-
ernment's Air Ministry in the matter; 

(c) the expenses estimated to be involved ; 

(d) whether the Imperial ~  haye agreed to meet the 
expenses thereof whether in full or in part ; I!nd 

(e) the stage at which the matter stands now' 
The Honourable Mr. A. G. Clow: (a) Yes. 
(b) Corr€'spndence has taken place with the Air Ministry. 
(c) Approximately BB. 5 lakhs. 
(d) His Majesty's Government will meet the whole cost of the 

seaplane station at Jiwani. The question of providing a n.ew aero-
drome near the seaplane station in place of the existing emergency 
landing ground, five miles away, and the incidence of the cost, is under 
consideration. 

(e) The seaplane station has been transferred from Gwadur to 
Jiwl!-ni which hOas been used regularly since 13th May last. At present 
the arrangements are temporary. Estimates for the development of 
the station on a permanent basis are under the consideration of His 
Majesty's Government. 0 

Prof. N. G. Ra.nga : May I ask who is to pay for the maintenance 
expenses' 

The Honourable Mr. A. G. Clow : I have explained that in my reply 
to part" (d). 

Mro Manu Subedar : May I know what are the reasons for trausfcrl·ing 
the station .from Gwadur to Jiwani , 

The Honourable Mr. A. G. Clow: Because the station of Gwadur was 
inconvenient for sea planes. 

Prof. N. G. Ranga : In reply to part (b) we understood that the 
expenses for setting up this station ought to ~  met by His Majesty's 

~  I want to know whether the maintenance expenses also 
are to be met by His Majesty's Government. 

The Honourable Mr. A. G. Clow: I am not sur€'. 
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GRANT '01' CERTAIN PIuvn.EGES .AND CONCESSIONS ON RAILWAYS TO 'STuDENTS 
OF ARAmc INSTITUTIONS. 

284. ·Qazi Muhammad Ahmad ltazmi: (a) Will the Honourable 
Member for Railways be pleased to state if it is or it is not ~ fact ~  
students studying in Arabic institutions, SODle of which even l'eCeln 
Government aid, are not considered eligible for all ~  p.rivileges and 
concessions on Railways which are usually granted by Railways to 
students reading in schools in which English is taught anq which are 
recognised by the Education Department of Government , 

(b) If the answer to part (a) be in th.e affirmative, have Govern-
ment considered the advisability of granting the said privileges and 
concessions to students of Arabic institutions , 

The Honourable Mr. A. G. Clow: (a) Government have no parti-
culars of such cases. According to the tariffs of Railways, concessions 
are being allowed for parties of not less than four in the case ~  : 

(i) children attending schools of all kinds which are recognised 
by the Education Department of the Province Or State in 
which the schools are situated; 

(ii) students of colleges affiliated to a recognised University ; 
(iii) students of medical schools, technical, commercial, indus-

trial and agricultural institutions under Government or 
recognised by the Government of the Province or Statt' 
in which the schools or institutions are situated. 

(b) Does not arise. 

Qazi Muhammad Ahmad ltazmi : Have the Government considered 
the advisability of extending this concession to colleges, whether they be 
Sanskrit or Arabiecollegf's, where, oriental languages are taught and 
which are not recognised by the Government because they do not want 
to take any aid and where they have got their own courses of study 
which are not adaptable to the courses of studies in colleges which are 
recognised by Government 7 

The Honourable Mr. A. G. Clow: I thought it was possible to get 
reco!!,nition from the Government whether aiq. was given by Govern-
ment or not. In any case if we were to gO outside those recognised by 
the Government, it would be very difficult to draw the line anywhere. 

Qui Muhammad Ahmad ltazmi: There are many private institu-
tions which are as big as Government institutions and if necessary the 
Government should make enquirins about the matter and give recogni.; 
tion for the purposes of passes and concessions only to such institutions 
whieh are old and well eStablished institutions irrespective of the fact 
whether they are recognised by the Education Department or not. 

The Honourable Mr. A. G. Clow : We haTe to depend on the pro· 
vincial Governments whether an institution is a ~  one for t;plj.t or 
not. ,. 
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DECLARATION OF Id-uz-Zuka AND LAST FRIDAY OF Ramazan AS HOLIDAYS 
FOR MUSLIMS IN THE WORKSHOPS AT JAMALPUR. 

285 .. ·Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable 
the RaIlway Member please state if Government are aware that 
Id-uz-ZuhoJ aud last Friday of RamazOin are important festivals for Mus-
lims, on which they offer prayers in congregation' 

(b) Is it or is ft not a fact that on both these occasions the W ork-
shops at J amalpur are not closed and a notice is served to the effect 
that such of the Muslim staff who want to avail themselves of this leave 
and can be spared are at liberty to do so On obtaining permission Y 

(c) If the answer to part (b) be in the affirmative, have Govern-
ment considered the advisability of making these two days ' full holi-
days' . at least for the Muslim workers Y 

The Honourable Mr. A. G. Clow: (a) Yes. 
(b) Such of the MUlllim staff in Jamalpur Workshops as can be 

sparcd and desire .to avail themselves of leave on the day of Id-1/.z-Zu1ta 
are at liberty to do so 011 obtaining ~  AJ> regards the last 
Friday of Ramazan, Government have no information, 1)11t presume that 
a similar practice is followed in this case also. 

(c) Yes. Government considered this question last year, and came 
to the conclusion that there is insufficient justification for allowing pay-
ment fer Jd-uz-Zuha and the last Friday of RamazOin when these are taken 
as holidays. 

Qui Mubammad Abmad Kazmi: Have the Government considered 
the advisability of giving the leave without the condition, if it is avail-
able or not available 7 

The Honourable Mr. A. G. Clow: YeR, Sir. As I said in answer to 
part (b) such leave without the ('ondition of payment is given on one 
of the holidays and I think on the other alRo. 

Qa.zi Mubammad Abmad Ka.zmi : :May it not be extended to hoth 
cases, because both are important festivals 1 

The Honourable Mr. A. G. Clow : I believe it is given on both, the 
concession of being able to take a holiday without pay if the staff can 
be spared. 

PROVISION OF ADDITIONAL INTERMEDIATE CLAss CoMPARTMENTS IN THE PuNJAB 
EXPRESS BETWEEN HOWRAH AND LAHORE. 

286. ·Qazi Muhammad Abma.d Kazmi: (a) Will the Honourable 
the Railway Member please state if Government are aW8.re that in the 
Punjab Express between Howrah .and Lahore generally only one ~  
intermediate class compartment for males-meant for ~  pa!!sengers-ls 
run continuously. other intermediate compartments bemg attached and 
detached at roadside stations Y 

(b) Are I Government aware of the great inconvenience to the 
travelling public by this practi.ce and have they considered the ad-
visability of prevailing upon the authorities to remo"e this grievanc.e of 
the passengers f 
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The Honourable Mr. A. G. Olow: (a) I understand that, apart from 
a compartment with accommodation for fifteen which is reserved for 
ladies, there is a compartment providing accommodation for thirty 
passengers between Howrah and Lala Yusa. 

(b) Does not arise. 

Qa.zi Muha.mmad Ahmad Xazmi: Is it continuously fol' 30 pas-
sengers' 

The Honourable Mr. A. G. Olow : So I am told. 

Qui Muhammad Ahmad Kazmi : From whom did the Honourable 
Member make enquiries ? 

The Honourable Mr. A. G. Clow: From the General Manager of 
the East Indian Railway. 

Prof. N. G. Ranga : Is the Honourable Member satisfied that there 
are no complaints made against congestion in these intermediate car-
riages between Calcutta and Delhi , 

The Honourable Mr. A. G. Olow: I am not. 

Qazi Muhammad Ahmad Xazmi: Will the Honourable Member 
enquire if I give him definite dates when there ~ not compartments 
providing accommodation for thirty passengers T 

The Honourable Mr. A. G. Clow: It is certainly possible that on 
SODle days a carriage Wll& asked for and it was not provided. If that has 
happened frequently, and if the Honourable Member will give me dates, 
I shall enquire. 

ISSUE OF RETURN TICKETS AT CoNCESSIONAL RATES TO HAJ Pn.GB1J18 OX 
RAll.WAYS. 

287 .• Qa.zi Muhammad Ahmad Xazmi: (a) Will the Honourable th .. 
Railway Member please state whether Government are aware that a large 
num bel' of J ndian 1\1 usHms go on pilgrimage to Arabia each year and 
generally embark at Calcutt"" Bombay and Karachi , 

(b) Have Government considered the advisability of persuading the 
Railway authorities concerned to give Haj pilgrims return tickets at con-
cessional rate as are often given to other pilgrims on most Railways , 

The Honourable Mr. A. G. Clow: (a) Yes. 

(b) I wOlllO refer the Honourable Member to the reply given to 
MI'. Maswood Ahmad's question No. 1127 on the 2i>th March, 1931. 

Dr. Sir Zia.uddin Ahmad: It is seven years since the last question 
was ~  Will the Honourable Member consider this question 
afresh because there is so much demand. 
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The Honourable 111'. A. G. Olow : I do not think the conditions have 
~  .I have looked into ~  matter lately. I do not think that any 

reductIon m fares would so stimulate traffic as to make the thing pro-
fitable. In fact it would certainly cause loss. 

Dr. Sir ~ Ahmad: A new line has come into existence, 
called the Scmdla hne because the number of passengers has increased. 

The Honourable Mr. A. G. Olow: Yes, Sir. But I do not think it 
has greatly increased the number of persons performing the pilgrimage. 

RESTRICTIONS AND CONDITIONS IMPOSED ON FOREIGN NATIONALS IN 
INDIA. 

288. ·Mr. S. Sa.tyamurti: Will the Secretary for External Affairs 
please state : 

(a) the total number of foreign nationals 0:': the leading countries 
such as the United States of America, France, Germany, 
Italy, Sweden, Czechoslovakia, in India; 

(b) what was their number in 1922, 1927, 1932 and 1937 ; 
(c) whether a record of such foreign nationals entering and trad-

ing in India is kept together with the names of countries 
they come from ; 

(d) whether there are any restrictions and conditions imposed on 
the foreign nationals of the countries referred to above by 
His Britannic Majesty's representatives in the respective 
countries while issuing visas, just as the United States of 
America Consuls do in this country in the case of Indians 
proceeding to the United States of America; 

(e) whether there are any restrictions and conditions imposed by 
the Government of India when foreigners land here and 
make a living in this country ; and 

(f) whether there are not restrictions and conditions imposed on 
foreigners, including I ~  ~  landing and securing 
employment in the countrIes referred to above f 

Sir Aubrey.etcalfe : (a) and (b). A ~ ~  giving the informa-
tion according to the Census of 1921 and 1931 IS laid o.n the tabl.e of the 
House. Similar information in regard to other years IS not available. 

\ 

(c) No. 

(d) So far as Government are aware there are no restrictIOns. Pre-
cuutiony are however, taken not to grant passport facilitie.,; [or Indi.a in 
eases where 'there are reasons to believe that the persons con('erned might 
become destitute in India or their presence there miJht be undesirable for 
any other cause. 

(e) No restrictions and conditions are imposed. 
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(f) There are restrictions against all nationals ol the ~ ~  in 
the United 8tlltes of Amelil'a and Indians are not si:qgled out for this. treat-
mont. Jig far as Government are aware no such restrietions exist in. the 
oth('r countries referred to. 

Statement s7iou';'ng the "umbeT of Foreign N atiO'ftals of 'Countriell detailed beTi)w, who 
were in India at the time of the Cer&8t/.B of 1911 and 1981. 

19'1. 1931. 
United States of America .. 750 1,451 
France 1,466 1,498 
Germany 247 1,048 
Italy 683 902 
Sweden 140 288 
Czechoslovakia 17 

lWr. S. Satyamuni : With reference to part (f), may I ask specifically 
wl!ether any restrictions and conditions are not imposed on foreigners while 
laurling and in securing employment in the countries referred to in part (a) 
of the question, but such restrictions and conditions are imposed only on 
Indians' 

Sir Aubrey MetcMfe : That is actually the ~  I have answered 
already in part (f). I took the revised question which the Honourable 
Member has now asb:eu as a supplementary as the basis for my reply. 

lIIr. S. Satyamurti : Is it not so in America' 
Sir Aubrey Metcalfe : As I have said there are restrictions in America 

against all nationals of what is known in law as " the barred zone ". 
:Mr. S. Satyamurti : May I know why the Government of India should 

not impose restrictions and conditions, on the basis of reciprocity, against 
foreigners from countries which discriminate against our nationals' 

Sir Aubrey Metcalfe : That, Sir, is a large question of policy which 
r can hardly answer in reply to a supplementary question. 

USE OF SPEEDOMETERS IN ENGINES. 

289. ·Mr. S. Sa.tyamurti: Will the Honourable Member for Rail-
ways please state: 

(a) whether the Railway Board are contemplating the use of 
speedometers in engines of mail and passengel' trains to 

~  drivers of trains to check speed j 

(b) whether the railways propose to adopt a special device t') 
check the fendency of engines to hunt j and 

(c) if so. what that device is T 

The Honourable Mr. A. G. Olow: (a) The attention of the Honour-
able Member is illvitt'd to the reply given in this Honse on the 12th 
August, 1938, to part (c) of starred qu.estion No. 143 asked by Mr. T. S. 
A vinashilingam Chettillr.. 
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(b) and (c). The devices on which attention is being eoneentrate,d 
at present are the fitting of friction liners on the bogie and hind truck 
slides, and of ~ loaded plungers with inclined faces between the 
engine and the tender. . 

Prof. N. G. Banga : Is there any effort being made to introduce 
speedometers on the G!"and Trunk Express ? 

The Honourable Mr. A. G. Clow: I do not think the "X" class 
engines are being ~  on the Grand Trunk Express, as far as I know. 

ALLEGED INSULT TO PRESS REPORTERS AND VISITORS AT THE CIvIL AERODROME 
AT DIuGHROAD. 

290. ·ltfr. S. Satyamurti: Will the Honourable Member for Com-
lllunications please state : 

(a) whether his attention has been drawn to the following ques-
tion in the Sind Legislative Assembly : 

" MR. R. K. SIDHWA : Is it a fact that on the day of ,arrival of 
Srijut Subash Chandra Bose by Dutch plane at the civil 
mrodrome at Drigb-road in the second week of November, 
1937, some of the press reporters and visitors were 
insulted by the gate-keeper and a report to that effect 
was immediately made to the officer on the spot T " 

. 
(b) whether the Government of India ha;v.e investigalted this 

complaint; 

(c) what the results of this investigation are ; 

(d) whether Government propose to take steps to prevent a 
recurrence of such incident; and 

(e) if not, why not T 

The Honourable Mr. A. G. Clow : (a) I have seen a statement in the 
press that this questilm was put. 

(b) No, Sir. Nt) 6ueh complaint was received. 

Xc), (d) and (e). Do not arise. 

Mr. S. Satyamurti : In view of the fact that this question and answer 
were part of the proceedings of the Sind IJegislative Assembly, may I know 
why Government did not pursue the matter in view of the personality of 
the ~  involved and the indignity obviously suggested in the 
question in the Sind IJegislative Assembly' 

The Honourable Mr. A. C. Olow: This question was apparently put 
more than six months ~  the alleged incident. 
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(b) WHITTEN ANSWEBS. 

RESPONSIBILITY OF W ABNING PASSENGERS AGAINST GETTING INTO Ta.uxs 
STOPPING AckIDENTALLY AT WAYSIDE &i'A'l'IONS. 

291. -:Mr. S. Satyamurti : Will the Honourable Member for Railways 
hc pleased to state : 

(a) whether his attention has been drawn to the observations of the 
Special Railway Magistrate of Howrah in a recent case that 
the responsibility of warning passengers against getting into 
trains that stop accidentally at wayside stations lies on the 
Railway Ad¢nistration; 

(b) whether Government have accepted that. decision; and 
(c) whether Government propose to take necessary steps in ~ 

hehalf ~ 
The Honourable Mr. A. G. Olow : (a) I have seen a newspaper report 

to this effect. 
(b) and (c). ~ matter is being examined . 

.A.BREST OF INDIANS IN Moscow AND LENINGBAD. 

292. -Seth Govind D88: Will the Secretary for External Affairs 
please state : 

(a) whether it is a fact that almost all the Indians in Moscow sud 
Leningrad were arrested by police there on the charge of 
being " Trotskyist Agents of Fascism " ; 

(b) whether Government have corresponded with the British 
Ambassador in Russia in the matter ; 

(c) whether Government are making proper and adequate arrange-
ments for their defence and protection ; 

(d) whether Goyernment have received a list of the mimes of the 
persons so arrested and awaiting trial, and 

(e) the results of Government's correspondence in the matter with 
authorities in Russia , 

Sir Aubrey Metcalfe: (a) Government have no information. 
(b) (c) (d) and (e). Enquiries have been made by His Majesty'. 

~  'from the nritish Embassy, Moscow, but no information re-
garding the arrests of any such persons has been received so far. In the 
absence of such information it has not been possible to take any steps 
for the defence and protection of the per¥ons referred to. 

CHANGE IN THE DESIGNATION OF AGENTS OF STATE R.uLWAYS. 

293. -111'. Lalchand NavaJrai: (a) Will the Honourable Member 
for Railways be pleased to state if the designation of the Agents of the . 
State Railways bas been changed to General Managers' If 80, why has 
this been done , 
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(b) ~ is the diffilrenee between the powers and functions of I ~ 
General Managers , 

. , (c) Will the General Manager be directiy respo.nsible to the Railway 
Board, as before, for the work ot the officers worlking under him, or shall 
he have only a general 8upervision over them ! 

(d) ~  will be the position of the General Manager when the pro-
posed RaIlway Federal Authority is adopted ! 

The Honourable Ml'. A. G. Clow : (a) Yes, in pursuance of the recom-
mendation of the Indial1 Railway Enquiry Committee, 1937. 

(b) None. 

(c) The reply to the first part is in the affirmative; the second part 
does not arise. 

(d) It would be a matter for the Federal Railway Authority to decide 
when constituted. 

GoVERNMENT'S CoNTROL OVER THE FIXATION OF FREIGHTS ON 
CoMPANY MANAGED RAILWAYS. 

294. ·Seth Govind DaB: Will the Honourable Member for Rail-
ways please state : 

(a) whether thE're is any system of control by Government over 
the ~  of Railway freights on Compa.n.y-managed Rail-
ways ; 

(b) 

(c) 

(d) 

if so, what it is ; 
whether he is aware that some of the freight rates over the 

Company-managed Railways are higher for many commo-
dities than over the State-managed Railways; 

whether he is aware that over the Company-managed Railways, 
while for the same distance and commodity, the rate of 
freight is more in one section, it is less in another section ; 
and 

(e) whether Government have the power of control and regula-
tion of these freigllt rates , 

~ Honourable Mr. A. G. Clow : '(a) Yes. 
(b) and (e). Government have certain powers under the ~  

with the various railways. In practice, the Railway B?ard :fix maxunum 
and minimum rates per mile for each class of commodity . 

. (c) Yes, but there are other freigllt rates which are higher, over the 
State-managed Railways than over Company-managed Railways. 

(d) Yes, but this is not peculiar to Company-managed Railways: 
Such differences exist in the tariffs of every Railway in the world. 
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8£TTLEDNT OF' DISPUTES OF FREIGHT RATES BETWEEN COKPANY-KANAGED 
RAILWAYS.AND THE MERCANTILE CoJOCONITY: 

295. -Seth Govind Das: Will the Honourable Member for Rail-
ways please state : .. 

(a) the authorities that are competent to entertain and decide 
appeals. against the inequity or ~  freight rates 
charged by CompanY-m&Ilaged Railways ; 

(b) the procedure for moving the authorities concerned ; and 
(c) whether there is any clause in the contract, in the agreements 

entered into by the Companies with ~ Secretary of State 
in Council, giving Government the power to intervene a.nd 
settle disputes of freight rates between a Company-managed 
Railway and the mercantile community , 

rile Honourable Mr. A. G. Olow: (a) and (b). I would refer the 
Honourable Member to the Railway Department (Railway Board) Reso-
lution No. 6oo-T., dated the 25th September, 1930, which was published 
in the Gazette of India. dated the 27th September, 1930. 

(c) This point has been dealt with in the reply I have juat given to 
the Honourable Member's previous question. 

HOLDING OF' A CoNP'EBENCE IN KABUL TO SETTLE THE FBUIT TluDE DISl'U'm 
BETWEEN INDIA AND AFGHANISTAN. 

296. -Seth Govind Das: Will the Foreign Secretary please 
·&tate : 

(a) whether it is a fact that Government agreed with the Afghan 
Government to holCl a conference of traders in Kabul to 
settle the dispute over the fruit trade between the two 
countries ; 

(b) when the conference is likely to be held ; 
(c) who will represent the Government of India at the conference; 

and 
(d) whether other subjects concerning trade relations are also 

contemplated for discussion and agreement' 
Sir Aubrey Metcalfe : (a) and (b). As the ~ of correspondence 

between His Majesty's Minister at Kabul and the Government of India, 
arrangements were made for a conference to take place at Kabul between 
representatives of the Afghan Government and representatives of the 
Indian fruit traders in order to find a basis of settlement for the dispute 
which had been going on between the Afghan Government Monopoly Com-
panY', and the Indian traders over the import and distribution of fruit in 
India. Before the deputation from India departed from Peshawar, the 
Afghan Government fruit monopoly was abolished and the proposed con-
ference, therefore, became unnecessary. 
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ACTION ON PBoBLEJrIS OF INCIVILITY ON RAILWAYS • . 
297. -lIIIr. Badri Dutt Pande: Will the Honourable Member for 

Railways be pleJased to state what action the Railway Board have taken, 
or propose to take, in dealing with the problem of incivility on Railways' 

The Honourable Mr. A. G. Clow: The rules regulating discipline and 
rigllts of appeal of non-gazetted railway servants on State-managed Ltail-
way.s, a copy of which is in the Library of the House, have been amended so 
as to authorise officers, not below the rank of a Deputy Head of Depart-
ment, to order removal from service of a railway servant who is found 
guilty of incivility to the public, after application of the procedure laid 
down in the rules irrespective of length of service. 'Incivility to the 
public ' has been specifically included in Rule 8 of the Rules referred to 
above as an offence which renders a railway servant liable to removal from 
the service. 

Further measures adopted or contemplated by Railway Administra-
tiom; include the following : 

(i) the issue of a personal' appeal to staff' whose duties bring them 
in contact with the public ; 

(ii) the introduction of a ' Suggestion Eook' in public rooms at 
important stations ; 

(iii) the issue of a quarterly bulletin reproducing in general terms 
actual complaints ; 

(iv) issue of general and departmental circulars and strict orders 
to staff to pay prompt attention to the travelling public ; 

(v) a thorough analysis of complaints from the public; 
(vi) organised leCtures on civility with practical demonstration to 

staff j 

(vii) issue of instructions to traffic officers to watch station staff 
with a View to weeding out any employee who is not capable 
of treating passengers with courtesy and consideration ; 

(viii) an extension of the existing system of complaint books at 
stations ; and 

(ix) the provision of larger notice boards at railway stations warn-
ing the staff in the vernacular to be courteous to third ~  

• passengers. 

QUARTERS FOB DESTITUTE WIDOWS AND ORPHANS OF THE QUETTA. 
EARTHQUAKE DISASTER. 

298. -!'tIr. Badri Dutt Pande: (a) Will the Foreign Secretary he 
pleased to state how many quarters for destitute willows and orphans of 
the Quetta earthquake disaster of 1935 have been made by Government t 

(b) What is the total amount allotted for this relief , 
Sir Aubrey Metcalfe: (a) and (b). A sum of approximately Rs. 6.51 

lakhs was allotted to Provincial and local authorities from the Viceroy's 
Quetta Earthquake Relief Fund for the relief of widows and aged and 
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infirDl persons and, .in addition, approximately Rs. 4: lakhs were allotted 
for the education of dlstitute children. Out of their allotment the 
Baiu(.-histan Administration have so far sanctioned.the construction of 24:7 
quarters for destitutes, including widows and orphans; of ~  gO 
quarters have been completed and 75 are under construction. It is boptld 
to ~  the full number by the end of October, 1938. 

A.CCIDENT TO PuNUB MAn. NEAR MUTHBOOPUB STATION ON TIlE EAsT INDu.ii 
RAILWAY. 

299. -Mr. A.bdul Qaiyum : Will the Honourable the Railway Member 
please state: 

(a) whether the Punjab Mail met with an accident near 
Muthroopur, East Indian Railway, on the 7th June, 1938 ; 

~ b) the cause of this accident; 
(c) how many were killed or wounded; 
(d) whether any police enquiries have been held in the matter 

and, if so, with what result ; 
(e) whether any body has been challaned and, if 80, with what 

result; and . 
(f) whether any compensation has been paid to the relatives of 

the dead and the wounded persons j if not, the reasons 
therefor T . 

The HoDou:fable Ittr. A. G. mow : (a) to (c). I would refer the Honour-
ahle Member to the reply I gave on the 8th August, 1938, to Sardar Mangal 
SiJ.gh's starred qliestion No.1 and Mr. Amarendra Nath Chattopadhyaya''!! 
starred question No.7. 

(d) Yes : I believe the police investigation is continuing. 
(e) No one has yei been challaned. 
(f) I have no information beyond that already given in my reply to 

parts (c) and Cd) of Mr. Amarendra Nath Chattopadhyaya's starred ques-
tion No. 8 on the 8th August, 1938. As the accident was due to sabotage, 
the Railway ~  is not liable to pay compensation on account 
of casualties among passengers. 

IssUE OF RETUBN TICKETS AT CoNCESSIONAL RATES TO HAJ PILGRIMS ON 
RAILWAYS. 

300. *l'tIr. A.bdul Qaiyum: WilJ the Honourable Member fOl· Ruil. 
ways please state: 

(a) whether a large number of pilgrims from India and Central 
~ travel over ~~  Indian ~ ~  on their way to the holy 

land of the lIedJaz for HaJ every year; 
(b) whether the Railways ever isslie or have issued concession 

~ tickets to such pilgrims ; -

(c) whether ~  tickets are . issued to PilgrimS on Indian Rail-
ways wilen visiting inland places of pilgrimage; &J1d 
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(d) why return concession tickets are being withheld from Kaj 
pilgrims; and whether Government propose to redre .. 
this wrong' 

The Honourable Mr. A. G. 010w : (a) Yes. 
(b) No. 

(c) Most of the railways give no special concessions but a few Rail-
..... ays are issuing short-period return tickets to BOme places of pilgrimage. 
The issue of these tickets is restricted to passengers travelling from certain 
~  stations. 

(d) I would refer the Honourable Member to the reply I have just 
glven to Qazi Muhammad Ahmad Kazmi's question No. 287. 

OCTROI DuTY CHARGED BY NEPAL GoVERNMENT ON ARTICLES FROM INDIA. 

301. *lIIr. Badri Dutt Pa.nde : Will the Foreign Secretary be pleased 
to state: 

(a) 

(b) 

whether the Nepal Government charges octroi on all articles 
coming from and entering into the Nepal territory from the 
Indian territory ; and 

whether there i.e any reciprocal duty on goods going into 
and coming from Nepal T If not, why not' 

Sir Aubrey Metcalfe: (a) Yes. 
(b) There is a limited customs t.ariff schedule imposed by the Gov-

ernment of India on Certain goods entering India from Nepal in accord-
ance with ihe general practice prevailing on the land frontiers of India. 
This duty is not reciprocal in nature, since it is not the policy of the Go,,'-
crnment of India to follow a reciprocal principle in deciding what their 
import tariff schedule shall be. 

AMALGAMATION OF SAM RANIZAI AND SWAT RANIZAI IN MALAKAND AGENCY 
WITH THE NORTH-WEST FRONTIER PROVINCE. 

301A. *Kr. Abdul Qa.iyum: Will the Foreign Secretary please 
st.ate : 

(a) 

(b) 

(c) 
(d) 

,vhether the people of Sam Ranizai and Swat Ranizai in 
Malakand Agency have been persistently demanding the 
amalgamation of these tracts with the North-West Fron-
tier Province ; 

whether public ~  in support of the above demand 
have been held at Warter, Haryan Kot, Biro Shah, Kot 
and Skha Kot ; 

the general policy of Government in such matters; and 
whether Government propose to accept t.he demand of Rani-

zai people ; if not, why not , 
'Sir Aubrey MetcaJfe: (a) No. Government understand that occa-

sional resolutions to this effect have been passed. 
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(b) Yes. The meetings were unrepresentative and were organilled 
from outside the Agency. ~ 

(c) The policy of Government is to observe the agreements on which 
their relations with the inhabitants of these tractsu8 based. These agree.>-
ments will be found on pages 446-447 of Aitchison's Treaties, Volume XI. 

(d) No. Government pave no reason to believe that the demand 
represents the wishes of the inhabitants as a whole. 

ARREST OF THE SHAMI PIR. 

301H. .Mr. Abdul Qa.iyum: Will the Foreign Secretal"Y- please 
state: 

(a) who the Shami Pir is ; 
(b) whether he was living for a number of ye!1rs in Dera Isma,il 

Khan, Tank and ;r andola ; and 
(c) whether he has been arrested, and if so, how and when , 

Sir Aubrey I ~  (a) The name of the individual known as the 
Shaull Pir is Mahomet Sadi al Keilani. He was bom in Damascus in 1901 
and in 1925 adopted Turkish nationality. 

(b) No. He only arrived in the North-West Frontier Province in 
January, 1938. 

(c) He was not arrested, but came in on safe conduct as the result of 
political pressure on his followers. 

UNSTARRED QUESTIONS AND ANSWERS. 

ATTElIPT TO DEBAIL A TRAIN ON THE BoJDlA. Y, BARODA AND CENTRAL bma 
RAILWAY. 

10. Dr. Sir ZiauddiD Ahmad: (a) Will the Honourable the Railway 
Member please state all the facts connected with the attempt to derail the 
railway train on the Bombay, Baroda and Central India meter gauge 
between Marehra and Agsauli T 

(b) Did Government make inquirit>s' If 80, through what agency , 
(c) Was it an attempt to damage life and property' 
The Honourable Xr. A. G. Olow : (a), (b) and (c). On the 19th June, 

1938, at about midday, No. 3S-Down Passenger ran over an obstruction 
between Agsauli and Marehra stations (on the Agra Fort-Kasganj !iec-
tion). The matter was reported to the police who found two iron pieces 
placed between rail joints. In their opinion, this was done by boys graz-
ing cattle near the railway line, out of pure mischief. The matter is nill 
under ~  

MAIL DACOITY IN AzA.M:GARH. 

11. Dr. Sir ZiauddiD Ahmad: (a) Will the Honourable the Rail-
way Member please state the circumstances about the mail dacoity in 
Azamgarh' 
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(b) Did Government· make any irutuiry., If so, what was the 
result 1 ~ 

(c) What kind of persons were involved in this dacoity , 
The Honourable Mr. A. G. Olow: (a) The Honourable Member pre-

sumably refers to the dacoity committed in April, 1938, between Pipridih 
and Dnlahpur on the Bengal and North-Western Railway. The £ac,tl; are 
as follows: 

On the night of the ~  April, when the 73 Up (Gorakhpur-
Benares) Bengal and North-Western Railway train was 
travelling through country covered with forest betweeu 
Pipridih and Dulahpur, it came to a sudden standstill. Whnll 
the guard got down to ascertain the cause of the halt, he 
was overpowered by five persons and asked, at the point 
of a revolver, to produce all the cash he had. The police 
constable on duty in the train, who came to his rescue, was 
stabbed in thc back. The dacoits are then reported to have 
diverted their attention to the mail van, firing two shots 
into it and demanding the opening of the doors on pain of 
death. When the staff did not accede to their wishes, the 
dacoits smashed the expanded metal mesh over the window 
along side the door and, forcing an entry into the mail van, 
commenced to ransack the mails. They seized seven insured 
letters placed in the pigeon holes and afterwards opened the 
mail bags, taking out 14 more insured letters and also a sum 
of Rs. 250 from an account bag. The mail van peon received 
a stab in the hand. After a stay of about half an hour the 
dacoits decamped with the booty. 

(b) The local Police authorities have investigated the crime. Six-
~  persons have been arrested so far, of whom one has been released. 

(c) It is not possible to say definitely at present who committed the 
r.rime. 
EXPENDITURE INCURRED BY RAILWAYS AND POSTS AND TELEGRAPHS, ETC., 

IN CONNECTION WITH THE CoNGRESS SESSION AT HAruPURA. 

12. lIIr. Brojendra Narayan Ohaudhury : Will the Honourable Mem-
berior Railways and Communications pJease state ; 

(a) the amount of extra expenditure incurred by Railways and 
the Posts and Telegraphs in connection with the last ses-
sion of the Indian National Congress and the extra income 
therefrom; and 

(b) if he is aware of any other expenditure by othf;r Departments 
incurred from the Central Revenues; if so. how much and 
for which purpose 1 

The Honourable lIIr. A. G. Clow: (a) With regard to Railways, I 
would refer the Honourable Member to the reply gi .... e,n by me 011 the 
8th August, 1938, to parts (a) and (b) of Mr. 'I'. S. Avinashiltligam 
Chettiar'b shirred question No. 5 Extra expenditure incurred by the 
POf;ts and Telegraphs Department was Rs. 22,400 ana their extra inllome 
was Rs. 22,500 approximately. 
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(b) Yes, a sum of Rs. 292 waa spent by All-India Radio on arrange-
ments for broadcasting. 

:r ANEL OF CHAIRMEN. 
IIr. President (The Honourable Sir Abdur Rahim): I havt to 

inform the House that under rule a (1) of the ludian 
Legislative Uules, I nominate Mr. S. Satyamurti, Dr. Sir 

Ziauddin Ahmad, Sir Homi Mody and Mr. A. Aikman on the Panel of 
Chairmen for the current Session. 

12 NOON. 

COMMITTEE ON PETITIONS. 
Mr. President (The Honourable Sir Abdur Rahim) : I have to 

&lmounee that under Standing Order 80 (1) . of the Legis-
lative Assembly Standing Orders, the following Honourable Members 
1rill form the Committee on Petitions, namely : 

]. Mr. A. Aikman. 
2. Mr. M. S. Aney. 
3. Syed Ghulam Bhik Nairang. 
4. Mr. N. M. Joshi. 

According to the provision of the same Standing Order, the Deputy 
President will be the Chairman of the Committee. 

'fHE CRIMINAL LAW AMENDMENT BILL-contd. 

Mr. President (The Honourable Sir Abdur Rahim) : The House will 
now resume discussion of the motion to consider the Criminal La . .., 
Amendment Bill. 

Mr. Abdul Qaiyum (North-West Frontier Province: General) : Sit', 
;yestcrday, when the House rose for the day, I was discussing the rad 
that as far as this present Indian army is concerned, we have got 
1I hsolutely no say in its affairs. Its policy is directed from Whitehall, 
and InJians are absolutely excluded from any positions of control. I 
was also talking yesterday of the fact that there are certain methods 
resorted to by the army which are· highly objected to by the people of 
this country, and I was giving as an instance the fact that bombing WlI.lI 
being resorted to in Waziristan against the wishes of the overwhelming 
majo!"ity of the people of this country. In this connection it would 1)6 
of great interest to the House to learn what the Prime Minister of 
England said in .the House of Commons on the 21st June, 1938, in COli· 
nection with air bombing. He was talking of China and I will quote his 
words which will show how in India practice is utterly different to 
~  ~  '!h!ch are expounded in England for the world at large. 
'rhe PrIme MInIster remarked: 

" Indeed" said the Prime Minister, Mr. Chamberlain, " were it not that China i8 
10 far away and the scenes taking place there 80 remote from every day ~  
I think the sentiments of pity, of horror and of indignation which would be arou!JCCi 
by 1\ fuR pe!'C8ption of these eventll might drive this people to eour&ell which tlley 
have never 1et contemplated." . 
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. T.hia shows that all this talk of sympathy for the bombing of people 
In Cluna has got absolutely no meaning. What has upset the Brititili 
Governmllnt and British politicians is the fact t.hat the. dominant posi-
tiO.ll which Great Britain enjoy'ed in the matter of trade in China ~ 

belllg ~  for the first time by an Asiatic powe!', namely, Japan, 
and .J apau had started following the very tactics which Great Brit.ain 
. had been following in the Far East. Now what is the object of shedding 
all these crocodile tears for the poor Chinese by this very British Gov-
ernment which has an army in India controlled by the Prime Minister 
Chamberlain and his Cabinet, which is resorting to the bombing of 
innocent ~ population in Waziristan and is killing women and 
ehildren and aged persons without any feelings of remorse or pity' 
Then. Sir, I will quote a few more lines from the speech of the Prime 
llillistel' of England which will again show how practice in India and 
in Wuziristan differs from all this theory which is being broadcast to 
the wClrld and which has got abso]utely no meaning. He stated : 

" There were at any rate three rules or three prineillles of International Law 
whicb he thought they might say were applieable to IIlrial warfare as fully as they 
WE're to war on land or sea. The first was that it was against International Law to 
bomb rivilians as auch and to' Diake deliberate attacks on civilian populations. That 
undoubtedly was a violation of International Law. Secondly, targets must be legiti· 
mate military objectives and be ea.poble of identifieation. Thirdly, reasonable ra.re 
mU!lt be taken in att,acking these objectives. Those three general rules they could 
il:1I Recept and the Government did RI'Cept, but obvionsly when they came to be ignored 
OI1Il'hatieally he eould Dot too strongly condemn the idea that it should be part of a 
deliberate policy to try to win a war by demoralising civilian population through 
the pror,ess of bombing from the aiT. That was absolutely oont,rary to International 
Law and he gave it as his opinion that it was in addition a mistaken policy. IIll did 
not believe that deliberate attacks on civilian populations would ever win a war for 
thoBP who made them." 

, "hp.r<.'fore, I wl!rn the British authorities ill India, and I chaHellge 
them to deny it, that it haS" ~  proved by practice which has ~ 
,resorted to by them in this country that all these grand principles 'of 
International .Law which were being enunciated by the British Prime 
Minister were being violated in the case of Waziristan where you are 
bombing the, civilian population, killing innocent women and <.'hildl'lm 
and destroying their places of worship for which they have so much 
respect and affection. And it has been admitted by the Prime Minister 
of England that such tactics will not result in the success of the war. I 
assure this Government that .the wrong use of the air force on the. Indian 
frontier is not going to result in any victory for British arms.m ~  
part of the world. I assure them that it will not only result m ~~  
defeat in Waziristan but it will result in the loss of this great Empue 
of Ilidia on which they have been banking for the last 150 years. 

TbCll, Sir, talking of this army, I ask the Defence ~ ~  
what earthly use is this army to us, You ha'·e ~  fol!owmg thIS 
forward policy on the Frontier, y'Ou have been bombmg trIbal. ~  
you hllve been carrying raids into their territory. I cannJt descrIbe theIr 
expeditions in the tribal areas by any other words but ~ they are 
aggressive raids and that you have got absolutely no moral ~I  to be 
there. Similarly, a similar counter-raid was made by the trtbcsme!l o.n 

~ 23rd July on the town of Bannu. ~  Defence SecretaI'! ~  adnuttEld 
·it many times that they have sent I ~ ~  to WaZlrIstan because 
the situation there demands the use of addItional forees. But he cannot 



LEGIBLA'r!VE ASSEMBLY. [17TH AUG. 1938. 

(Mr. Abdul Qaiyum.] 
deny the fact that just near the walled town of Bannu and within a 
stone's throw thousands of your troops are quartered. Your tanks, 
your airships, your cavalry, your artillery and your infantry is all 
quartered close to the walls of Bannu. They cannot deny the fact. that 
on the 23rd of July at 8-30 P.M. a lashkar of 300 persons entered the 
town of Bannu quite close to where their military is stationed. that at 
least for a period of three hours they were in possession of Bannu, and 
they Werf' shooting down innocent persons and setting fire to property. 
What did your army (1;0 while Bannu was burning' What were you 
doing there' You were fiddling idly. Your Deputy Commissionc.r clid 
not even I!tir out of his house while all these three hours the town was 
beulg hqrnt and people were being shot down. This shows what you 
have come to. You are afraid to stir out of your bungalows while you 
claim to defend us. The Additional Superintendent of Police, a British 
officer, who was in the town, when he saw the raiders shooting people 
and burning shops, did not come to the place where the raiders were but 
took a circuitous route round the city walls and came to the scene after 
the raiders had left after killing about a dozen people and setting fire to 
about 28 shops and burning property worth lakbs of rupees. 

Sir Aubrey Metcalfe (Secretary, External Affairs Departmeut) : 
Sir, on a point of order, is the Honourable llember permitted to make 
personal attacks on officers and to state what he de$cribes as facts which 
are entirely contradicted by the reports we received from the Provincial 
<Mvernment , 

Mr. Abdul Qaiyum: I will reply to this point of order. Can the 
Honourable the Secretary of the External Affairs Department den,.. that 
the Deputy Commissioner of Bannu was ~  in his bungalow which 
is half a mile from the town, that he did not come out of the bungalow in 
spite of the fact that he was rung up three times and he did not sLir out 
of it' I am making that statement of fact. 'fhe Honourable }Ieml,er 
can contradict me if I am wrong but if what I am Hating is true, there can 
be no point of order in it. I challenge him to prove that I am wrong. 

Sir Aubrey l'tfetcalfe : I have no knowledge of the Deputy Commis-
sioner and I was not speaking about him. What J was speaking of is 
the Assistant Superintendent of Police who, as the Provincial Government 
has reported, was on the spot at the earliest possible ~  

Mr. President (The Honourable Sir Abdul' Rahim): I think the 
Honourable Member had better leave out those two officers. 'l'he 
Honourable Member must remember that while he is perfectly entitled. 
to allude to a case like this he is not entitled tIJ discuss any particula.r 
!incident. He is quite entitled to say that in a particular case the Indian 
army did not in his opinion do their duty as they ought to have done. but 
to go further and discuss every incident like that will be impossible. 

Mr. Abdul Qaiyum: All right, Sir. I will not refer to individual 
officers, because it upsets the Honourable the Foreign Secretary ..... 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member cannot discuss partieular cases like that. 

1I:r. Abdul Qaiyam: But I will discuss olle thing, the Frontier 
Constabulary of which he is in charge, and I can assure the House .... 
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Mr. President (The Hon?urable Sir Abdur Rahim) : I cannot allow 
that. If I allow that, there IS hardly any limit to this discussion. 'l'he 
BOJ.lOUJ:able Member may. say that the Constabulary or any other force 
whIch IS P8:rt of the IndIan Army is not discharging its duties in the 
~  whIch the Honourable Member thinks they ought to do. But 
It IS I ~  ~  to go on discussing particular officers Or cases in 
any detaIl : It IS not relevant. 

Mr. Abdul Qe,iyum: The Frontier Constabulary I contend 18 part 
of the army. ' , 

Sir Aubrey Metcalfe: It is not. 

Mr. President (The Honourable Sir Abdur Rahim) : Even if it is I 
cannot allow it. On an appropriate occasion when there is a vote on 
it, it call be discussed, not now. 

Mr. Abdul Qaiyum : I think I have upset the Honourable Members 
on the other side too much : but I can state that these raiders passe.d very 
near the constabulary forces with banners flying, they were marching as 
if they had no fear of anything in the world ; and this constabulary did 
not lift its little finger to stop their onward march to Bannu. This 
proves that whenE!tver occasion has arisen all this army of yours is of 
absolutely no use whatever to the Indian taxpayer. On the frontier 
when some years ago a young Englishwoman, Miss Ellis, was kidnapped 
by Ajab Khan, this army moved heaven and earth and they led an ex-
pedition and burnt many houses and did all sorts of awful things that 
they could to tribesmen who had absolutely nothing to do with the 
kidnnpping of this girl: but in this case Indian lives and property were 
affected ; and it proves clearly the fact that this army is being kept for 
imperial purposes and for looking after, the safety of Britishers in India: 
it is not thfre to look after the ~  of the people who pay for this 
army, anc;l who pay for the Honourable, the Defence Secretary and the 
Honourable the Foreign Secret.ary. You are here to harass the Indian 
people. The primary duty of the army is to look after the Ih:es, the 
liberties and the property of the Indian people; but whenever occasion 
has arisen, whenever your British interests have been attacked you have 
been only too ready to use this army ; but when Indians ~ been ~  
in cold blood., when Indian property has been burnt I ~  t!Iu; 
armv of yours has not moy-cd a single finger to protect our people. iSo, 
I appeal to this House that this is not ~  of which any Indian can 
be proud or for which he can haye any feelings of affection. 

Now. I will come to one other thing. As I remarked yesterday, in ~ 
army theTe is terrible discrimination against Indian officers. In thIS 
connection I will give some very interesting instances to show why 
Indian officers are leaving this army in ~  numbers, and ~  .the! 
are being forced to leave th,e army. There IS absolutely unfaIr discrI-
minatioll against Indian officers, and when these people are consequently 
forced to Jeave the army the military high command come forward and 
say : •• Oh, the Indians ~  unfit for military ~  ; the ~  t.ype. of 
person is not available . even though we are anxIOUS to Indiamse the 
army completely, we ~  get the, right type of person." Sir, I will 
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giye you some of the grievances from which the Indian officers are 
suffering. I want to ask the Honourable the Defence Secretary firstly, 
what happened to all th,ose Indian officers who gave evidence before 
t.he Skeel! Committee and were opposed to the In<1ianisation of the Eight 
rllit Scheme. Just compare those names before the Skeen Committee 
with the current Army List. Secondly, I want to ask from the Honour-
able the Defence Secretary whether in British military hospitals nurses 
before they come out to India have to sign an agre,ement whereby they 
agree to nurse and tend the British troops only ; and that being s.>, on 
a good many occasions such.. nurses have refused to serve Indians who 
are admitted into British military hospitals. 'Then again, will the 
Honourable the Defence Swretary call for statistics and show to the 
House how many wives of Indian officers in confinement, needing 
maternity help, have been treated in the female wards of Britisb 
military hospitals or for any other diseases. Will the Honourable the 
Defence Secretary say how many clubs there are in India which do not 
allow Indians witJJ, King's Commission to become members of those clubs' 
Do you think it is conducive to good feeling and comradeship that such 
inferior treatment should be offered to Indian officers by their own 
brother British officers' I also want to know how many commissioned 
officers have trained or prepared, as laid down by the King's Regulations, 
and Regulations for the Army in India, Indian ~  to pass their 
promotion e:!aminations. Lastly, Sir, I have one more grievance, the 
disparity of pay between the Indian Commissioned' officers and thoi'e 
from Sandhurst. The work which they have to do is practically of the 
aame nature ; but the difference in pay is almost twice : the Indian 
officer has to keep up equal position, pay the same mess bills and club 
bills ; and yet he is expected to make both ends med. Why is it also, 
Sir, that the worst stations are allotted to Indianised battalions, like 
Kamptee, Multan and others on the Frontier' I want also to kuow 
why is it that all those senior officers who are due to command batta-

~  in India were got rid of on· one excuse or another and were t.hus 
induced to leave the army and the result is that a lot of them have Jeft 
and there are no Indians who are considered fit by the Honourabill the 
Defence Secretary to hold positions of command. There is also a 
difference in the allowances given to Indian officers and to British 
officers. .As my Honourable friend, Mr. Asaf Ali, tells me, it is ten 
&nnas a month for the Indian while it is six annas a day for the Britisher . 

• Now, Sir, there is one more thing of which I wish to remind the 
Honourable Members of the Government sitting on th.e Benches opposite. 
As a Musljm I tell you that we have got a numbe-r of grievances against 
yon and against the policy which you have been pursuing in the J azirut-
ul-Arab. We strongly object to the regime of repression which you have 
launched in Palestine; we strongly object to the deliberate attempts 
mnde by you to bring about the utter extinction of the- Arab race in 
Palestine. We take the strongest PQssible exce,ption to your enslave-
~  of Iraq which, according to the Muslims, forms part of the Jazirat-

~  ; and as long as. this policy is adhered to by you, I a,ssure ~ 
that no se!f-respecting Muslim will be willing to enter your arIll}' or 
mquce other people to join your' army." ~ wOllldhi' this ~ 
remind the Government of the resolution' which was· passed at the 
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Khilafnt Confflrence on July 30th, 1921. I will read the, relevant words 
of the resolution : 

" Thia meeting ?f the ~ I  Khilafat Conference declares that 80 long .. 
the ~  of Indian .Mushms regarding the integrity of the Khila.fat and the 
preservation of the sanctity of the Jazirat-ul-Arab and other holy places .... " 

. Mr. ~  ~  ~  Sir Abdur Rahim) : What has all 
thIS got to do wIth thIS BIll T ~  will be no limit to the discussion 
if I were to allow all this_ 

Mr. Abdul Qaiyum : All right, Sir: I will come to the really relevant 
resoLitiull : 

" In additio,ll this meeting clearly proclaims that it is in every way religiously 
~  for a ~~  at the prese.nt. moment to continue in the British Army 

or to mduee others to Jom the army and it 18 the duty of all the MUBsaimans in general 
and the Ulemas in partieular to see that these religious comma,ndments are brought 
home to every MU8salman in the Army." 

Mr. President (The Honourable Sir Abdur Rahim): That is not 
rclenwt. 

Mr. Abdul Qa,iyum : What I am SUbmitting for the consideration 
of this Honourable House is that the conditions which then existed ,;till 
hold good, that we have got the same grievances against you and we are 
bound to carry out the qictates of our religion which demand that \-"'rl 
should. have nothing to do with your army and that we have a right to 
induce people not to join in any army which is being used for the enslave-
ment of India and for the destruction of the liberty of MussalmaIl8. We 
will not be parties to it_ If you want to bring tpis law, you may be 
able to carry this measure ; there may be some people who may be williug 
to give their vote to yon. But I assure you that this measure is not going 
to sueeeed in the end ; the object of the measure will be defeated: it will 
in fact defeat its own objoot. 

Now, Sir, I will tell you one thing in Ithe end. How lon,g are you 
going to bank. upon the Punjabi Mussalmans Y The Sikhs are already 
wide awake ; they are not going to join your army_ They aTe ~  

of your policy ; they are also conscious of the fact that. your policy lS 
directed against the Indian nation and Indian nationalIsm. How long 
are you going to trade On the credulity of the Punjabi Mussalmans! 
Sir it has been remarked that it was the Premier of the Punjab Govern-
~  who brought to the notice of the Government of India the ~  that 

recruits were not forthcoming in sufficient numbers. May I remmd the 
Honou,rable the Defence Secretary that I had occasion tq ~  a con-
ference in tb,e Punjab at whieh a nephew of the present Prt;llliler of the 
Punjab sponsored a resolution to the effect that we shall ~ take part 
in any ,future war in which Britain ~  be engaged, .and that w.e 
should reserve to ourselves the right to deCIde whether we sJ:l.Ould partI-
cipate in that war or not, and the people from the Punjab ~  not be 
forthcoming to give reeruits to the Government as tlI,ey dId III the last 
war? That resolution was moved by no other person than ~  
Mahmud Ali Khan who is a nephew of the present PremIer of the 
Punjab_ ..... 

The Honourable Sir Muha.mmad Zafrullah Khan (Member for 
Commerce and Lhbotir) : ire is not a nephew of the Premier. 

Mr. Abdul Qaiyum : Yes, he is. 
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Mr. President (The Honourable Sir Abdur Rahim): I think the 
Honourable Member should leave out the relationship. Supposing he 
is the nephew of somebody, he cannot introduce such relationship when 
speaking on the Resolution. 

The Honourable Sir Mubammad Zafrullah ][ba.n: He is neither a 
sister's son nor a brother's son of the Premier. That is the definition 
of a nephew. . 

Mr. Abdul Qaiyum: I understand he is the son of Nawab Muzaffar 
Khan, who is the first cousin, of the Punjab Premier. 

lIIr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member is casting aspersions on everybody ; he must not do it. 

Mr. Abdul Qaiyum : Sir, I must state my Eoint of view, but if the 
Chair thinks I am casting aspersions, then I shall not say anything. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member cannot bring in the relationship of other people who have 
nothing to do with the Resolution before ~  !louse. 

Mr. Abdul Qaiyum: Well, Sir, Nawabzada Mahmud Ali Khan be-
longs to Waha from which place the Premier of the Punjab comes ..... . 

Mr. President (The HQ..nourable Sir Abdur Rahim) : The Honour-
able Member is not in order. He must withdraw his remarks. 

lIIr. Abdul Qaiyum: .All right, Sir, I will withdraw my remarks, 
but that does not matter. Anyway, I will say this that a resolution was 
moved by a Punjabi Mussalman called Nawabzada Mahmu.d: Ali Khan 
to the effect that the Government of India need not bank. olD. the cre-
dulity and the simplicity of the Punjabi Mussalmans for ~ very very 
long time, and that if and when Great Britain engages herself in a war, 
in the future, we should reserve to ourselves the right to decjde whether 
it is a righteous war, and that if we consider that that war is not a 
righteous war, we should also reserve to ourselves the liberty of action 
Cor not joining it. I may also add for the satisfaction of th.e Honour-
able the Defence Secret.ary that if we consider that the war ~  may 
be waged by Great Britain is fOr aggressive purposes, for purposes of 
land grabbing and aggrandisement, we will reserve to ourselve!! the 
right to tell our people not to join the army and pIal the ~  
for British Imperialists. 

Sir, I will now sum up what I have stated before. We have the 
strongest possible objection to this very mischievous anq dangerous 
Bill ....... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member need not repeat what he has said already. I will not allow 
him to repeat himself. He has already placed his arguments in full be-
fore the House. 

lIIr. Abdul Qaiymn: I think many speakers who preceded me did 
sum up in the end. 

Mr. President (The Honourable Sir Abdur ~  : I have given 
my ruling, and the Honourable Member must not repeat what he has 
already said. 
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Mr. Abdul Qaiyum : All ~  I will not sum up, l:mt I will say this, 
that we take the strongest possIble objection to thIS most mischievous 
and d,angerous B ~  which the Honourable the Defence Secretary has 

~  before thIS House, anJ We should try our best to throw out 
thIS measure. I appeal to all elected Indian Members of this House-
because it is no use appealing to Nominated Members as they have' to 
follow the behests of the Government,-I appeal to all elected Indian 
Members of this House in general and to the Mussalman Members in 
particular, because the Indian ~  has always been used to crush the 

~  of the moslem ~  help us in throwing ~  this most 
obnoxIOUS measure and In defeatmg the purpose for which it is in-
tended. 

Sir Aubrey :Metcalfe: Sir, I have listened to a great many ~
ments put forward by my friends on the other side against _this Bill. I 
must confess that most of those arguments strike me as either com-
pletely irrelevant to the point at issue or to be based on a complete dis-
regard of the facts of the situation which (lonfront us. 

I do not propose to enter intQ any arguments with my friend, Mr. 
Satyamurti, as to the merits or demerits of the British Empire, but I 
would like to say that I should regard it as an insult. to his intelligenCE! 
to imagine that he really believes that the disappearance and conquest 
of one Empire by another power would lead to the disappearance of all 
spirit of aggression  from world politics. That I cannot ~  ....... . 

Mr. S. S&tyamurti (Madras City: Non-Muhammadan Urban): I 
rise to make a personal explanation, Sir. When I talked of Imperialism, 
I meant all kinds of Imperialism, whether British or otherwise. 

Sir Aubrey :Meto&lfe : That leads me, Sir, to the next ~  and it is 
a very convenient interruption. 

I do not know what Mr. Satyamurti and his friends mean by Im-
perialism, but I can only imagine that they mean the desire of stronger 
nations to exploit weaker nations for their own benefit. Well, Sir, if 
Mr. Satyamurti and his friends consider that that desire is the exclwoive 
privilege of the British Empire of the ~  day, ~ I call ~  say 
that they are labouring under a complete mIsapprehenSIon. I WIll not, 
however, attempt to d,:!ell on the larger international problelJls. It does 
not seem to me that is for the moment the problem before us. Our 
immediate problem is what is necessary for India's own safety. Now, 
we have been told by my friend. the Honourable the Home Member, that 
this propaganda, if it is allowed to continue 1l:nchecked, will ~  a 
positIon in which recruits will not be forthcommg, and t,he I I ~ WIll 
eventually arise in which India will have no army at all WIth WhICh to 
fiefend herself. What would be the ~  if India had no army Y  I 
am in some doubt as to what answer my friends opposite would give to 
this question. Mr. Satyamu!1i and other sp.ea:kers have ~  that 
they would like a truly IndIan army I~  no .. ~I  ~  
They have also suggested that they would lIke a pOSItIon m which any 
army that India had could be used exclusively . in accordaI!ce with the 
wishes of India. Exactly what he .means ~ ~ I  I am ~  sure, but I 
imagine that he means the predomInant polItIcal party ....... . 
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JIr. 8. Batyamurti : By the wishes ~ the people of India, I mean 
naturally, those of the party which governs India. 

Mr .•. Asai Ali (Delhi: General) : That is so ~  

Sir Aubrey ~  Lastly, Mr. Satyamurti has suggested that he 
would like to rely on the· gospel of pacifism preached by Mahatma Gandhi. 
There are these three ~  and with the first two, I entirely 
agree with my friend, the Honourable the Home Member, that every-
body here must have great sympathy. But on the third, I do feel that 
I must join issue with him. What I wish to make clear is that India 
must have an army for its own defence quite apart from anything which 
may be called imperial purposes. The defence of India's frontier 
alone is a job which must be carried out, to my miJ!.d, by force. We 
cannot rely on the ideals of pacifism to def!!at the potential enemies on 
India's land frontiers. It has extensive la!ld ~  Some of them, 
I quite admit, are protected by geographical conditions and are com-
paratively invulnerable ..... . 

lIIIr. Abdul Qaiyum : May I know who are the enemies on the land 
frontier' 

Sir Aubrey Metcalfe: I said potential enemies, but I _will answer 
my Honourable friend's question a little later. Although thOse geog-
raphical barriers protect certain parts of the frontier, there are other 
parts which are definitely vulnerable. The one which I shall deal with 
most, since it is the one which excites the most interest especially in the 
mind of my friend, the Member for the North-West Frontier Province--
I am doubtful whether I can refer to my " friend ", after some of the 
remarks which he made last night, perhaps I should say my enemy. 
However ..... . 

111'. President (The Honourable Sir Abdur Rahim): It is only a 
parliamentary convention. 

Sir Aubrey Metcalfe : I am afraid from his side it has become com-
pletely conventional. 

Mr. Sri PrakaIa (Allahabad and Jhawn Divisions: Non-Muham-
madan Rural) : There is no liability attached. 

Sir Aubrey Metcalfe: There are other parts of the frontier where 
India certainly could not depend entirely on ~  force for her protec-
tion from disaster, but even 80, I will deal principally at the moment 
with the North-West Frontier as it is at present. I am quite aware that 
my Honourable friend and others who think like him are accustomed, 
day in and day out, to attribute all our difficulties on the North-West 
Frontier to the aggressive policy of the Government of India. Well, it 
is very easy to say that, but any student of the facts, who will look at 
the history of the last 50 or 60 years, will find a very different picture 
indeed. He will find a Government constantly striving to protect, with 
varying success, the peaceful population of the ~  districts 
from the attacks of predatory and hungry tribes. It was tried for many 
years to remain inside the administrative border and· to deal with theee 
tribesmen mainly by defensive measures and by occasional punitive ex-
pc(litions int;) their territory. That policy was eventually found to be 
completely unsuccessful and· anybody ",ho takeli the trouble .to ~  the 
debate!> in this House of some 18 or 19 years ago will find ~  constant 
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complaints were ~  .made, desperate speeches -were delivered here as 
to the ~  of .affalrs m the Settled Districts wh-ile we remained inside 
the hdl:nlnlstratIve ~  It was, therefore,. tried ~ an experiment to 
df'al wIth the ~  m a more comprehensIve way and what my' 
Honourable ~  call. a forward policy was started. I maintain, 
and I know that facts wIll bear me out if anybody chooses to study them, • 
that for seyeral years, ~~  perhaps 13 or ~ ~  that forward policy 
was, at any rate, a modified success. The dIstrIcts were free from rai.d-
ing, there were practically DO raids or ~  The tribal areas' 
began to settle down and it really looked al;l if the tribesmen might be 
prepared to change the arts of war for the arts of peace. What hap-
pened then T ~  the :present t:egrettable disturbances started which, 
unfortunately, still continue, who was responsible' I know my 
Honourable friend will say, the Government, but the facts are absolutely 
different. There was no aggression from Government no further ex-
tension of the forward movement. ' 

(At thia stage, Mr. Abdul Qaiyum rose b his place.) 

I have listened for half an hOUr and more yesterday to my HonoUl'-
able friend without interruption and I think I can now rely ~ him not to 
interrupt me. 

)fr. Abd1ll Qa,iyum : You were waiting for a question, and so I stood. 
Otherwise I will not interrupt. 

Sir Aubrey Metcalfe : What I was saying was that the present dis-
turbances were in no way caused by any forward movement or aggres-
sion by Government. 'rhey were entirely due to a movement started 
amOng the tribes themselves who made an attempt to interfere by violence 
with a judicial decree which had been pas!!ed by the ordinary courts of 
British India. A demand was made by the tribesmen under a certain 
leader whom we all know, that this judicial decree should be revel'8ed. 
As far as I know, that js still the demand which underlies the Faqir of 
Ipi's hostility to the Government and his refusal to make peace, and any 
negotiations which were undertaken by Government in the matter would 
have to have as one of their conditions the reversal of this jugicial decree 
and permission to the tribesmen to interfere with our interna.l adminis-
tration. I submit that is not a condition, not a demand which could be 
eonceded by any Government which is responsible for the maintenance ,of, 
justice in British India. I need not say more than that. 

Wh8it I really wished to point out to the House was that forcible 
and fanatical interference with British India can only be prevented by 
the use of force and of military force. and that, ~  an armv is 
necessary. It is no good saying that you can deal with it by any other 
means. The fighting qualities of the enemy in that particular place 
alone are too well-known I am sure, to most of the Members of this 
House, to make them think that anything but a W$l1 trained, well 
equipped and permanent army is necessary to defend the Indian fron-
tier. It may appear possible to some of my HonoUl'able ~  who 
are a "ery long way from the frontier-i hope thQ+ I am not, doing 
them injustice--it may appear to tllem that the threat or danger is so 
remote that that they are not very closely concerned with it. To them 
I would SRV that there have been cases when the internal peace, even, 
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I ~  oi'ihe Madras Presidency, h,as been disturw within recent 
years· to an ex.tent that required a considerable military campaign to 
restore law and order. Let them· remember that, ~ ~ they' think that 
the frontiers are so -remote that they are not concerned with thIS danger. 

What I wish to do is to ask the House to consider very carefully the 
external dangers which threaten India before they reject this measure. 
The rejection will mean not only, we are told, the condonation but even 
the encouragement of propaganda which may, if it is permitted, leave 
India without any force to protect itself. 

'rhere is one point which I desire to make before I conclude, which. 
is, to protest against some of the remarks which my Honourable friend, 
Mr. Abdul Qaiyum, thought fit to make last evening. There were one 
or two things he said this morning against which I ~  at the time, 
but about them I would merely say that the reports which we have re-
ceived from the Provincial Government regarding the Bannu raid do 
not indicate any lack of pFOper work on the part of the Indian army or of 
the local officials. Those reports do indicate, on the other hl!.,nd, that the 
raid was largely carried out, not by trans-border men at all, but by local 
people who entered the city in the wake of the outlaw Mehr Dil. I do not, 

~ wish to dwell 011 that point because the information is still in-
complete, but I think it would be unjust to allow Mr. Abdul Qaiyum's 
strictures, of. the local forees and local officials to t"emain completely un-
answered. 

lIIIr. Abdul Qaiyum : On a point of order, Sir. Will the Honourable 
the Foreign Secretary publish those despatches which he has receiVed 
from the Local Governments-whether they were from the Agent to the 
Governor General or whether they were from the Provincial Govern-
ment! 

Mr. ~  (The Honourable Sir Abdur Rahim) : It is not a point 
of order. 

lWr. Abdul Qaiyum : Yesterday you were pleased to rule that the 
Defence Secretary could not refer to certain doc!1ments without produc-
ing them and you were pleased to stop him from referring to ~  docu-
ments when he was speaking. 

Mr. President (The Honourable Sir Abdur Rahim) : Sir Aubrey 
Metcalfe was not referring to any documents at all. 

lIr. Abdul Qaiyum: He was referring to iJespatches. 

Sir Aubrey Metcalfe: The other point that I do wish to make with 
some reluctance but which I feel must be made is this. I have sat 
in this House now for over six years and it has never been my mis-
fortune to listen beforE' to such virulent abuse of my country and my 
countrymen as I listened to last evening from Mr. Abdul Qaiyum. 

Mr. Abdul Qaiyum : You will hear more. 
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. ~ Aubrey Metcalfe: There is a limit even to my endurance at 
this ~  ~ speech .and I could not help feeling some indignation at 
~ I ~  of. VIolent and illogical racial hatred which Mr. Abdul 

Q81yum mdulged m. 
lIIr. Abdul Qaiyum: I strongly object to these remarks. 
Mr. President (The Honourable Sir Abdur Rahim) : I think the' 

Honourable Member's spcech did give that impression. The Honour-
able Member for Government is quite justified in his remarks. 

Sir Aubrey Metcalfe : '[hat his speech was violent I do not think 
that anybody can deny for one moment. He almost went to the 
length of inciting people round him to make a violent attack on the 
occupants of these Benches at the moment. 

Mr. ·S. Satyamurti: That is very unfair. 
Sir Aubrey Metcalfe: I also maintain that his arguments were 

illogical and inconsistent. At one moment our friend posed as the 
apostle of pacifism anrl at the next moment he announced his inten-
tion of declaring war on Great Britain. I quote his actual words. 
Again at one moment he declared that Great Britain had made cowards 
of all Indians. At another, he said that Indians were still so brave 
that even unarmed and untrained they would fight in defence of their 
country. 1'herefore, they require no army. 

Mr. Abdul Qaiyum : I was talking of the frontier tribes. 
Sir Aubrey Metcalfe: Soon after that, he complained that Britain 

was responsible for destroying all liberty in the world and almost in 
the samc breath he indulged in a license and liberty of speech which I think 
was almost unparalleled in this House. 

I should like to make it clear that in making this protest I am not 
in the least actuated by a desire to introduce anY' element of heat into 
tbis debate. I merely wish to express a natural indignation which I am 
quite sure that no Indian friend of mine would have failed to feel if his· 
country had been attacked in the words which Mr. Abdul Qaiyum used 
last evening. 

My second point and my last is this-that I should like to point out 
to the House that any case which rests purely on violent invective and 
not on reasoned arugment must be an extremely weak one. I hope that 
the House will bear this in mind when they vote on this Bill. 

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan) :. Mr. 
Prilsident the motion for circulation moved' by my Honourable frIend, 
Mr. ~  has been supported by several speakers in this House 
on various grounds. The grounds which. have been urged in favour 
of the motion when analysed and epitomised will fall under four main 
heads, firstly, that the proposed legislation if passed will be an undue 
interference with the civil liberties of the people of India, secondly, 
that it will stifle and penalise pacifist activities and stand in the way 
of the development of non-violence as a cult and a faith, thirdly, that 
it will tend to promote the imperialistic designs of Britain by provid-
ing her with an army which wiH be used for the imperialist aggrandize-
ment of Britain in which India is 'not interested and' to which India 
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i4 opposed and fourthly, ihat it ~ be ~ ~  ~ ~  to 
Islamic interests because the entIre hIstory of :BrIttan ImperIalism 
proves that it has been all along engaged in the destruction and dis-
memberment of Islamic Empires and Kingdoms and even at the present 
moment is engaged in carrying on a most brutal, savage and sanguinary 
C&lIlpaign in Palestine and nearer home in Waziristan. . These are ~  
four heads under which the arguments can, I think, be analysed. WIth 
your permission I will offer a few observations under these four heads 
in the reverse order. 

With regard to the Muslim interests, a good deal has been said ~ 
the side of the Congress Party, with the object, I am afraid, of provok-
ing Muslims in this House to vote against the Bill. Without appealing 
to their reason, an appeal has been made to their sentiments. The fact 
is· that all that has been said about the anti-Islamic activities of Britain 
is, unfortunately, only too true. There is no concealing or disguising 
that fact and we must clearly declare that we do not challenge thE: asser-
tions of fact, as far as facts are concerned, but we only want to consider 
the relevancy of those assertions and those facts to the issue before 
this House. No indictment, as Maulana Zafar Ali Khan also showed, 
can be strong enough to sufficiently and deservedly impeach her for 
all she has been doing to destroy Muslim Empires and subject Muslim 

~ to slavery in order to promote her own imperialiatic designs 
and satisfy her own earth hunger. That is only too true. But the 
question is-are those things really relevant to the issue before this 
House, which to my mind is a very simple one' As the Defence See-
retary in putting his motion before the House for the consideration of 
this Bill put it, there is war danger ahead. That cannot be denied; 
lLIld in view of the war danger ahead, I think an reasonable people 
must admit that India has to keep herself militarily strong enough to 
meet eventualities ; and if, in the event of war breaking out, she is 
not found equal to the task, the country will surely suffer. Neither 
Hindus nor Muslims nor any other' communities inhabiting India will 
escape the consequences. There will be no question in those circum-
stances, whether it is the Muslims who should be shot down and trampled 
UlWn or the Hindus or the Sikhs or the Parsis or the Jains or any 
other community. Now if war breaks out, then I think my ~ 
able friend, Mr. Satyamurti, does not expect Britain to tell India, .. I 
am attacked by such and such an enemy on such and such a front out· 
side yourself and very far away from you. I take my white troops 
there and defend myself and leave you to defend yourself when ~ 
aary with the help of the Indian troops and Indian officers. God help 
you, I am off". 

An Honourable Kember: Welcome ! 
By-eel Ohulam Bhik Nairang: If Britain adopts that attitude and 

that line of action, I certainly think India will be exposed to the great-
est danger. It is not owing to lack of valour or courage in myself 
or want of faith in the courage and valour and patriotism and resource-
fulness of. my countrymen that I entertain that apprehension. It is 
as !' praetlcal man of the world, as a realist keeping his sentiments, 
des1res and feelings under the guiding control of his intellect, that 
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~ ~  ~  to take that eventuality into consideration... I picture 
It hlFe thIS to myself. . A world war breaks out. Mother India says 
~  Dame Britannia, "you faithless, ~  conscienceless old hag I 
Do what you can. I ~ not ~  to help ~ with either men 'Or 
money. I am fed up wIth Y<1u .. My worthy chIldren Messrs. Satya-
murti and Abdul Qaiyum have; been wistfully waiting for this auspi-
cious day when you will go to wreck and ruin and I congratUlate my-
self that I have lived to see this day dawn on my worthy children . 
.Avaunt!" Dame Britannia, with tearfUl eyes and a throat choked 
with emotion, says, " All right, dear sister, I consign you to the care 
()f God and go ". Exit Britannia, enter Russia via the Khyber Pass 
Japan via the Bay of Bengal by sea, or from the north-east by land, and 
some other would-be unselfish friend, protector and guardian of the 
Indian people by some other route. Messrs. Satyamurti and Abdul 
Qaiyum proclaim a red-letter day in the calendar of India, because 
the hated Britain is off. They mobilise all the violent and non-violent 
armies of India and fight the invaders on the various fronts,-the 
violent batta1ions acting on the orthodox military code inherited by 
them from the Satanic Government which has just walked out, and 
the non-violent regiments carrying on a relentless bombardment of 
the enemy with pacifist leetures, leaflets and pamphlets and dropping 
on the invaders bombs of peace and fraternity, and love from aero-
planes. 

An Honourable Member : And also the " sermon on the mount·". 
Syed Ghula.m Bhik Jfairang : And also the" sermon on the mount to. 

The result can be easily imagined and need not be described. It is, 
therefore, clear that an army is a necessity, howsoever unpleasant, dis-
agreeable or intolerable its existence may be. We consider ourselves 
most unfortunate in being under the yoke of an unsympathetic, callous, 
selfish, rapacious foreign nation, but, Sir, situated as we are, we cannot 
ignore the stern and inexorable reality that the safety of India and 
that of the British Empire are bound together_ (Interruption.) But 
that is a reality. We must, therefore, maintain and further strengthen 
our army in the interests- of India. If and when an attempt is made to 
use the army for anti-Islamic purposes or purposes in which India has 
no interest, we can then take all necessary steps to see that the army 
is not so used. 

An Honourable Member: How will you do that f 
Syed Ghulam Bhik Nairang : You will see. I am not expected to 

disclose my cards today. 
An' Honourable Member : Are there any cards f 
Syed Ghulam Bhik Nairang: There are. The third point was tile 

verv sure and certain connection that there is alleged t{) be between 
i1trengthening the Indian army and the Imperialistic interests of Great 
Britain. There again it is not necessary to prevent the attempts which 
may be made, in view of certain apprehended dangers, to strengthen 
the army and to develop it. We should rather be glad and make our 
armies stronger, more developed and more mechanised and all that, 
,and when the occasion comes we should then determine how to use 
the army. 
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Mr. B. 8atyamurti : Is it in your hands' . 
Byeel GbDI&lll Bbik Rairq : I listened to a most ~  and 

illuminating speech of the Honourable Mr. Satyamurti .for ~ 
quarters of an hour and he can also listen to me for five mInUtes WIth-
out interrupting me. It is then that the question will arise how to use 
the army. But if you have  got no army, if propaganda is allowed to 
be carried on against enlistment in the army, and no army can come 
into existence at all, then, as my Honourable friend, Khan Bahadur 
Nur Muhammad, said, "what will you Indianize when the army 
is not there 7" My Honourable friend, Mr. Satyamurti, said that he 
wanted a national army. Well, where will that army come from it 
the present army gradually dwindles away and disappears from exist-
ence' On the other hand, if our nationals enlist in the army, and. we 
succeed also in the plan to Indianize the army for which we have been 
, shouting for nearly half a century, then there will be a real army for 
India to boast of. And then, at the moment when the question of tho 
use of the army crops up, we can assert ourselves and say that for such 
and such purposes our army can be used and for such and such pur-
poses the army shall not be used. (Interruptions and Laughter.) 

M'aulana Zafar Ali Khan (East Central Punjab : Muhammadan) : 
He lllughs best who laughs the longest. 

[At this stage, there was laughter, and the Honourable Member also 
indulged in a loud laughter.] 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
The Honourable Member must not make noise in that way. 

Mr. Sri Prakasa: The Honourable Member must withdraw his 
laughter. 
Syed Ghulam Bhik Nairang: Sir, all these gentlemen on this side 

of the House are my friends and I do not mind or 
resent their interruptions. I only tell them to listen 

to me. Only the other day we censured the Government for saddling India 
with an expenditure of about two crores of rupees a year in connection 
with the British army quartered in India which, we said, would even-
tually mount up to four crores of rupees a year. We put in a strong 
protest and we passed a censure motion against the Government. In-
cidentally, we also urged that Indianization is being impeded and it is 
proceeding at a pace at which it is not expected to be completed with-
in any reasonable period of time. It will take about a hundred or more 
years to completely Indianise the army at the present pace. Our 
policy, on the one hand, is to Indianise the army and, on the other 
hand, we stand in the way' of recruitment and make every effort to 
see that nobody joins the army .. We say aU the time that this army is 
being recruited and trained and maintained only for Imperialistic purposes 
forgetting that India is also a very important pawn in the Imperial 
game. India has got to be defended ; India has got to be kept safe 
. and immune from foreign invasion. So, if we do not have an army, 
we shall be aeting against our own interests. Suppose England finds 
that our pacifists and patriots go about and tell the people not to join 
the army, then naturally the Indian ·part of the army will be reduced in 
number. They win say that J ndia is not safe and. therefore. they will send 
more British troops to India and thus increase the army expenditure 
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. hy another two crores. That will be a very ~  economic drain 
•• on. I~  In such an eventuality, my HoiIourable friends Will -give 
"Bntam an excuse for increasing the number of British troops in India. 

Therefore, I say, that instead of opposing the Bill tooth and nail and 
instead of making an attempt to see, that the Bill is nipped in the bud, 
we should really make an effort to so amend and modify the provisions 
of the Bill by making amendments as to make it least harmful to 
genuine public interests and usefuJ. to the real requirements of the mili-
tary administration of India. 

Now, as to the point of non-violence and all that, I think that will 
bea delicate ground for me to tread upon. It may perhaps offend some 
of my Honourable friends in this House if I were to underrate in any 
way thE' cult of non-violence. (Voices: II You go on.") I will rather 
not discuss it. It may' be taken that I am a great religious fanatic or 
bigot, but, anyhow, it is well-known that non-violence is not believed 
in universally. Howsoever desirable it may be under certain circum-
stances to be non-violent, we cannot always afford to be non-violent. 
In fact, J cannot imagine how, if we all become universal votaries of 
non-violence, we shall withstand an invasion of India by any foreigner, 
or how we can, in the event of a struggle, ensuing between us and 0Ui' 
present rulers, manage to expel them from India' So, really speak-
,ing, it is not in the interests of India to have that cult of non-violence 
universally adopted and adhered to. Constituted as we are at the 
present moment, we have got both violent and ~  people 
among us, and we must continue to be so constituted. AP. to interfer-

~  with the civil liberties of the people, there is ,no doubt that every-
one of us would like to stand by the civil liberties of the people, but 
really we do not know under what circumstances some of us would 
like to support the cause of civil liberties and under what other cir-
cumstances they would act in the other way. I was surprised yester-
day to see two items of news in the Hindustan Times. In Madras. a 
certain gentleman, Mr. T. T. Krishnamachari, has introduced a Bill 
in the Assembly for the repeal of the repressive laws, and the Congress 
Party in the AP.sembly, under the presidency of Mr. C. Raj agopalachari , 
the Premier, has passed a Resolution to oppose that Bill. Now, evident-
ly this is part of the same Congress policy which is now being main-
tained all over India, at least in those provinces which are governed 
by Congress Premiers and Congress Ministries. If in a pr?vince where 
they have got an autonomous Government, they do not lIke to repe!l.l 
the repressive laws and decide firmly and solemnly to oppose a BIll 
introduced by an Honourable Member of the Madras Assemhly for 
the repeal of the repressive laws, then with what ~  can the 
Congress Party in this House say that this Bill will be an encroachment on 
the civil libcrties of the people of India? Not only tnat, I find that 
there is a speech of Mr. C. Rajagopalachari reported in the ~ 
Times of the 16th August, 1938, at page 9. We all know that an anti. 
Hindi agitation is going on in Madras, where the liovernment have 
made it compulsory to introduce Hindi in the education of the Madras 
people. This is how Mr. C. Raja!,:opalachari's ,speech is reported: 

" , Both the' Hou&e& 01 the Madras Legislature had ~  a full consideration 
dC!dded in fav®r of intredlleinl/: Hindustalti, aDd., if we shirk 0111' dut.y, to ~I~  
the verdict, we do not deserve our place in the Government " declared Mr. C. RaJa-
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gnpalaehari, Premi8r,addresamg a huge gath.ering this evening at the Ti1aIt Ghat, 
organised in support of the Madras Governmqnt's decision to introduce Hindi in 
eeeondary aehooJa. The Premier a&id that the agitaticm. would have stopped fifteen 
~ ago, had not BOme people begun diaeu88ing the feasibility, orothenriae, of uling 
the Criminal Law Amendment Act in putting down this anti-Hindi agitation. Raving 
accepted Provincial Autonomy and governance of the province with aD ita limltatioJUl, 
the Premier aftirmed, they had every ~ to make use of all the weapons in their 
)IO,,-er. " 

'fhen, further down the report says· : 
" Mr_ Rajagopalaehari, justifying the use of certain sections of the Criminal Law 

.Amendment Act .. ; . " 
Anel, mind you, this is that Act which in 1935 all of us combined to throw 
out at the consideration stage. We refused to consider it. -The analysis 
of voting in the printed debates will show that our Party was at one with 
-the Congress Party in the attitude taken up with respect to the Criminal 
Law Amendment Act and it is ahout that Act that Mr. Rajagopalachari 
says this. 

Sardar Sam Singh (West Punjab: Sikh): Was that attitude 
wrong , 

Byed Ghula.m Bhik lfa.iraDg : Listen to what he said. 
The Premier of Madras justified the use of oertain seetions of the 

Criminal Law Amendment Act and said that his Government was secoud 
to Done in their condemnation of the Act. They say in Urdu : 

" Jfee111G .ee1hG hGp: kGnD. 1cG",o til .. " 
All the sweet swallowed : all the bitter spat out. 

But the Madras Premier goes a step further. He spits out and 
6lwallows the same thing at the same time. ~ further says that in the 
absence of a ready made alternative Swadeshi Act (I may call it a 
,Khadar Act) to cheek unlawful activities of a handful of disgruntled 
agitators, the Government if it was to rule and· function properly was 
bound to use -.such- sections of the Act which they \fould ordinarily ll&e 
even when there was not the present Criminal I ~  ~  Act. 

# 

NoW', Sir, 1 find in tOday's issue of the Hindustan Times the head-
ing " Blowing hot and cold ,.. This is how the speech of my Honour-
able friend, Maulana Zafar Ali Khan, was dealt with in the Hindusi-an 
Times. Ho:l was described as blowing hot and cold, because he agreed 
with the Congress Party and at the same time disagreed with the Congress 
Party. He condemned the British and yet upheld them. That was the 
gist of the heading: ' Blowing hot and cord '. T do not know whether 
the attitude of t}l.e Premier of Madras io; not blowing hot and cold. 1 will 
not comment any furthp.r on what Mr. Rajagopalachariar thought lit to 
883'. He may be justified in what he says. 1 am not commenting on 
that. But 1 will certainly comment on the attitude of the Congress Party. 
Here, in tn·is House, they tell us to join them in opposing 
this Bill because it curtails the civil liberties of the people ; but in Madras 
the Congress Party oppose a Bill which seeks to restore the civil liberties 
of the ~  We do not know with whom to chum, with the Congress 
Party or WIth the Government. Weare, -therefore, taking up an hlde-
pondent attitude. We do not carefOf' the Governmen,. nor toP tm ~ 
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~  ~ ~ is typified in the amendment tabled by Jllian Bahadur 
Shaikh. ~ I  Puacha. And, I may say, we shall certainly be willing 
'to eomndt'r ~  supp.ort some other amendments which may be neccssary to 
make the ~ less disagreeable, less drastic, and less harmful and yet 
to . malce It sufficIently useful for the ~  for which it is intended. 
WIth these few remarks, I am constrained to oppose the motion of Mr. 
Satyamurti for circulation of the Bill. 

l'ht Assembly then adjourned for Luneh till Half Past Two ot the 
Clock 

'fhe Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Air; Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

&u-da.r JIa.Dgal SiDgh (East Punjab: Sikh) : Sir, I come from a 
constit.uencywhich is overwhelmingly military and I come 
from a province whieh is responsible for the main composition of the 
Indian army. I would, therefore, be failing in my duty if I did 110t 
.expre.."B the views of my constituents. I submit, Sir, that the issues raised 
by this Bill have been side-tracked during the course of the debate. No 
Honourable Member seriously contends that there should be no army iu 
this country. The Honourable the Mover of the amendment, the Deputy 
Leader of my Party, made it clear in his speech that we do want a strong 
army to defend this country, that we want the best of our men to join 
the llrmy ... ~ 

Mr. S. Satyamurti : Sir, on a pQint of order, where is the Defence 
Secretary' Has he withdrawn tne Bill T 

Mr. Deputy President (Mr. Akhil Chandra .Datta) : Probably he will 
be turning up in a moment. 

Mr. N. II. Joshi (Nominated Non-Official) : Wait a minute. 
Mr. S. Satyamurti : We cannot wait; he must be in his place. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : We have only 

just started and there may be something which has detained him for a 
minute . • 

Sarda.r Mangal Singh: I submit, Sir, that the ~ ~ the ~  
is not whether there should be an army or 110t. Agam, the Issue IS uot 
whether we should defend our country by nonl-violent or other means ; 
The real issue before the House is whether the Indian ~  should ~  
used for the protection of this country and to further the mtel"ests of thIS 
cr,untry or whether, as in the past, it should be used to subdue a.nd crullh 
the liberty of other nations, whether with our men and money they should 
send_this army to Mesopotamia. Palestine and Arabia. f:o shoot ~  the 
people there, and to further the interests of the BrItISh ~  The 
Statement of Objects and Reasons says ~ ~  ~  the I ~  army 
should take part. in a W'ar in which the BrItIsh EmpIre may be !nvol,-ed. 
We seriously eon tend that. I hold that we should have a strong army ami our 'best men should go 10 the army and every Britisher, whether a 
private or an officer, should leave this c!luntry, . 01}.rllrmyshould be 
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wholly" and entirely manned by Indians and it should uot be under' the 
Defence Seeretary who is not responsible to this House, but under a respon-
sible Minister. At present the Defence Secretary is only responsible to 
Hore-Relisha, the Jew,who dictates the policy from England and is not 
responsible to us. But a responsible defence minister would be responsihle 
to the legislature. " . 

Then, Sir, during the last war we were told that they were fighting 
to make the world safe for democracy, but we all know nOw that it was 
madc safe not for democracy, but for hypocrisy .as ~ been proved by 
the pl'f)ceedings of the League of Nations. Last time England took up 
arms they said to defend Belgium which was all hypocrisy and nonsense. 
Where was England when Abyssinia was raped and when China was 
attackefl? A future war may be waged not in the interest of this country 
but to lind markets for Lancashire goods, and are we to sacrifice O1lr men 
and money for that purpose '8.Ild for crushing the liberties of sm&ll nations' 
I am ;orry my Honourable friends, Maulana Zafar Ali Khan, ?tIaulana 
Shaukst Ali and Syed Ghularn Bhik Nairang have taken a different view. 
But I predict that the first victims of th·is Bill would be my Honourable 
friends there. 

An Honourable Member: We are prepared. 
Sard&r Mangal Singh : I do not say you are not ready. But you 

are ready to oppose this Bill now. Then, Sir, the object of this Bill is 
to get more recruits. Although the Defence Secretary in bois opening speech 
did not admit that the rate of recruitment has faUeD,; still the object of this 
Bill is, surely, to get more recruits for the army. Is this the best and only 
method to get recruits' Is there no other method except coercion and 
repression' I will remind too Defence ~  as to how the British 
Goyernment have proceeded in such matter. What Mr. Hore-Belisha did 
was to (lome before Parliament with proposals for improving the conditions 
of army senrice. That is the way to attract more recruits and have suitable 
men. But,.. by passing repressive laws, the Defence Secretary will surely 
fail in his object. Wha.t are the conditions in the Indian army now , 
They 8ay that some people are dissuading other people from joiuing the 
army. But what are the attractions there' They have abolislled t.he 
co]onr ~  and they have introduced the reserve system by whIch Olle 
who enlists in the army is made to retire compulsorily after seven years 
on a small pension. He is further required to go and take part in the 
parade one month every year. 

Now, what is the position' A man gets a small pension, he cannot 
engoage in any other profession and he is stuck up there for the whole 
of hlS Hfe. So, when the people see that these men from the army have 
to be content with a small pittance there is no attraction in it. Sir, 
I corne from amongst the people who fE'el the difticu1tip.s of thp flrmy 
pf'Op]e. Now. before this hoax of IndianhlRtion began every villager who 
joined the army hoped that one day he would retire. as a jamadar or sub!!-
dRl'. But untlet' the new IIChf'me of Indiani!f8.tion the" Government of 
India has' abolished the VicetOy's COmmilfsioned Offlcer.&-.... " 

Mr." 0 .• G. ~  ~ ~  ~  ':" No. 
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~ Ma.ngaJ. ~  :  I maintain that in the Indianised units you 
have abolished the Viceroy's Commissioned Officers, .although the Honou-
able the Defence Secretary says ' no ' ..... 

Mr. O ... G. Ogilvie : There are plenty of others. 

Sardar :Ma.ng&l Singh : If your scheme is to extend to other units, 
then graduaUy the Viceroy's commissioned officers will be abolished. This 
oreter will go, and I ~  what is the inducement for an ordinary man to 
go into the army? This fact of the abolition of the order of Viceroy's 
commissioned officers has acted very unfavourably On men in the recruit-
ing areas of ~ Army Department. Again, Sir, what is the condition of 
the pay and allowances and Jiving conditions of Indian soldiers in barrackIJ , 
Compare those conditions with those of the British soldiers. How mucb 
more PBS' do the British soldiers get than the Indian sepoy? I ~  

that the Indian soldier is capable of doing more work than the Britigh 
soldier. Now, just see the disposition of the Indian army at th-is time at this 
hot season. Moot of the British soldiers are now making picnics in th-e 
hills, while the Indian sepoys are rotting in barracks in the hot plains. I 
am reminded again, although the Honourable the Finance Member is very 
much enamoured of h-is 116 ratio-I would remind him that every British 
soldier and officer in this country gets his pay in £ s. d. and they are con-
ve11ed into rupees at the rate of 1/4. But. if after converting them into 
rupees at the rate Qf 114 they have to remit their money to their relation!3 in 
England, then they do so at the rate of 116. So they stand to gain both ways. 
I wonder how much the Indian exchequer has to spend only on this account 
on the British army; and what a plethora of allowances is granted to the 
British soldiers! Only last year about R'l. 12 lakhs expenditure was added 
to thf> army budget for a fifth meal for the British soldier. There are people 
in thi!' eountry who cannot get two meals a day, but here is a fifth meal 
added to the menu of the British soldier. The Indian soldier is, after all, 
a human being and when he sees the conditions of the British soldier and 
compares the conditions prevailing in his own barracks, it is only natural 
that there is dissatisfaction. There is resentment and there is a dislike On 
the part of the Indian people to join the army. 

I, 1herefore. su.bmit, if. the Honourable the Defence Secretary is really 
keen to get good recruits-not the type of men who were mentioned by m:r 
Honourable friend, Sheikh Nur Muhammad,-that he should remove thIS 
radal discrimination. If the Britis.h-soldier cannot live on the pay of an 
ordinary soldier in this country, then it is: our right and our duty to de-
mand ~  the Government of India that these British soldiers should be 
removed from this country. I will not say bag and baggage, because the 
bag and ~  is ours-they should be removed empty-handed from 
this country. Whenever there is talk of racial discrimination, my ~ 
ouraole ~  the Foreign Secretary, gets up at once and complains:. 
I hone!'tly put it to you and through you to the Government of India. : 
""\\lhat are you doing in the Indian Army' How much racial discrimi-
nation there is in the Army 7 Can you point out a single instance where 
the Indian is treated as equal of the Britisher '" It is a very seriou.q 
charge which I bring a(fainst the ~  of India. There was a time 
.for a few years-through some mIStake-the Governmp.nt of India granted. 
King's Commission to a limited number of Indians. 'When the number had 
gone up to 155 or 154, ~ British Government. realised their mistake. There 
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-.,,, agiUtionin theanny that tl!e B .. itish Itoldier would ~  under 

an Indian officer,-the .\British ,officer would BOt serve under the Indian 
officer. 'fhere was·.an. agitation in the army that they are not prepared 
to salute a kala ,man an Indian officer. What was the position at that 

. time·1 About 155 tofficers were admitted to the ~I  on King's 
Commission. They held equal rank with the British office·rs, and in the 
course of ten years more these officers would have been promoted to higher 
ranks. They would have been put in charge of battalions; they would have 
commanded battalions and would have under them sOme British officers. 
So, in order to avoid that, in their hatred of Indianisation they abolished 
the King '8 Commiscion. I would be glad if the Honourable the Defence 
Secretary would contradict me. They devised a new method : they created 
an Indian Sandhurst at Debra Dun and grunted, not the King '8 Commis-
sion mind you, but an Indian Commission. This Indian Commission and 
the old King's Commission are entirely different things. Their pay iJ,; led3, 
their status is less, their precedence is lower and they will not be allowed 
to command British soldiers and officen; ; and, therefore, what do we find , 
In 1932, in the beginning of the Indian Sandhurst, ~  it was very much 
boosted, the number of Indians who came forward for competition before 
the Indian Public Service Commission was, I understand, more than 250 
I will stand eorrected if I am wrong. What do we find now : What is the 
nmober of young men who come forward to join yoqr Indian ~ , 
Last time lam told the number was only 60. Why ~ this downfall 1 Why 
this decrease T Have the military department of the Government of India 
ever seriously looked into this T Why is there this decrease , About 
two years ago there was a military conference, a sort of dummy military 
conference : I had the honour of sitting in that conference. W e ~  
several proposals to His Excellency the Commander-in-Chief. But I regret 
to say that none of our proposals was accepted; and what is the result , 
We told His Excellency the Commander-in-Chief at that time that if you 

: eontinue at this rate, if you continue to treat Indian commissioned offi-
cers like this, the number of candidates that would offer themselves be-
fore the Indian Public Services Commission is bound to fall. The result 

.is that from 300 we have come down to about 60. Wait till October next, 
. and you will see that the number will go down further. What are you 
going to do except to sit in an office room, draft a Bill ,nd come forward 
with it in this House' Do you think if th-is Bill is passed the number of 
those candidates will increase' Sir, I make special reference to this 
fact, because ~ future of the Indian army very greatly depends upon 
the SU(!cess Or failure of the Indi'anisation that is now being carried on. 
We have enough men, we have enough soldiers, but during the past 
century we have lost the military traditions, we have lost the military 
initiatiYe, and military leadership because of the foreign occu-
pation of this country. Sir, unless we develop military 
initiative, unless we create military leaders, military Benior officer'S, 
the Indian army cannot be Indianised, and from this it will follow that un-
less the Indian army is completely Indianised and it is put under a respon-
sible Indian Defence Minister, you eannot introduce ~  in tbis 
country. Sir, this issue is very important. I submit that the Gov-
enunent of India, instead of bothering their heads with Bills of this nature, 
shou1d have serio118ly taken up thill matter, they ghould have taken into 
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their ~  Leaders of Parties in this House and devised a well tooooot 
OIQt scheme by which the Indian army could be made more efficient. Sir 
~  in this ~  or outside it would seriously believe that we can ~ 
wIthout ~ effiCIent army. I want a strong army to repel any invasion 
fr.om outsIde from whatever quarter it may come but I do not want that 
Illy ('ountrymen should be sacrificed for the sake of others. That is the 
ilSue which is involved in this Bill. 

Again, Sir, what is the condition of the Indian commissoned officers 
who go into the units 1 Ask the parents whose sons have secured Comruis-
!:lions as to how they are being treated in the army. Although I do not stand 
for higher salaries,-yet we have to take into account the conditions 
under which our young officers have to live in the barracks,-they have 
to live side by side with a King's Commissioned officer whose salary is 
very much higher and which has been further increased by this new del)]. 
of flore-Belisha. Our young commissioned officers have to live and eat in 
the same messes, they have to join the same clubs, they have to lead the 
same ~  life which is expected of the officers of the British army. 
Therefore, naturally since they get less pay, in course of time they are 
b(;und to get an inferiority complex. I ~  Sir, this is a very serious 
point. Either decrease the pay and allowances of all the officers,-I will 
not. mind it, and put our young commissioned officers on the saJne 
f(loting and give them the same privileges, but we cannot affoyd to give 
more salaries to one class of officers and less salaries. to another class of 
officers and expect them to maintain the same social and other standards. 
I would, therefore, submit, Sir, that the Government of India should go 
into these things, and instead of sponsoring a Bill like this, they should 
have invited responsible leaders of the country and aSked them to co-
operat.e with-the Government to devise a scheme by which the Indian army 
could be made more efficient and stronger, so as to repel any invasion from 
outside. I can clearly perceive that there is panic beh-ind th!§ Bill ; there 
is some nervousness behind this Bill. Probably the Government of India 
feel that in case of a war they will not get 'at sufficient number of recruits. 
That is the fear, that is the doubt in their mind, because they are not sin-
cere, because they have a guilty conscience. If they come forward like 
honest mEm and take the leaders of the country into their confidence, they 
will not need any legislation of this kind at all. 

Then Sir, another important point is to satisfy the ~ of this 
eountry. 'Why is this demand, why is this agitation carried ()n, wh-y were 
there 280 meetings held in my province in w}>.ich people have said,-I do 
not know but the Honourable the Defence Secretary said ~  not join 
the armv: Sir this is the first time when such a voice was raised, but wh-y 
is this ;'oice ~  T The Government of India, as responsible people, 
shou1d have considered this point, but instead of that they ~ brought 
this Hi]] forward. Now, I ask, Sir, would this Bill help them in getting 
more ~  T I submit Sir, it will defeat its own purpose. This issue 
has been raised now by ~ Government of India. It would be taken up in 
all the provinces. And do you think that by. providing two years' ~ 
prisonment in this Bill you will be able to ~  peol?le' Do ~  thmk 
you would be able to silence them T ~  I~  ~  IS. the ~ ~  of 
the previous repressive laws' They falled m theIr obJect, and SImIlarly 
tNs Bill also would fail in its object. 
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'l'heIJ" Sir, if you really want to get reCl"uits, do· not come forward with 

Hills of this character, but·go to the leaders, go to Mahatma Gandhi and tell 
him that you are in difficulties, that you want the assistance of this COWl try 
and come to terms with the Congress, introduce responsible Government in 
thil:l countf')", put the Army Department under a responsible ~  
Minister. Then you will see that India will be your trusted -ally. But, 10 l.hl& 
case, if you want to get recruits at the point of the bayonet, if you want to 
get recruits by passing this sort of repressive legislation, I say you will not 
succeed in your object. I submit, Sir, this is a. wrong policy on the part of 
the Government of India, and they will not succeed in getting ~ right 
type of recruits. 

Then, Sir, what would be the position if you pass this BillY Even 
in this House several adjournment motions were disallowed by His 
EXcellency the Governor General, several Resolutions were disallowed 
by His Excellency the Governor General on the ground that the dis-
eussion of certain subjects would be prejudicial to the peace, lllw and 
order of the country. Now, what has been the result of bringing forward 
this BilI in this House? Those very subjects have been raised and have 
been discussed. The Government of India by moving the machinery of 
nle Governor General tried to silence this House and did not allow us to 
raise the question of the frontier tribal areas, Indian defence, conquest 
of Abyssinia or Palestine. But what, has been the result T Her" these 
very subjects have been discussed, speeches have been made on these very 
.subjeets. and the Government of India were helpless. Now, what would 
he the other result if you pass this Bill. Just imagine what would be the 
result in 'provinces like the United Provinces, the Central Provinces, 
Bombay or elsewhere where there are congress ministries T Do you 
think those ministries would sanction prosecutions under this Bi11 , 

Mr. O. II. G. Ogilvie: Then, why worry' about it Y 
Sarda.r MangaJ Singh : You wait and see. I want to prove that 

your Bill would be entirely ineffective to get any recruit. 
Mr. O. M. G. Ogilvie: Don't worry about it. Let it alone. 
Sarda.r lIt'Iangal Singh: Yes, the Government of India probably 

have their eyes on my province. They probably don't care whether there 
is any recruiting in the United Provinces, the Central Provinces, or 
Bombay ..... 

Sir MuhAmmad ·Yamin Khan (Agra Division: Muhammadan 
Rural) : They want men from the United Provinces also. 

Sa.rda.r Ma.nga.l Singh: My friend perhaps knows more than my 
Honourable friend, the Defence Secretary. But the point I want to make 
is this. Supposing this Bill is passed, and in the provinces where there 
are congress ministries they don't take any action on this Bill, what would 
be the result f Why create such a condition in which the position of the 
Government of India and of the Provincial Governments may become ....• 

Mr. O. II. G.Ogilvie : We can do without your sympathy ; don't 
worry' about us. 

Ba.rdar Ittang8l Singh: I submit that the Government of India, 
3 P.lI:., instead .of ~  the arm;r, would weaken it. I 

may be told that thIS measure would be used only against 
offenders who really prevent people from joining the army. But we have 
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the past history of similar measures in this cQuntry, the past.history of the 
Criminal Law Amendment Act, the past history of section 124A and 
similar other repressive sections of the Indian Penal Code,-how they have 
been used, how the prest!! legislation has been used to crush the libert.ies of 
the people. Similarly, this Bill penalises not only public speech but even 
a private whisper in the room. You can very well imagine, at least I can 
imagine in my province with the sort of police that we have, what a terror 
this Bill would create in the public mind. This Bill would be worse than 
the Rowlatt Act and the Martial Law. If you can catch hold of a man 
who would depose in the court that so and so said this and that, and 
dissnaded him from joining the army, he is sure to get two years. The 
magistracy and the police in my province are such that they have only to 
wait for a signal from the executive. So. I !'Iubmit that the Government of 
India should not proceed with this mad policy. I would not deal at length 
with the speech of my Honourable friend, Mr. Nairang, but I would only 
remind him of one thing. He said that when the time comes he would use 
his cards. I wish to tell him he may use his cards hut the trnmp card is 
with Hore-Belisha and his own 'card will do nothing eitlH>r for his com-
munity or for his country. 

Mr. M. S. Aney (Berar : Non-Muhammadan): Blank card! 
Sudu Ma.ngal Singh : Yes, a blank card, a useless card. If they 

lJa\'e to oppose the Bill at that time, I would most humbly beg of them 
to oppose the Bill at this time so that it may not be put on the Statufe-
book. With these woros, J oppOse this Bill. . 

Sir Muhammad Yamin Khan : One heard two very remarkable 
r,peeches on the opening day of this debate. One was the speech of my 
Honourable friend, Mr. Satyamurti, and the other was that of :Mr. Nur 
Muhammad. The speech of Mr. Satyamurti disclosed a vast knowledge 
of world politics ; it was eloquent and full of facts. He gave a great 
treat to this House by enligohtening it on many points and his speech will 
remain on the records of this House as a great historical speech. His 
speech win go down in the records for many generations and win en-
lighten them. Although I do not subscribe to all the views that have been 
expressed by Mr. Satyamurti, I may differ from him here and there, bnt 
I think that his speech was a marvellous and remarkable one. If I were 
not led to act differentlv on account of certain phrases used by him, I might 
have supported him whole-heartedly. 

Mr. S. Satyamnrti : For phrases' sake do not support the Bill. 
Sir Muhammad Yamin Khan: There was another speech, a remark-

able one. by Mr. Nur Muhammad. 
An Honourable Member: Khan Bahadur Nur Muhammad. 
Sir Muhammad Yamin Khan: Yes, he is a Khan Bahadur, but he 

is a Mr. also. I was really disappointed with his speech. ~  that he 
had experience of the country and what he found W8.l> that all kmd:;. of bad 
characters in the villages were longing for a world war. He saId t.hat 
people who could not get their bread wanted to sell their crops, wheat, 
cotton, etc., at a . higher price and therefore they wanted a war. I do not 
know how arguments such as this could have been advanced by a spokes-
man of the Government B~ ~  We have got in this Bill that people 
shtluld . not be stopped from enlisting if they so desired, that there should 
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not be dissuasion of people who are willing to join the army. We have 
nothiDg to do with the,quettion whether the people want a war or do not 
wallt one, or whether people are anxious to sell their crops at a higher 
price, or whether in certain Sikh villages there are such bad characters 
that they :take genenilly to robbery and. they should be provided for in 
the military as soldiers. Such arguments are novel and I h&, o:! never 
heard of such arguments before nor shall I hear them again from the 
G6vernment Benches. I want the army to be composed of those ~ 
who wish to join the army ~  the sake of an army career, for a military 
career. I do not want that the British Government should provide a 
few pennies to those people who are longing for a war in the villagt's 
which have been visited or have been under the care of Khan Dabadur 
Nur Muhammad. The British Government should not involve India in 
a war simply to satisfy the mercenary instincts of a few. indIviduals 
living in certain villages, certain remote villages in the Punjab. If this 
is the kind of argument advanced in favour of this Bill, I think there can 
be no dissuasian in the cases which have been quoted by Khan Rabadur 
Nur Muhammad. A man who wants war in order to benefit out of it can 
certainly never be dissuaded by any mercenary employed by the Congress 
to go and dissuade him from joining the army. That is a very fallacious 
argument and should not have been used in this House. 

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural) : It waR 
a maiden speech. What is the use of taking notice of it , 

Sir Muhammad Yamin Khan: When he was making his maideD 
speech, I did not like to interrupt him, but he was put up by the Govern-
ment in order to convinee those who are not willing to be convinced, and he 
came out with an assertion that he had a va.st knowledge and that his 
knowledge was greater than all the knowledge combined of all the other 
Members here. He is wrong. Every Member of this !Iuose has got far 
greater experience aud hilS visited more villages in his election tour thm 
Khan Bahadur Nur Muhammad has done in his whole ~  That 
ugriment he may ·have advanced against the Congress but he referred to 
all the Members and as I am one of the Members and have been included 
in his remarks, I wanted to reply to him. In my election toun I have 
done abont 2m) miles per day. So, that is no argument at all on the Gov-
ernment side. 

Mr. Satyamurti advanced the argument whether by supporting this 
Bill the Muslims can save the Muslim countries. I can give an ~  to 
that, that by opposing this Bill we cannot save the l\luslim countries either. 
Whether we support this Bill or we oppose it, that does not affect the :Muslim 
countries at .all. We have to judge this matter not from the viewpoint 
whether this Bill will provide for a few recruits who may be used against 
certain countries or not but we have to judge it on only one question and 
that question is this. Should ~ stop recrnitment of Indians altogether. 
If we want to disband our annles at present, this motion would be all 
right but I SUppose that this is not the poliey advoeated by my friend 
}fro Satyarnnrti. He wants the present army to remain. If so, we must 
providE' for the gaps in the army caused by the retirement of soldiers Oft 
pensions. There must be recruits coming up to fill up tho.e gaps. In 
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the last Session in Delhi, this House gave expression to the great dangers 
to the country from invasions if we are not fully strengthened. Our 
whole policy ha.s been to advocate on the floor of this House for more 
opportunities for Indians in the army service, both as officers and soldiers. 
We have been advocating that the strength of the British troops should be 
reduced in ordel' to ISave this country from the heavy expenditure involved 
by keeping them. We have been advocating that a larger number should 
Le recruited from amongst Indians. Such being the case, our pulicy 
cannot be to stop recruitment altogether while we are advocating that \ve 
should have a larger proportion of Indian soldiers and if that IS so, then 
we cannot stop recruitment. We cannot have the two things simulta-
neously. This is coritradictory. As far as the Muslim policy is con-
cerned, that has been dealt with ably by several Honourable Members. 

There is one thing which I want to mention on the floor of this 
Hom,e and that is that no Mussalman can really support the foreign 
policy of the British Empire. That policy bas been condemned every 
time by the Mussalman public. There is not a single Mussalman, if he 
truly expresses his feelings, who can support this policy. It he sup-
ports this policy, then I can only say that he is cheating other persons 
and not giving expression to his real feelings. But t9 condemn this 

. aggressive policy is one thing and to be carried away by hatred is 
another. I do not think that the Mussalmans of India can subscribe 
to many of t.he words said by Mr. Abdul Qaiyum. He say,9 that as 
far as he is concerned he has got hatred towards the British. That 
may be his own view, created by his association with those with 
whom he is sitting, but we Mussalmans, sitting here, want to express this 
opinion that while we condemn this policy of the British Government we 
are not carried away by any hatred of the British. We do not want to 
·have such strong feelings. We do not want to make ourselves blind by 
hatrt'd bt'cause when the feeling of hatred takes hold of a man, that man 
has no common sense at all. If we condemn anything, we must do so after 
cool-headed deliberation anQ not out of hatred. But at the samc time I 
want to make it clear that we Mussalmans do not want the recruits got 
from here to be used outside India for any purposes of aggression what-
soever. It may be against Palestine, Arabia or it may be against China 
or Japan. That does not matter. The Indian army should never be 
used outside India without the full concurrence of this House. That is the 
policy of the Musr.!llmans in ~ matter. It is no USe for some gentlemen 
('oming here and telling us that we must hate the British because Richard 
T fought Salauddin. That matter is past and gone. We have to look to 
the present.. Weare not to be led by historical incidents in ~  this 
matter. We know that only 20 years ago the Turkish E]llpire was at war 
with Britain. Now the Turkish Empire under Mustapha Kemal Paslul. 
is very friendly to the British Empire. People who were aHies in the last 
war may be enemies at the next war. Wars will go on and continue. 
MU8salmans must not be judged by any kind of individual opinion e.l:-
pre.'1sed that they will be carrying hatred even when a gesture of friend-
S11ip can be made. Therefore, this is the expression of the view of the 
Mussalman public whom I have had the hononr to come across. We nre 
not going to be led by anything which has become past history, but we want 
to see what they do in future and, at present. what is going to bf' t:bei'r 

~  and that wi]] g'uide our policy and that will dictate our attitude. 
I.240LAD 1': 
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Sir, I must also make it clear that we are fully alive to the danger 
to which our country is exposed. Japan's invasion of China ha!:4 opened 
the ~  of India and it will not be right and proper at this time, when 
every country in the world is preparing for war, that we should be saying 
that our man power Iiliould noOt be mobilised. We must have it, though, 
as I have said, the Indian man power should not be used outside India 
but for the defence of India, and that is essential. Of course we do not 
know how matters will be arranged and how policies will be guided and 
how the parties will be divided and what will be the fate of the Indian 
Empire when the next world war begins. We know that during 1.914 or 
l!H5-I am not positive that these figures are right but as it ~ goiven 
.out at that time--only about four thousand British soldiers were left in 
the whole of India and there were a few thousand Indian soldiers left 
during the first war. Well, that was the time when there was danger 
only in Europe, when the parties were fighting only in Europe, but any-
body who has studied the matter knows, and even my friend, Mr. ~ 

murti, who has placed before the House the facts, knows, that the next 
war will bring the whole world into conflagration and it will not be (',In-
fined to Europe alone. and if there is going to be a world-war, then [ndia 
will not escap.e from the c.onsequences. Sir, it had been very rightly 
. pointed out by an Honourable friend here that supposing the war comes 
011 and the British navy is entirely wanted in the Mediterranean 1'1' in 
the English Channel and they cannot spare anything from the Pacific 
Ocean, then the Indian Ocean is left entirely unguarded, and one cruiser 
can bomb the whole .of Calcutta, Madras and B.ombay. We have seen that 
a small German cruiser, the" Emden ", bombarded MadrM with great 
impunity ; and the next war will n.ot be c.onfined only to the navy or 
army but the air force also will have a great share in that. We have 
known when the last war was g.oing 'on between AbY88inia and Italy, 
Aden which formed part .of India at that time was greatly threatened 
m-eause a small fleet from a 'port in Africa CQuid have come in tWQ hours' 
time and bombarded not only the whQle .of Aden, but might have crossed 
.over to Bombay and destroyed the whQle of that city. (Voices:" Oh. 
oh." ~  is that!") They could have destroyed the cities of 
Bombay and Karachi if they could get hQld of a 'proper place to make 
their centre for cQming over there frQm that place. 

An Honoutable Member : How could it cross the Indian Ocean , 

Sir Muhammad Yamin Khan : Our ports are not altogether safe. 
Sir, it is all l.oose talk to say that we want the British to get out, that 
we are not going to give thcm any recruits. My Honourable friend, 
Syed Ghulam Bhik Nairang, put it very nicely before the House that we 
must take note of the practical proposition and you have got that before 
you, that you cannot do without tht: army. That is a hard fact, and at the 
present mQment, to think of training another army, which may be our 
ideal army, is like having a Paradise which was not even dreamt of by 
Plato, and to train it by some magical touch, well. that is an ntt.er 
impossibility. You cannot have that. You must exist in the present 
world and you must go on with the present forces, and the present 
!p.quil'ements are that we must have the present army, we must keep it 
In full strength, and we must have it properly trained in order that we 
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may have in particular to defend our shores either from the North-
West or from the East or. !he West against any kind of invasion, so 
~  ~ army may be ~I  to repel that invasion in the least re-

qwred tIme. Now, my frIend, Mr. Joshi, said, that Government can 
employ 1,500 people if the Congress can employ seven hundred people 
to go and make another propaganda. Well, their recruiting' officers do 
make a propaganda .... 

lIIr. N. 1¥L Joshi: But that does not succeed. 
~ ltIuha.mmad Yamin Khan : But if my Honourable friend, Mr. 

~ I  wants that other. people may come in who may be employed 
Just to propagate -all kmds of rumours and give out all kinds of false 
sto!ies ~  the other. way, as has .been alleg.ed to have been given by the 
emISsarIes of certam forces WhICh are bemg used against recruitment 
then I think if the Indian penny is to be used for that purpose that wiIi 
be a waste of money. 

ltIr. N. M. J08hi : It is known all over thf world that it is the 
recruiters who tell false stories. It is not the others. Recruiters are 
known to tell false stories_ 

Sir ltIuha.mmad Yamin Khan: Whatever may be your views I am 
not willing to subscribe to them, that young men should be used for 
making a propaganda in order to meet the propaganda of the Congress 
in the manner sugg-ested by Mr. Joshi. I would much rather stop one 
propaganda than use two propagandas. Sir, one thing which my friend, 
Mr. Joshi, said was very right and I agree with that. He said-why 
do you require to make any propaganda' It is a common well-known 
fact that the surplus population in the villages is dying of hunger, it 
has got no employment, no bread to live on and it can hardly have one 
meal to eat and so the surplus population in the villages will be too glad 
if you offer them any employment in the shape of recruiting them as 
soldiers and if you give them proper money. If you want a strong body 
of young, robust people to come forward and join your army, then 
certainly you must make that army attractive. Sir, we know full 
well that those people amongst IndianR who join the army are not very 
educated people and do not understand anything like patriotism or 
whether thcy are fighting for their Government or for their King or 
to save thei; country ; they do not understand these things, and if they 
join your army, they join for the sake of money· and that is qu.ite . ~  
If-a soldier joins the army, he joins because he wants to make Ins hvmg, 
and because that has been his profMsion from ages and hundreds of 
generations and, therefore, he comes forward -to join Y0.u. Now, yo.u 
tell the Indian soldier that he should come forward and lay down hIS 
life for what f Not to defend his country, not to defend his own home 
but' to fight for you outside India, then certainl;r you must m.ake . an 
offer to him which would be at least more attractIve than what IS 'bemg 
offered' to the British soldiers who, are to come here because in any case 
they are patriots and they. come to this country in ~  to keep their 
Empire intact and they are ~ to be more patriotIC than. what 
they are said to be, the British ~  cannot say that. they ~  .not 
join withont getting proper ~  ~  you ~  that It IS a 
necessity in the case of the BrItIsh ~  that ~  salary ~ allow-
ances should be increased, although he IS a patriot, then certamly you 
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[Sir Mullammad Y &min Khan.] 
ought to make it much more attractive to an' Indian soldier and give 
him much better salary because he gives his life not for anything which 
is attractive to him. l' do not really subscribe to the views of my 
friend, Mr. Satyamurti. My friend says that he would that the British 
Empire should go to pieces now and it will be a good thing for the whole 
world. Sir, I am not a blind admirer of the British Empire or their 
doings both in India and outside India. 1: think they have got their 
misdeeds written in bold letters everywhere. But the question is 
whethel· for my own safety's sake I should like the British Empire to 
go to pieces. 

lIIIr. 8. 8a.tyamurti : Is that the only eonsideration that you should 
live for ever , 

Sir Mubammad Yamin Khan : I would not like my country to be 
subordinate to the British Empire for ever. But now-a-days the world 
-forces are gathering themselves behind the shelter of one ~  or the 
other. There are Treaties, aggressive and defensive. We find that 
the nations are joining and making cliques against the other nations. 
But India today is helpless. It may be on account of the 'bad policy 
carried on for the last 100 years by the British Government, but situated 
as we are to(lay. we cannot fight ILlld we cannot defend ourselves even 
against a very small nation. 

Honourable llembers : Question. Give an example. 
Sir Muhammad Yamin J[ha,n : As an example, I may mention 

,Japan. It is a small island that can run over you in 24 hours. If my 
friends say that they can have the army to defend themselves, then I 
will mention the story of a certain potentate in I'ndia who had been 
keeping a lot of eunuchs. When the war broke out, he had no army. 
He said what is the use of feeding these people so well, let them go and 
fight. So, these people were sent as an army to fight the brave 
soldiers who were going to invade his country. When they saw the 
soldiers, they began to sing and clap their hands. The brave IIOldiers, 
when they were advancing, said: C( Oh, we are not going to fight these 
people because they are not soldiers. We will fight against the army 
of soldiers. We will not degrade ourselves by raising Qur swords 
against these people. As these people cannot produce a big army, we 
are not going to take part in the army and therefore let us retire.". 
Do the Honourable Members desire to follow this tactic' Then, Sir, 
I remember the couplet of one of the poets of Luclmow, who said: 

" ZeppUn jo 'Urraya hay t'U ne aray 0 German 
Kun1c'Uwwe main 'Uljha lee maidafl. main girailaingay." 

It means that if the Geaman Zeppelin will come to invade India, 
we will fly our kites and crltch hold of it in the string of our kit.e and 
drop it on land. If my friends think that they can fight an army by 
non-violent means, then they will never gain their object. They will 
show you no mercy as the old brave warriors did. Even the armies of 
the other nations ere mercenary and they are looking forward to make 
money out of you. They want to catch hold of any nation they can. 
They are not the brave people who will fight only the brave and nobody 
else. That chivalry is gone. The army now is composed of the 
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~ ~  classes and they ": aut t? ~  the best use of their oppor-
~  .So,.1 am not a belIever m thIS cult of non-violence and 1 do 

not ~  It wIll be a g?od day fo: India if the British Empire is shattered 
~  pIeces now. That I~ my feehng so ~  Il;s India's present position 
IS concerned. ~  feehngs may be qUlte dIfferent so far as countries 
other than IndIa are concerned.. 1 am not talking at present about 
them.. But for our own protectIOn and safety it is necessary that our 
frontIers and. our eoasts must be defended by a big navy and we must 
have a suffiCIently strong army to maintain the peace and prosperity 
of the country. . 

. My friend, Mr. ~  Lal, made certain remarks yesterday to 
WhICh I took an exceptI?n there and then and 1 must say something 
about them now. He saId that the sons of a big titleholder were given 
the Commissions but they were found to. be unfit and he gave the 
example of the sons of two Captains. That is an allegation which is 
absolutely untrue. I have great respect for those people who have 
earned their titles by their chivalrous deeds. 1 am not talking of those 
titleholders who have earned their titles by putting up an asylum or a 
Dharamsala or a statue here and there. I am talking of those people 
who have earned their titles in the war on account of their chivalry. 
Their sons are full of spirits and they can challenge anybody. They 
can challenge 20 persons of the class whom Mr. Sham Lal represents. 
These brave persons can undergo any amount of hardship, they can 
shoot from morning till evening without taking any food. They can 
wander about in the burning' sun and ride t.he whole day on horses. 
I will leave it to Captain Sir Sher Muhammad Khan to narrate the story 
which he wants to mention. But I cannot help saying this that these 
people are proud of the glory of their atlcestors. 

My friend, Mr. Abdul Qaiyum, yesterday said that the Indian 
army is not fit to protect the Indian lives and I think he Dl:entioned a 
certain incident about the elopement of a girl. That aspersion On the 
Indian army is wrong. Every soldier in the Indian army is ready to 
shed his blood if he is asked to do so. It may be the folly of the people 
who use them that they are not used for proper purpose. They may 
be employed wrongly .• But it is not. the fauIt of the rank and file of 
the Indian armv. Everv Indian soldier is ready to defend the honour 
of any lady froin the attacks of tribesmen. no matter t() what nationality 
t.he ~  belongs. For God's sake do not turn round and say, that the 
Indian army is unfit. They carry out :whatever ~  are lssued by 
the command"ing officer. I say, the IndIan army IS. comp?sed of the 
finest men in the world and they ran stan,i(l comparIson WIth the l?est 
armv in the world in chivalry or bravery. I' ~  protest ~  
the 'remarks of Mr. Abdul Qaiyum about th.e IndIan army. If ~  
remarks were to stand on record without bemg challenged, then . It 
would create a very bad impression in the minds of readers ~  
India. I n the first ;'eformed AssembJ:v in ] 923, I moved a ResolutIOn 
for the Indianisation of the army. 

Mr. S. Sa.tyamurti : Wit.h what result T 
Sir Muhammad Ya.min Khan : The result was .that the Commander-

in-Chief came to the House, it was then Lord Rawlmson, and announced 
the eight units scheme which I did Hot accept then. To my great 
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shame, I must confess that I had the backing of 63 Members in the 
morning when I moved my Resolution, but after the anno1!!lcement of 
the Commander-in-Chief, my supporters dwindled into 16. It was not 
the fault of the British, but it was the fault of t.he Indian Members 
whom I also warned at that time. I put up a fight in the Assembly. 
r knew it was a losing battle. I also challenged a division on my 
Resolution so that the names of my supporters might be on record. 
I want an Indian army to be really and properly trained and to be 
kept up in proper strength. I want the Indian army to be a real asset 
to India. I' 

I can understand the speech of my Honourable friend, Mr. 
Satyamurti. He did not say that he did not want any army. His 
was a political speech. He thinks that by coercing the Government he 
could get more concessions for the Indian army, he thinks there will 
be better amenities and equipment for the Indian army. That is the 
policy underlying his speech. I agree with all the remarks made by 
him except a few phrases here and there with which T do not agree. 
He only laid' great stress on the. benefits which should accrue to India 
from the Indian army. If he agitates for more and more concessions 
for the Indian army, if he fights for greater ludianisation, he will 
always find me a whole-hearted supporter. But with the kind of speech 
made by my Honourable friend, Mr. Abdul Qaiyum, I CRnnot agree. If 
his fight is with the Muslim League and if he wants to use the arena 
of the Assembly for the fight, let him by all means do it. But his 
arguments against the Indian army will never be acceptable to me. 

Now, I wish to refer briefly. to the Statement of Objects and Reasons. 
It says: 

., The objeet of the speakers is clearly not the spJlead of pacifisDl but to dissu3(le 
WOUld-be reeruits from taking part in any war in which the British 'Empire may become 
engaged." 

I submit this statement is really uneonvincing. The object of this 
Bill should not have been this, namely, that the people may be dissuaded 
f.rom joining or engaging in a war in which the British Empire may be 
engaged. The British Empire may be engaged in a war which may not 
be supported by yublic opinion in India. In order to counteract this 
object, there should be an amendment saying that the Indian soldiers 
are bound to serve whenever India is involved in war, wherever the 
defence of India is involved whether in or out of India, if it is an 
integral part of the war which safeguards the interests of India. l':f 
the interest of India is jeopardised, then the Indian army should be 
used for its defence whether in or outside India. I submit such a con-
dition should be included in the conditions of army service. If that 
objection had been taken by Mr_ Satyamurti to the provisions of the' 
Bill and if he had insisted on a condition such as the one I have pro-
posed, I would have readily supported him. 

Mr. S. liatyamurti : On a point of personal explanation. I 
specifically spoke on this subject for five minutes, that the main object 
of the Bill is to coerce our Indian soldiers to fight' the wars of the 
British Empire. Therefore, my Honourable friend; Sir Muhammad 
Yamin Khan, ought to support my motion. . 
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Sir )luhammad Yamin Khan : The real object of the Bill ought to 
have been to stop the preaching of non-enlistment in the Indian army. 
That would have ~  quite sufficient. In that case, this ~  have 
been a. non-.cotroversIaI measure. But at present it is not a non-con-
troversIal ~  I hope that the Defence Department will take note of 
my suggestIOn that they should insert a clause in the conditions of ser-
vice that every Indian soldier is liable, on pain of death penalty, to 
serve wherever a war is fought, in or out of India; for the protection 
and safety of India. But if it is a war which has no concern with the 
safety of India, then the Indian soldiers should not be used without 
their consent. At the present moment the safety of India depends on 
the safety of the British Empire, and if the British Empire falls to 
pieces India will fall a prey to some other force which may be even 
very much worse. Sir, I 1}.nderstand some Honourable Members are 
wavering and thinking that they will not take part in any future 
discussion on this Bill if this motion is passed. I think they should not 
do so but they should move thcir amendments and try to improve the 
Bill. They should not only fight winning battles but losing battles 
also. They should be brave people and go on fighting. I did not lose 
heart in 1923 when I got only 16 votes but I stand justified in 1938. So, 
if my friends lose now they will find themselves justified in the future. 
If a temporary Bill is wanted, they can move that aml!lndment. 

Sir. one thing more and" I have done. l' have ~ to do with the 
Punjab Government ~  that that I have got a small house in Simla. 
That is my only connection with the Punjab. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

It has been the tradition of this House not to cast aspersions on 
the Provincial -Governments because the men who run those Govern-
ments are as good representatives of the people as we are. I was 
sorrv to see them attacked here which I submit is not desirable. Sir, 
I support the motion for consideration. 

Rao Sahib N. SivC1.-raj (Nominated Non-Official) : Sir, it has been 
rio-11th- pointed out by speakers on this wde that many of the speeches that 
~  'made by Honourable Members of the Opposition were far \vide of 

the mark and practically ranged over very wild ~ ~  The reason ~  
that, as I see it, is that those Members of the OpP.ositIon ~ spoke WIde 
of the mark did not want to face squarely what IS a very SImple and a 
very ~  issue raised by the Defence Secretary in the ~  of 
this Dill namely, whether or not the Honourable Members of thIS House 
",PI ~ support to a measure which is intended to take ~  ?f the ~  
steps which are necessary to strengthen the ~  ~ I  of IndIa 
and to make it more efficient and more effectIve than whHt It IS at the 
present day. If they had taken that yiew. then the ~  Members 
of tlie Opposition would have had but only one ~  to gIve, ~  
to support t.he Bill. But because t'hey were. not ~  ~ do thu; t.hey 
went away from the real point under conSIderatIon and Imported l:r:tto 
the consideration of this qup-stion ~  many ~ ~  ~ W111;h 
will not avail us in the u1timate deCISIon of thIS ~ I  I thInk ~ 
arch-offender in this respect is my ~  fnend, Mr. Satyamul't!. 
who, knowing him as I do and also hIS capaCIty for eloquence and hIS 
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ability for marshalling facts, has not merely himself ~  away !ll1t 
took along with him many of his supporters from the regIon of practlcal 
politiCb into the realm of fancy. And in a way the discussion .which . WHlS 
straying away from the real point was brought back to the rIght un'ec-
tion by the speeches of the Honourable Members of the Government, the 
Home Member aud the Law Member. 

Sir, I shaH try, if I may, also to bring back the tliscllssiou to the ['cal 
poi1lt that we have got to consider. In doing so I cannot do better than 
to recall to the minds of the Honourable Members of this House and also 
tn remind my Honourable friend, Mr. Griffiths, of his own observation 
which he made sometime ago on the floor of this House, probably on the 
aiscussion of an lI.rmy subject. He said on that occasion that the army in 
India exists for definite purposes and does not exist for the purpose of 
vindieating any political theory, much less does it exist for the purpose 
of vindicating the theory of non-violence or ahimsa. Sir, what are the 
Jlurpose8 of the army in India T There- iR bound to be difference of 
opinion,-as indeed Ruch opinions were expressed before,-as to the pur-
poses and functions of the army in India. But whatever its functions 
are, no Honourable Member of this House can deny that one of its func-
tions certainly is to defend India against external aggression and to keep 
i.n,temal security. As a matter of fact in one of the answers that was 
given yesterday or the day before to some questions asked on the floor 
of the House as to how many times the army was used for the purpose 
of internal security, the Defence Secretary cited four or five instances in 
which the army W8..O:; used, specially after the Congress Governments ltaye 
!'ome jnto power. 

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urhan) : 
Where is it in this Bill, that it is for the defence of India , 

Rao Sahib N. Sivaraj : That is exactly what I say. It is I ~
f P'][ sary. - I think it is a fallacy to assume that the nefellce 

. of the British Empire or the defence policy of the 
British Empire can be separated into so many different parts as jf one 
pal·t can exist for the sake of Britain alone and another part for the sake 
of India. As a matter of fact the system of defence of the British Erupil'e 
is a linked atfair and no part of the British Empire can be 
attacked without danger to all other parts; and the arrange-
ment, as I think it is, is so made that if one portion of the 
British Empire is threatened with attack, all the other sections can 
move at a convenient time and to a convenient place. It is from that point 
of view that I say it is a fallacy to separate the defence of India from t'be 
defeuc€. of the British Empire. The whole thing is one homogeneous and 
linked system. If friends on ~ OpPQsition agree with me that it is e.;scntial 
that India must have this defence. what objection can they have to nny 
measure, as this measure is, which will take steps to strengthen the defence 
organisation! Nobody can deny that it is not possible, in the daily 
routine of the Army Department, to recruit men if there is a consistent 
ann persistent campaign carried on against the recruitment by certain 
interested ~  Even under normal circumstances it would be the duty 
of the Defence Department to recruit men to the army. No doubt in the 

~  circumstances of world conditions, it is essential to have, greater 
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recruitment, aJ?-d it is necessary, therefore, that all steps which are neces-
sary for recrUItment not being stopped should be taken. After all most 

~ ~ have trotted out this theory, namely, that this meallure is Ii 
coerCIve measure. I ~ . not see anything of coercion in it. It does not 
force ~  to g? and JOIll the army : it only prevents people from making 
speeches dIMuadmg those who are willing and ready to join the army . 
and I know ~ ~  there. ~  many in my own part of the country who ~ 
read): and willIng to Jom the army. It. is to help such people that'this 
Bill IS. brought forward and not to pumsh t'hose who are interested in 
upsettmg the ..... . 

An Honourable Member : You belong to the martial classes ? 
Bao Sahib N .. Sivaraj : Some of us are. As a matter of fact the 

first army I think which the Britishers formed in India came from 
Madras. As I. was saying! I see nothing coercive here : it is merely a 
caSf> of preventIon of certaIn offences and prevention of certain coerciye 
measures on the part of those who are interested in ftopping recruitment 
to the army ..... . 

Dr. G. V. Deahmukb : Is there any law like this in other parts of 
the Empire , 

Raa Sahib N. Sival'aj : Peculiar conditions require peculiar remedies. 
Mr. N. II. Joshi: In England they make the conditions better! 
Rao Sahib N. livaraj : It does not matter what the form of Govern-

ment ill. It is very rarely that any person, living in any country, ever 
opposes the strengthening of the defence organisation of that country. But 
it is ill this country that ~  find that, whatever may be the reason, there is 
a certain section of people who are willing to destroy the defence organisa-
tion whatever its strength or efficiency. 

There is another point on which I desire to draw the attention of 
Honourable Members of this Hom,e, that is, on tbe point that the B ~  

~  i!! an army of occupation and is here only for the purposes of keeping 
Indians under slavery. It is difficult for anyone to say at what exact point 
of time the British army can be said to be an army of occupation. Every 
army must necessarily happen to be an army of occupation, for certain 
purposes, as it must be an army for the purposes of defence in certain cir-
cumst.inces and also as an organisation for the purpose of internal security. 
So that, tl;c urgnment that it i.s ?nly a!l army of .British occupa!i?n tI(lE'S 
not appeal to me. In any case It IS not Just and fall' to the ~ I I  con-
cerned for any Member of this House to throw any obstacle III the way of 
their attempts to make the defence organisation in this country hettcl' than 
what it iii. 

ThE're have been many speeches made both on the facts I)f the case 
and on the law relating thereto: Honourable Members of the Government 
have already given convincing replies and I do not think I shall be able to 
add to them or make them better. I shall, however, make reference to just 
one or two remarks of my Honourable friend, ~ ~  Leader of the 
Oppo:;;ition. In the speech he made in support of bIS mohon. ~  ~  four 
poiut.s as far as I can remember: firstly, that the present ~  law of 
India is enough to cover all offenees that are contemplatea III the present 
BiU ..... . 

:Mr. I. Satyamurti : I did not say that. 
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Rao Bahib If. livaraj : I beg your pardon. At any rate, the Honour-
able thc Law Member, in his speech, gave me the impression that tM pl"Qsent 
law ill not sufficient to cover a case of this kind and so it is necessary that 
a Hill like this should be introduced. The next point he made was that 
this 'will be a measure which will help the strengthening of the British 
Empire which, according to him. ought not to exist on the face of the 
earth. ••..•• 

Mr. S. Batyamurti : British Imperialism. 
Rao Bahib N. Sivaraj! ...... because it supports British imperial-

~ right-and according to him the British Commonweal. It of 
Nations stands for British Imperialism which again, according to hila, 
means the economic exploitation of the world ..... . • Dr. G. V. Deshmukh : Not Commonwealth ; Empire. 

Rao Sahib N. Siva.raj : Names do not matter as long as the institu-
tion ;8 there and will continue to be there. He stated that it will be a 
happy day not only for India but for the rest of the world if the British 
Empin' goes to pieces. Sir, I wonder how he imagines that either in t.hc 
nM!" future or later the British Empire can ever go to pieces ..... . 

Seth Govind Da'3 (Central Provinces Hindi Divisions: Non-Muham-
madan) : We have the imagination, while you have ·none. 

R&o Bahib N. Shivvaj : Sir, I know the British foreign policy ..... . 
Mr. T. I. Avinuhilingam OhettilLr (Salem and Coimbatore cltm 

North Arcot : Non-Muhammadan Rural) : Why do you bother about it' 
Bao lahib N. lhivaraj : I know the British foreign policy that was 

adopted for some years has really undermined the strength of the British 
Empire. They were sincerely thinking of strengthening the Leagutl 1)f 
i.-aions as an instrument of peace for the world, at any rate for the 
Eurorean countries, and so they did not re-arm themselves like other 
nations. In fact, they allowed other nations to re-arm themselves, 1 mean 
nations like Germany and Italy, so that they constituted a source of memt.Cc 
and clanger to the whole world ..... . 

Mr. S. Batyamurti : Did they allow Germany to re-arm. herself' 
No. 

R&o Bahib N. lhivvaj : Yes. 
ltlr. I. Satyamurti : Germany revolted ! 
Kao Bahib N. Bhivaraj : While the British Government were 

honestly and sincerely ~ that they were strengthening the [,eague 
of Nations, they were really allowing Germany and Italy to re-arm them-
selyes quietly and without the knowledge of Britain. Then what happened , 
We all know that when Italy one fine morning pounced upon Abyssinia, 
England was not honestly prepared to stop the Italian invasion of 
Abyssinia, because England was not prepared or ready to undertake the 
campaign. England allowed other nations to go too far and then the 
Britishers started on a vigorous campaign of defence and re-armament and 
they ~  their naval and air forces, with the result that you finu 
whpl"e Germany and Italy stand today ..... . 

Mr. S. 8atyamurti : A million men are being mobilised in Germany 
now. 
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Dr. G. V. Deshmukh : Germany has gone· to Awitrl&. 

~ Honourable Member: Why do you bother about these 
COUll tI'les , 

• ~ 8&bib N. Bhivaraj : We now quite clearly see that there is a 
~  change ~  on the part of Germany and Italy with regard to 

!uen' general attItude towards the British Empire. As a matter of tact, 
lD a fight between Germany and Czechoslovakia we find that Lord 
RuneillJan goes there as an arbitrator. Nothing ~  be a greater tribute 
to tiJe recovery of the ..... . 

Mr. S. Batyamurti : What is he doing there 1 

Dr. G. V. Deshmukh : He is not trusted either by the Czechs or the 
Germans. 

Rao Sahib N. Shivaraj : Nothing could be a greater tribute to the 
sh'ellgth of the British Empire and to the strength of character of the 
British people as these incidents show. 

Then, Sir, the last point that my friend, Mr. Satyamurti, made in sup-
port of his amendment is that this Bill is a curtailment of civil liberties. 
I had never known that my friend, Mr. Satyamurti, at any time, could be 
a lJl&lJ with a double face. Indeed he happens to be so today. Here ill 
Simla and in Delhi my friend talks of civil liberties of individuals, of thc 
freedom of his country. of the freedom of speech and freedom of action for 
the individuals. Out there in Madras, Sir, my friend would punish the 
rno::t harmless actions on the part of individuals when they think they are 
aC!ting in the interests of their Own liberty. Did not the Deputy Leader 
of the Opposition use that most contradictory phrase 'treason against 
democracy , when he said that it was treason against democracy for people 
to picket or to offer Satyagraha against a Government which has been 
elected, which consists of the representatives of the people? And he would 
not be ~  with the punishment that is provided for in the Criminal 
LaW Amendment Act of 1932 and 1935, but he would go further and want 
that those people who commit the offence of picketing to stop the intro-
ductjrlll of compulsory Hindi in Madras should be hanged practically .. 

Mr. S. Batyamurti : I never said that j you are misrepresenting me. 

Rao Sahib N. Bhivaraj : This is what the papers said j all the papers 
in Madras are yours, not mine. Can such a ~  come here and tell 
this House that this Bill has got as its object the repression of peopie or 
the eiu1:ailment of liberties T On the ot'her hand, this Bill merely facili-
tates ~  easy recruitment of people for the army, but my ~  ~  ;t 
is a r(''pl'essive law. Sir, I am surprised at the ~  I~  peopie sometulles 

~ in one way in Madras and in another way ln SImla. ~  !ny 
friend. Mr. Nairang, has given a very graphic, and indeed a very interest-
ing story of what happens down in Madras. Sir: I am only talking of my 
province, I do not know anything of other provInces ..... . 
An Honourable Member : For yourself Y 
Rao Sahib N. Shiv&raj : And for myself ..... . 
Mr. A.bdul Qaiyum: Sir, when I touched on ~ ~  Govern-

mellt \vhen I was speaking, I was stopped by .the ChaIr WIe: thl! '<!lllurk 
that the Punjab Government ought not to be dIscussed. Can the Honour-
able Member now cast aspersions on the Madras Government Y 
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Rao Sahib Shivanj :  I am merely mentioning this to question the 
sincerity ..... . 

Mr. S. Satya.tD.urti : That is wholly out of order. I do not think the 
HOll'Jurable Member is entitled to do it. You must withdraw it. 

Mr. S. Satyamurti and several Members of the Opposition: With-
draw, ~  

Rao Sahib N. Shivaraj : If I used the word 'sincerity' I withdraw 
it. 

Mr. President (The Honourable Sir Abdul' Rahim): You cannot 
question the sincerity of others. 

Mr. S. Batyamurti: Has he withdrawn that expression, Sir! 

Mr. C. at. G. Ogilvie: He has withd·rawn it. 
An Honourable Member: Yes, it is a conditional withdrawal. 

Mr. S. Satyamurti :  I want him to withdraw it, and not Mr. Ogilvie. 
Rao Sahib N. Shivaraj :  I have withdrawn it. I want to raise this 

question because I want to understand the strength or the force of the 
argument when my friends say that this law is a repressive law, while they 
say that the Criminal Law Amendment Act in Madras must be used nnd 
used Yery effectively and if possible graver punishment should be awarded. 

1'he ot'her point I would like to refer to in this connection is this. 1\1y 
friend said that it is a curtailment of civil liberties. I merely wish to ask 
him which of the seven or eight provinces, in which he constantly boasts 
of having congressmen in power and of having congressmen as Prime 
Ministers, have discarded those weapons in the armoury of the Britisil 
administrator, against which my friend was carrying on such a terrific 
6Ilmpaign before the Congress got into power Y Have they discarded sec-
tion 144? Have they not used it in the Central Provinces T Have t.hcy 
discarded the C. I. D. T Don't they now prosecute people on the reports 
of the C. I. D.! Have they dropped the Criminal Law Amendment Act T 
No, Sir. On the other hand, they employ these measures more effectively 
and wit.h less mercy. with less of justice and fairplay. T'hat is ~ l'cal 
po.,;ition with regard to my friend's idea of civil liberty. 

Sir, then the last ground on which he said he would oppose the !utro-
ductioll of this measure was that this mea.o;ure was designed or calcl.liatf'n 
to punish people who really are interested in pRcifism and who, as a ~  

of their belief in their own philosophy, would naturally bave to preach 
against recruitment to the army, and my friend imported iut() t.his ~ 

~  the theory of non-violence. As a matter of fact, I wish Mahatma 
Gandhi will succeed in his experiment of non-violence that he is CilITyng 
on. I would say that, if he succeeds, it will be one of the greatest boons 
that will have been conferred upon the world. But that experiment is 
possihle and that experiment is being done under the cover of the Bl'ltish 
gun. It is the defence of the British army t.hat has secured for Mahatma 
Gandhi the peace of mind and personal safety ........ (Cri-es of " Oh !' , 
from Congress Benches) .... and for those of his followers to practice this 
principle of non-violence. I wish they will succeed and I should be "ery 
glad if they do, but if they do not and I expect they will Dot, what will be 
the position T We shall be mercilessly exposed to people who are believers 
in violence. What does it matter to the tiger if the cow is non-violent t 
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I t makes the work ea:sier for the tiger and my Honourable friends, the 
Members of the Mushm League, generally claim themselves to be tigers. 

Mr. T. 8. Av:inasbmugam Ohetti&r : I am content to be a cow . 
. :aao Sahib N. Shivar!l'j : My Honourable fried, Mr. Chettiar, from 

Couubatore, says that he 18 content to be a cow. I will only ask him 
" ~  change ~  sex Y" ~  on any of the points which my HOllour-
able frJend used III support of h18 amendment can he be said to have been 
on lSure ground, but as a matter of fact, as I started by saying he merely 
~  a B ~  with his battery of words and slogans to cloud the 
I ~  the simple lSSUe. that has. been brought forward in this House by a 

straJghtforward man III a straightforward manner. Sir, I oppose the 
amendment. 

lIIr. l'tI. Thirumala Baa (East Godavari and West Godavari cum 
Kistna : Non-Muhammadan Rural) : Mr. President, I do not presume to 
stand up and reply to my friend Mr. Sivaraj's crit.icism, because he has 
discharged his duty most faithfully as his master's voice, and even if his 
convictions were otherwise, there is the discipline of a Nominated Member 
which he has got to obey. 'Ai!, regards this measure, in 1935, when Sir 
Henry Craik, the present Governor of the Punjab, was the Home Member, 
he moved for the amendment of the Criminal Law Amendment Aet which. 
had been passed in 1932 in the teeth of the opposition of this House. The 
Act was then about to expire and, in his speech, he specifically said that 
he had provided for the deletion of these two clauses which are now 
being sought to be re-imposed in the shape of this Bill. He said that since 
there was no civil disobedience then and since there was no fear of the 
army being tampered with, he had come with a liberal measure and asked 
for the support of the House only to meet any possible contingency of 
spreading disaffection among the people by Congress and other extreme 
journals. I do not know what new situation has arisen since 1935 to 
bring in this Bill, except that the British Empire is now faced with a 
crisis. 

I do not believe that the fate of this country is indissolubly linked 
up with that of the British Empire. We have been hearing the speeches 
of the Defence Secretary whose manner substitutes more the matter of his 
speech. He collapsed in the middle of his argument on a point of order 
when he was challenged to produce the speeches on which ~ relied .for 
his support of the Bill. I can understand the very provocative, cymeal 
and patronising speech of the Honourable the Home ~  who. has been 
maintaining the traditions of the ~  Home Members III tellIng us ~  
our face that the very thought of defending our ~~  by ~  ~  
an abstract imaginary thing. After 150 years of British n1le m thIS 
country he has got the cheek to say to this ~  that we are unfit to 
defend ourselves. after having reduced us to thIS Impotence. I ~  vel"! 
well reciprocate the feeling of patriotism of my Honourable. fnend, ~  
Aubrev Metcalfe. when he deemed my friend, Mr. Abdul Qalyum, as hiS 
enemy' this morning. Hard words break no .bones and everybody kno,,:!'; 
it. Merely because my friend, Mr. Abdul Qalyun;t, expressed a .few sentI-
ments of patriotism yesterday my Honourable fnend. ~  Foreign Secre-
tary, deems him as an enemy. For 150 years these frIends of ours ~~  
been emasculating onr nation. For 150 years !ou ~  ... e been explOltmg 
118 day in and day out, making us merely slaves III thiS country, and what 
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should be our feelings towards you T The mere use of words of 
patriotism, words of hatred for British imperialism, has evoked so much 
anger that his face became red with indignation and he protested that he 
loved his Empire. Weare here to tell him that we 'and the people behind 
us whom we represent-we love India first, we love India second and we 
love India last. We care a hang as to what happens to the British 
Empire. The Leader of the European Group is anxious to rehabilitate 
the dilapidated prestige of the British Empire, but what I cannot under-
stand is this. The British Empire has come to such a pass now that it 
has to be propped up by four estima1Jle gentlemen from the Government 
Benches opposite. 

I cannot understand why in the evening of his life the Honourable 
the Law Member, who made a reputation at the Bar and the Bench, has 
'lome to support with his drooping shoulders this falling Empire. When 
he was giving us an exposition of his legal acumen, I was only sorry that 
his talents were being misused and might have been used for a better 
purpose and for a better cause. ~  my Honourable friend, Mr. 
Satyamurti. told us that the British Empire was like an old woman. 
Perhaps Mrs. Subbarayan was angry that her sex was being insulted. 
She wlls looking at him. But I take· the odium on ourselves, men, and I 
say that this British Empire is like an old man who has joined -the house 
of a widow with a large number of children as a managing agent of the 
estate and family. The old man has got grown up sons of his own. They 
have set up their separate families .. they do not want to look at him, 
they have passed the Statute of Westminster and asked him to get out of 
their house. Then this old man comes to this house of an old widow who 
has been widowed of her freedom during the last 150 years and more and 
poses as the guardian angle of this family. I can understand the chagrin, 
the anger of this old man when the children of this family have also 
become majors and are questioning the authority of the old man to remain 
in the house any longer. They ask him to look to his own people, his 
own kith and kin who have been sent far and wide into this world to 
establish colonies and states and dominions. I can visualise an old man 
whose vision is lost--he sits in the house and goes on callin!!' somebody or 
other and sending them on some petty enands. And the children in the 
house do not respond to him, he then gets angry and shouts. "I brought 
up these fellows. Now they are ungrateful. They do not listen to me." 
That is the attitude of the British Empire today. There is no use'of our 
Clive Street friends getting excited over the lost prestige of the British 
Empire. We do not want to be parties in rehabilitating the prestige of 
the British Empire. Take for instance Ireland. When the Irish treaty 
W8.CJ finally wrung out of unwilling hands of the British statesmen, 
Mr. O'Kealy. an Irish member. said, " We gave a kick on the British 
buttocks." Then. a veri self-respecting Member of the Parliament raised 
this question in the House of Commons and said that a prominent member 
of the ~  Parliament had insulted England by Raying this. . The Prime 
Minister said, " Do not care for these things. We know how to manage." 
There are a certain class of people who. the more you abuse them. will 
~  they are taking it in joke. It iR like that. Again, Sir, with regard 
to Canada, you know we also have exported some brave Knight!'! to the 
famo\18 Ottawa delegation which was headed by Mr .. Baldwin. 
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Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member must address himself to the Bill before the. House. 

Mr. ltt. Thirumala Rao : What I want to say is that the British 
Empire is practically dismembered in Canada, Africa Australia and New 
Zealand and in all those parts which have got real cuLtural and racial ties 
with the homeland and what have we got in India 7 What interest have 
we got in resuscitating the loss of prestige of this Empire Y That is the 
point I want to make. They call India the diadem of the Empire as the 
remaining vestige of B ~  power. You want to recruit the army in this 
country for your own ~I  That is the point I am making and I 
submit that I am nQt straying far from the Bill. It has been definitely 
said that the object of the Bill is to raise recruits who will take part in any 
war in which the British Empire may be engaged. 1 say that India has 
become the .last prop of the British Empire for exploitation purposes. 
That is the point I want to make. 

Mr. ~ (The Honourable Sir Abdur Ranim) : That is not the 
point before the House. The motion before the House is that the Bill be 
circulated. 

Mr. M. Thirumala Rao : When my friends of the European Group 
want to convince the House that British prestige is as high as before, and, 
therefore, that we t;hould be as loyal as ever, I want to convince the House 
that it is the other way about. Therefore, I request you to allmv me to 
make this point. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member must speak to the Bill. 

It'Ir. ltt. Thirumala Rao : I am opposing the consideration of this 
Bill and, therefore, I ask you to allow me to meet points that have been 
ral."Ied in the course of the debate. 

Mr. President (The Honourable Sir Abdur Rahim): The Bill is 
intended to penalise the activities of those who try to dissuade persons 
from enlisting. 

Mr. B. Satyamurti : I submit that my friend's rem'llrks' are relevant 
in this way. You will find in the Statement of Objects and Reasons it is 
stated that the object of the Bill is to punish those who try to dissl}-ade 
would-be recruits from taking part in any war in which the BrItish 
Empire may become engaged, and any Member of the House is entitled 
to say that the House shall not allow recruits to enlist ill the army for that 
purpose. 

Mr. President (The Honourable Sir Abdur Rahim): You cannot 
have a general discourse on the British Emp!re. So far as ~  British 
Empire comes in in connection with the recruItment to the IndIan army, 
that L<; relevant and no further. 

Mr. M. Thirum&la Rao : Reference was made yesterday to the great 
part that has been played by IJord Hali.fax, the ~  Secretary, ~ 
proof of the fact that the conduct of ~  by B!"ItiSh. statesmen 18 
above reproach. Read the literature on SpaIn ~  you wIll find ,!hat 
gamE' is bein/l ~  and how the gOO? name enJoyed by Lord HalIfax 
88 Lord Irwin has been shattered to pIeces. There was a secret under-
standing between Italy and Spain and that understanding or treaty has 
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not so far been published. They have hit upon a plan of non-intervention 
~  close the Pyrinees ~ ~ ~  G?",ernment ~ they are ~
mg General Franco to make headway mto the Spanish, country and this 
only proves that the British Prime Minister and the British Foreign 
l'Iinister have been playing a double game in telling the world that they 
are going to be absolutely just and do not want to interfere in the aft'airs 
of Spain, while they have been openly encouraging Franco to defeat the 
~  Republican Government. This amply proves that all is not well 
with British diplomacy. They are simply truckling to the bullying 
.uitude of Mus&olinis and Hitlers. They are not able to hold their own 
in Europe and when danger is threatening, they come to India for 
recruitment for the army and to gather thousands of people as cannon 
fodder on the fields of France, Italy and Germany as was done in the 
previous war. 

Coming to the arguments of the Honourable Mr. Maxwell, I may tell 
him that we are not enamoured of the army as it is now constituted and 
manned and controlled. You have got an Imperial purpose which you 
have not disguisE'd in thE' Statute which you want this House to enact. 
The Congress wants a trained militia for this country. He himself has 
said that the United Provinces, Bihar and the Cent.ral Provinces Govern-
ments want. to impart military drill to the students in the colleges and 
that Dr. Moonje has started a military college for imparting military 
training to the boys. All this amply proves that the Congress is not a 
madcap which does not understand the A. B. C. of defence of this country. 
:M:uch has been sai.rl about violence and non-violence. 1 should like to 
deal with this a little later but I want to tell him that Congress has once 
and for all dissociated itself from all imperialistic designs. Yesterday 
my Honourable friend, Mr. Akhil Chandra Datta, referred to the Resolu-
tion of the Congress. I would like this House to understand the attitudE' 
of the Congress which iR also the attitude of the people and StilI if you 
want to coerce people yon will be playing a wrong !rame. This is the 
Resolution of the Congress : 

" The ~ III has drawn repeated attention in the put to the ~  "f im· 
perialist war and has deela!led that India can be no party to it. Binee the last Bcasion 
of the Congrees the crisis has deepened and faseillt aggression haa ine:reaaed, the 
fasc:ist powers forming alliances and gronping themselves ~  for war with the 
intention of dominating Europe and the world and cruBhllllg politieal and social 
freedom. The Congress is fully cOlI:fICious of the necessity of facing this world 
nlenaee in eo·operation with the progressive nations and peoples of the world, lind 
e8Jlf'Cially with those  peoples who are dominated over and exploitJed by imperialism 
anll fascism. In the event of such a world war' taking place, there is grave danger 
of Indian man-power and resources being utilised for the purposes of British 
imperialism, and it is therefore necessary for the Congress to warn the country again 
against this and prepare it to resist such exploitation of India and her people. ~  

m-edits must be voted for sueh a war and voluntary BubscriptiQl1S and war loans nlUKt 
not be supported and all other war preparations resisted." 

Government must have been well aware of this Resolution and anv-
body who preaches this Resolution and advises in terms of that ~
tinn wi)] corne within the clutches of this Bill. What I want to say is that 
if you want to have the co-operation of the people this is not the way. 
Your Penal Code was there and your Criminal Law Amendment Act was 
there but of what avail were they when the civil disobedience movement 
was started when lakhR of people were sent to jail' You are going about 
the business in a wrong way. You well know what influence the Congress 
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carries with the people. Whose word will be listened to in the country-
the word of the Government or the word of the Congress , 
~ ~  the creed of non-violence, the Congress is wedded in the 

peculIar cIrcumstances of this country to the principle of non-violence. 
W.e are not ~  of the creed of non-violence, simply because some 
frIends have I~  It: What I say is that the little modicum of power 
tl!at hat> been ~  ill &:;even provine&! is a rC8ult of the practice of non-

~  I want to. tell you how the British people have got a bitter 
~  of the IrIsh freedom movement. Well, if India were not 

non-VIOlent, 1 may tel! you at once that this non-violent non-co-operation 
would have taken a different shape and blood would have :flown far more 
than it has done in Ireland. You may be very complacent that you have 
got your military forces, your aeroplanes and bombs to suppress the 
people. Well, you were within a stone's throw from Ireland, but what 
llave you done, what could you do Y Sir, In the present development of 
modern warfare and modern communications India would not have been 
so helpless aa you imagine her to be, but, Sir, India has deliberately chosen 
non-violence to fight itB oppressors and it haa achieved partial success. 
1f you go and ask your cousins in the seven provinces who have been 
accustomed to enjoy power and position like you, your Civilian friends who 
are under the ministers of the provinces will tell you what the power of 
non-violence is, and, very shortly, God willing, by the very same power of 
non-violence the haughty Civilians in the Government of India will be 
8hown their _posjtion. Then ~  will understand the power of non-
violence and will never again talk in deriMion of non-violence. Sir, I do 
not want to take up the time of the House much. What I say is that we 
want an army of onr. own which is to be manned and trained by us. Sir, 
if Soviet Russia could develop an army after the revolution in 1917 within 
the last twenty years, which is the dread of all the world, I do not see any 
reason why India could not have an army of itB own, trained, manned and 
developed on its own lines within the next fifteen years. Therefore, 
whatever you may think of the Congress and its non-violence,. the Congress 
has never said either in its resolutions or its other proceedIngs that the 
defence of the country should be entirely eliminated and made to depend 
entirely on non-violence alone. With these words I want to tell the 
Government that they cannot foree this lawleS8 .la,,: upon us, .they ~  
coerce us. Sir, this is more or less like a restItutIon of conJugal nghts. 
You cannot instil goodwill and mutual reg'ard by ~  J?rocesses. . B! !he 
mere passing of this law, you cannot compel subordmatIOn and I ~  
in the army. People will take to underground propaganda and you Will 
simply drive feeling in the country underground .but .you eapDot control 
it by tile force of arms and by your criminal legISlatIon. Su', one word 
and' I have done. The outlook of the people is ~ ~  changed. 
To illustrate what the attitude of the people today IS I ~ ~ t!l ~ 
a small sentence from the manifesto I ~ ~ by ~~ IrIS Ir:f1 em. an 
I merely substitute the word" IndIa for Ireland. It IS as 
folloW'S : . . .n. ·t that he is to 

" India is faced with the question whether ~  ~ ~  ~ shaa.ow of a base 
mareh out into the full su;nlight of fre8willd?m'bo.r B ~  ~  but evil for our 
iUlplIlialism that ha& brought and ever nng m 
race. " 

Sir with these words, I support the motion for circulation and 
oppose the considention of the Bill. r 

I,246LAD 
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Maulvi.llubammJUI Abdul Ghani (Tirhut Division: Muhammadan) : 
Sir,· the summary ,of the speeches so far made, for and against tllC 
motion for circulation of the Criminal Law Amendment Bill, is that 
the occu.pants of the Congress Benches, who "are accustomed to call 
themselves patriots, have appealed to the Members of the Muslim 
League Party in the name of Islamic countries of Palestine, Arabia, 
Mesopotamia, Egypt and Turkey, ;and said that if the army. when 
recruited, would be utilized for the destruction and dismemberml'nt of 
these Islamic countril's in the next war. On the other hand, Govern-
ment Benches are appealing to .us to realize that the present is a unique 
opportunity for the Indianisation of the Army. Representatives of 
the public too have been clamouring for the Indianization of the army. 
I think, therefore, that the passing of this Bill is necessary as it 'Will 
preveut any activities that may be launched against recruitment and 
will be of benefit to the country. 

Now, Sir, we have· to see how far these appeals are justified. So 
far as the Congress Party is concerned, I shall put before the House II. 
fE.'w luatters which had happened after an interval of every seven years. 
These \vill prove how far the claim of the Congress Party that they are 
the real patriots of the country is correct and the world would be in a 
better position to judge whether the Congress or the Muslim LE.'agm! 
deserves that honour in the true sense of the word. This will also prove 
how far the decision of the Muslim League. on the motion now before 
the House is correct. 

Sir, when the last Great War broke out in 1914, it was this very 
Gan.!ihiji, who, in spite or the fact that the late Maulana Muhammad 
Ali advised him otherwise, was busily engaged in helping the British 
Government with men and money and was touring the country-side, 
persuading people to enlist. in the army. It was the result of those very 
actilTides of his that Indian forces were sent to Islamic countries aud 
p.ervel.l to destroy or weaken them. This is how the Turkish Empire 
was shattered to pieces. Today, all of a sudden the Congress Members 
are appealing and warning us against that danger. They should rather 
be ashamed of this. I know which way the wind blows and what the 
rcsult will eventually be of the negotiations that are being carried on 
at present with the British Government. The same move wLich had 
been made before by this votary of freedom, Gandhiji, is going to be 
taken recourse to again. 

In 1921, when the country was fully prepared for civil disobedience 
and there was no question of reserving or safcb"llarding the righh of 
any community or class-for that was a time when the only question 
was that of bidding for freedom and liberating the country from the 
clutches of the British people,-did not this very Gandhiji, the holder' 
aloft of the banner of freedom, stop it' Can such a moment come again 
in the history of India for centuries to come' Never. 

Then, Sir, in 1928, this very leader of the Congress got tbe whole 
prestige of tlte country seriously compromised by means of the Nehru 
Report which raised the question of the distribution of rights of the 
various 90mmunities inhabiting India. Again, was it not Gandhiji who, 

*The Honourable Member spoke in the vernaeular. 
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u.lldcr the pretence of wrecking that poisonous Act of 1935, whil!h 
rIgh!ly ~ ~  !o be sunk deep in the British Channel and WRS 
~  InJected Int.o the veins of the people of this country, a.ccepted 
It so boon to work It Y Did not this lover of freedom accept the late 
Mr. ~  MacDonald, the then Premier of England, as arbitrator on: 
~ !ss\le of ~  Aw.a:d and did he not give an underta.king in 

wrItmg t? abIde by hIS decIsIOn on the 14th November, 1931? Did not. 
the llusltms refuse to give such an undertaking Y I wonder what sort 
of ~ .all this could be which had taught· him to depend upon 
the ycry BrItIsh people who had paid for kindness with kicks Of'. sO 
many occasions and who, for the service done to them in 1914 had 
r('paid th(' country in the shape of the Rowlatt Act. ' 

Now, Sir, has not this very lover of freedom already decided to 
3ccept the" Federation" part of the Government of India Act with 
a few so-ealled amendments as a result of his last visit to His Excellency 
Lord Lhllithgow at the Viceregal Lodge' I have SLated this a number of 
times before and repeat it again today on the floor of this House t.hat. 
the resu1t of the talk in that Lodge will be out in 1942, and the slavery 
of the country shall have to be strengthened for centuries together. 
Was it not pure diplomacy that from 1921 to 1927 Gandhiji could not 
defill(, ., Swaraj "T Sometimes he would define Swaraj as ruling the 
country with the co-operation of the Britishers, at others, as ruling the 
country by turning them out of India. At long last, in 1927, the 
Congress and Gandhiji, the be-all and the end-all of the Cong!'ess. sat 
in Madras and laid down a few superficial principles by which the 
MuslitTis !tIeemed to retain the right of sacrificing cows everywhere 
execnt ing the vicinity of a temple, and the Hindus the right of ~  
JDl1Rie. 

Mr. President (The Honourable Sir Abdur Rahim) : The HOnolll'-
ahle Member must speak on the Bill. 

Maulvi Muhammad Abd,ul Gha.Di : Sir, as some of the Honourable 
Members, while speaking on the Bill, appealed. to us in the name of 
natl'i()tism I must ask the Members of the MuslIm League Party not to 
be carriea' away by it. I shall express my views on the Bill presently. 

Sir, is all what is going on in the ~  ~  or 
tIlt. United Provinces Central Provinces, Madras, OrIssa and BIhar, 
patriotism' There the honour, life and property! religion and ~  
etlucntion and social structure of the MuslIms are m danger, and van?us 
devices are afoot to efface them. The Wardha Scheme of EducatIOn 
is just one soeh device, and every possible effort is ~ ~  to enforce 
it only to see that Muslims may not continue to be MuslIms m the present 
seUSe of the word. 

Mr. II. 8. Aney: I am afraid, Sir, all this discussion is entirely 
beside the point. 

Mr President (The Honourable Sir Abdur Rahim) : The Honour-
Rble ~  has been allowed· to speak in Urdl!- and he must. not .. take 
advantage of that and speak about matters whIch ha,-e nothmg ,,0 do 
with the matter before the House. I know the Honourable Member 

d d ugh English to understand these remarks. un erstan s eno 
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llaulvi ltuhammM Abdul Gha.ui: Sir, excuse me, but such obser-
vatio1l!; have been made in this House which might lead one to think 
t.hat Members of the Muslim League Party are opposed to the freedom 
of the country. The main object of the Opposition was only to blame 
the :Muslim League Party, and, therefore, I had no other alternatiy(' but 
to refute them by giving certain instances of their so-called patriotism. 
1 would here quote a few lines from an article by Gandhiji if. the 
Indian Nation of Patna, dated the 5th March, 19;17, as an illustratJolI,f 
whether he desires the freedom of the country Or wishes to force the 
Hindu l'ulture and civilization on all the communities of the "ollntry. 
This is from his own article : 

" This ~  being written on Bakr-id day-a day for rcjoic·ing of ~ ~  n 
day.for lhe grief of Hindus-because their Mussalman brethren slaughter the eow for 
saCrifice though they know that the cow is an object of 'l"eneration and worship for 
Hindus." 

Mr. Abdul Qa.iyum : On a point of order, Sir. So far, the Honour-
able speaker has not referred to the Bill at all. 

Mr. President (The Honourable Sir Abdur Rahim) : If the Honour-
able Member has nothing to say on the Bill, he must resume his sent. He 
must addr:es8 him(!elf to the Bill. 

llaulvi lItluha mmM Abdul Gha.ui: Sir, I am just coming to the Bill. 
These were just a few instances of the patriotism of one who is the 
leading standard bearer of the country's freedom. My Honout·ahle 
friend, Mr. Abdul Qaiyum, need not feel upset by these examples. 

Sir, the Government view in regard to this Bill is that it offers the 
best opportunity for the Indianization of the army. They have thought 
of the llldianization of the army just when the war clouds are gathering 
thick on the horizon. It never occurred to them before. BehfO've me, 
that between the two diplomats, the Congress and the Government, the 
position of us Muslims is indeed very distressing : 

.. Ek tarat 1wIi shMII.'a raushan ek tarat hai mahru, 
Is do tarfi ag meft. mise bachegi dbr"." 

i.e., on one bide is the candle burning; on the other is the moon-fllc(,'u. 
In this double blaze how will one's honour remain safe 1 

~  of the two, in the true sense of the word, wishes the country 
to bE' free. It is in today's news that Lord Lothian on landing at Bombay 
made a statement to the representatives of the Press to the effect that he 
would not disclose the talk on Federation between Lord Linlithgow and 
Pandit Jawahar Lal Nehru. LOok at these secret parleys; think of this 
unholy a]]iance with the British and all that all talk of patriotism on top 
of this. 

'I'hey say that this Bill is detrimental to public interests. Then, the 
Bi1l should be treated only in two ways. It should either be rejected or IJO 
amended as to be devoid of all poisonous effect. This obj.ect will not be 
achieved by circulating the Bill for public opinion. Hence, when amend-
ments are moved, care should betaken to ensure that the Bill is made as 
l1aflOless as possible. 

Sir ~ is no doubt about the faet tha.t the Bill is a novel one. In 
the ~ of the Bills hitherto moved, the principle generally h'as been to 
throw tbe onus of proof on to the plaintiff ; but, in the ease of this Bill, 
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~  onus is thrown on the defendant. The word "dissuade" is very elas-
tI,e, and ~  ~  ~  be stretched to mean it.· The wording of the 
ExplanattOfl, too 18 anythmg but satisfactory, and no definition has been 
made of the term " g?od. faith ". No reme«!y has been prescribed for the 
defendant to ~ ~  mnocence. The Honourable Mr. Ogilyie has, it 
~  ~ on II~  strength even in the matter of pure legislation ; 
all ·ili;ese. doubts reqUIre to be removed. There ar.e provisos which empower 
ProvlDClal Governments to declare the enforcement of this Bill whenever 
tltey Jike. If ~  think otherwise, the law would not be enforced. Today, 
as many as seven province.s· are stated' to be governed by" the Congress. The 
Congress, therefore, need not fear that they would suffer if the Bill is en-
forced. It is the provinces of the North-West Frontier the United PrO-

~  the Punjab, .Madras and Bihar from where recruits come. Of these 
provinces, thQ.t of the Punjab is the only province which is not under the 
jpfluence of 11Je Congress, but in the remaining Congress provinces the Mem-
bers in the Assemblies are in a majority and have been returned by the 
Congress and are am.werable to them. 

A certain Honourable friend has hinted that we h-ad better take care 
of !\Iurslims. May I ask him to desist from making such insinuations' 
1'J!<: llnslims here are wide-awake. Our friends should bid good-bye to 
the idea that as Mmlims were wiped out from Spain, they would also be 
wiped out here in India. The Congress are doomed to be disappointed 
if they harbour any such idea. In Spain, the Muslims themselves were 
the (lause of their extinction. Today the Congress have created a few l\br 
.Jafars in India, but Muslims know them thoroughly well. We are not 
afraid of that movement of Muslim ma:..s-coutact. All that would be to 
ollr gO:ld. The Muslims are fully aware of the mentality of their Hindu 
\Jrl'thren. They know how Hindus have treated the untouchables and the 
depreLsed classes who professed to belong to the Hiudu fold. The Muslims 
~  never fall into the snare set by t.he CongreLs. The way is clear. Corne 
with an open heart and you will fi!ld us with you. I might as well warn 
the British that negotiating secretly with .the Hindus will not do. The 
M.md:lJl!" in India are a separate and distinct community and cannot be 
ignored. An Honourable friend of mine says : " Let the Bill be cir\1u· 
late<1 f{lr public opinion. It will do good." But. I say tJ;-at if in the opi-
nion of the Congress farty there are real defects m the BIll, then why not 
try to l'emove them here? Let the Bill be rejected ; but I am not in favour 
of the Rill being circulated for public ~  as I ~  th.at in that .event 
Con gore!;') would ha,'e greater cha.nces of mterfermg WIth the BIll, I 
know : 

" OMtn ba lhalwa1 mi ralVllnd, 
..fn lara digar fIIi lrunand.", 

i,e., when tlleY get into the secret parlour, they do something else. 
Sir, my Honourable friend, Syed Ghlllam Bhik Nairl!ng, has just told 

us tha1 when a similar motion was ~  br a Member of the I ~  
.Assembly. the Premier th('1'e opposed It an.d made every. effort to ~  ~  
I ·t d touched What are these tactIcs f What kmd of patrIotIsm aw s an un.. .. bl . I· ., tl· Y 0 articular principle WhICb- IS Ilccepta e In One p ace IS con-
IS us. ne p . . . h I h •. d t··· ,th t 
'.l I. rtl" f being reJected ID anot er. ave nO"IC6 3t lines a SJuerc( \HI .. ~ 0 • . ·t to thO H th C· ... • '1 J:7. E ll"'ncy the VICeroy pays a "Sl IS. ouse, e ·In.,less \\ len ~ 1S xce" . h· d· I b t h G P t t alk out to indicate t elr :sp easure; u w ('n oyernors 
81' y sag-I" a w - . G 

1.!l4GJ.AD 



. ~ ~  Abdul Ghani.] 
,- tw···\., ." ••. ' .. '." ", • 

:pay tJaeir,mts·to;Provinoial, A8AAII!blies, the KeJDhera oier,at.Dstro,'WUth 
:«heir,leet.; .Is this oonsistep.cy' God save tlie,MuslUns from ~~ 
such policy. ' 

Ours, Sir, is a vast country. One can just imagine how ~  army 
is reqUired to defend this country, especially ~  Japan on the Olle hand, 
~  on the other, are waiting for an opportunity to pounce upon 
~  Let my Congress friends 'allow a further recruitment of ~ I  
~ ~  There is nothing in this Bill to sliow'tbat this army is to 'be ~ 
cruited for service outside India. It wiII be open to them to decide that 
~  such a contingency arises and save their country. If tlMln one 

is liubJe to be punished for uttering anything against the Bill, it wan 't 
Ittatter .. 'How manv voices will the British Government' be: 'able ,to ·Wltp-

"press by 'ilifticting' punishment! We want genuine ~  "Wbat 
~  during 1920-21 T The country ~  a whole raised its head as much 

as Government tried to suppress it. The ~  too took their proper sblll'e 
~  struggle. They were not behind anyone in serving the cause of their 
~ ~  1md will not be fomad wanting in any way even now. With these 
'Vie,vs, ,Sir, I now close my speech-. 

Mr. President (The Honourable Sir Abdur Rahim) : It bas been 
5 J".¥ represented to me by the Leader of the Congress Party as 

. well ~  by the Leader of the Nationalibt Party that tomorrOw 
is thE: real Janfllashfami day which is an important Hindu festival, in con-
nection with which I understand many Hindu Members may have to fast. 
The (lfticial 'calendar, however, shows that Jaflmcuhtami was to be on 
Friday, and I understand that there is some difference among the 
astrOllomers on this point. At any rate there are l\fembers who !Ire going 
to .t)bsen'e Janmashtami tomorrow, and I also understand that the Hon-
ourablp. the Leader of the House has no objection to there being no sitting 
of the Assembly tomorrow. I furtner understand that it win not suit 
many Honourable Members, including Government Members, to sit on 
Friday. ~ result is that there is, I understand. a general agreeruent 
that the House should be adjourned til] next I ~  

Th!O' AlflCmblv then adjourned till Elf"'(ln of the Clock on Mon4ay, tbe 
2211d Angnst, 1938. 
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